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* DEMANDS FOR GRANTS

Mr. Speaker: The House will now 
take up the Demands in respect of the 
Ministry of Home Affairs. I call upon 
the hon. Home Minister to reply.

Shri Debeswar Saratah (Golaghat-Jor- 
hat): I want to submit one thing, Sir. 
Yesterday, the last hon.  Member to 
speak was Shri Rishang Keishing. He 
made certain mis-statements of fact and 
he cast aspersions on unmerited quarters. 
May I have a little time to explain some 
things?

Mr. Speaker: The hon. Member slept 
the whole night. He may have communi
cated all the information to the hon. 
Minister so that he may reply.

Shri Debeswar Sarmah: I will bow to 
your ruling, Sir. The last speaker has 
said something which was not factually 
correct.

Mr. Speaker: There will always be a 
last person to speak.  Now the Home 
Minister will reply.

The Minister of Home Affairs (Pandit 
G. B. Pant): Mr. Speaker, Sir, I have 
listened to the speeches that were deli
vered yesterday and on the day before, 
on the Demands for the Ministry of 
Home Affairs with interest and profit. I 
am really thankful to the hon. Members 
for the kind words that some of them 
have said about me. The helpful 
and  constructive  way  in  which 
the  Demands  were  handled  and 
the affairs of the Ministry were reviewed, 
will hearten us in the Ministry of Home
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Affairs in the performance of our duties. 
I have taken note of the various sugges
tions that have been made. I appreciate 
them and may I also say that I agree 
with a good lot of them? I need not say 
more with regard to matters of detail at 
this stage. I may have occasion, provided 
I can fold time, to do so later.

The Home Ministry deals with varied 
and manifold functions. Some of them 
are really delicate. But, it is a matter of 
gratification that our lapses and deficien
cies have not overshadowed the little that 
we may have attempted to do with as 
much success as could accrue only 
through the co-operation of hon. Mem
bers of this House. The Home Ministry 
has really to assume responsibility for 
everything which does not come within 
the ambit of any other Ministry. So, it 
is, in a way, the ‘refuse* of all Ministries 
—you may interpret the word in any 
way you like.

One of the speakers here referred to 
the claws and teeth of the Home Minis
try. He seemed to be still living in the 
antediluvian age. We are living in a 
dynamic age and things are changing 
from day to day. The Home Ministry, 
no doubt, continues to be responsible for 
the maintenance of peace and order and 
for the enforcement of the laws passed 
by the representatives of the people. But, 
it has made up its mind to depend on 
them even for the maintenance of public 
order and tranquillity, as in a democra
tic country, it is only through democratic 
discipline and the cultivation of a pro
per sense of civic responsibility that the 
structure and fabric of peace can be 
maintained in its proper dignity. So, if 
hon. Members are pleased to look at the 
various Acts that were passed in the 
course, of the last twelve months on the 
initiative of the Home Ministry, they 
will find that the energies of the Home 
Ministry have been directed more to
wards the enlargement of individual 
liberty than towards its restriction. In the 
olden days, the Home Ministry was 
supposed to be the fountain or source of 
all restrictive laws and ordinances, 
which were intended to curb the basic 
and fundamental liberties of individual

* Moved with the recommendation of the President.
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citizens. If we now consider our position 
in the new context, we have naturally to 
see to it that the vast-mass of the people 
themselves perform this noble task of 
maintaining public order in the country. 
No Government by itself, especially if it 
is a democratic Government, can main* 
tain order against the wishes or without 
the active co-operation of the people. We 
are working for the achievement of a so
cial objective. We have decided to esta
blish in our country a society on a social 
pattern in which all citizens will be 
equal. Such a society contemplates not 
only an equal sharing in the advantages 
and the bounties which the resources of 
the country can endow, but also a part
nership in the performance of other 
duties which are precedent and essential 
for the enjoyment of those privileges. 
So, we have tried to relieve the citizen 
to the extent we could of any fetters 
which were binding him. We expect a 
greater and higher sense of duty to deve
lop in him in consequence of this step 
taken by us.

There was a reference the other day 
by one hon. Member here to the Press 
(Objectionable Matter) Act, 1951 which 
no longer finds place in the statute-book. 
When that Act was passed there was a 
sharp controversy in this House. It was 
regarded as a sword that would hang 
over the press in this country. That Act 
no longer exists.. Thus we have contribu
ted to some extent towards the relief of 
those engaged in the noble profession of 
journalism by allowing this Act to lapse. 
I hope if there are still any black sheep 
in that fold, then the leaders of the press 
for whom every one of us has great re
gard will prove equal to the task and 
see that such lapses do not occur because 
of the lapsing of this law.

Similarly, if you look at other pieces 
of legislation that were adopted by the 
House during the last 12 or 13 months, 
you will find that we have throughout 
made an attempt to foster the growth of 
an atmosphere which is necessary for the 
development of a clean, healthy society. 
The Whipping Abolition Act abolished 
the degrading and coarse method of 
punishing persons who might be found 
guilty even by competent tribunals. Simi
larly, we had the Prevention of Corrup
tion Act, which, as its veiy name indi
cates, was designed to help in the preven
tion and eradication of corruption. The 
other Acts which were passed are also 
known to the Members of this House.. 
The Prize Competition Act was adopted

to put an end to a practice which had 
been causing loss and damage not only 
to the • economic but also to the 
moral life of most of th$ middle 
class men.  The other Acts which 
were introduced include the Young 
Persons (Harmful Publications) Bill, 
which is intended to prevent the 
production of what are known as horror 
cornier in this country. 1 need not refer 
to other Bills. But all that we have done, 
I can humbly submit, has been directed 
towards the elevation of the general level 
of society, towards the growth of a 
spirit of real freedom along with that 
of responsibility. So, I would appeal to 
the Members to bear this in mind, which 
might in a way be considered a re-orien
tation of the policy of the lime Minis
try, while they examine and assess its 
acts and omissions. I can say this much 
that I feel that ultimately real liberty 
lies in internal discipline, in the sense of 
regard for other people’? rights, and so 
long as that principle is observed, no 
Government need interfere. But it is the 
function, it is the primary duty of a 
Government to see that the vast mass of 
simple citizens do not suffer on account 
of havoc committed by a few bullies or 
miscreants. If such an occasion arises, 
then Government has to step in in order 
to maintain and protect the liberties of a 
large section of the community. The 
interference is necessitated by the need 
of maintaining the freedom of the peo
ple, and not by any desire to curb it. 
I can say this much that the Government 
will not fail in its duty of maintaining 
public order under any circumstances 
whatsoever. It does not want to have 
recourse to coarse methods but the pri
mary responsibility of maintaining inter
nal security is that of the Government, 
and whatever means and methods may 
be necessary to ensure that end will have 
to be used with due regard for the senti
ments and the democratic set-up in which 
we have to function. Some doubts were 
raised as to what would happen if there 
were any trouble on the border. I per
sonally do not believe that anyone will 
venture to start a war against India. So 
far as I am concerned, we are determin
ed to maintain peace not only in our 
country but also to the extent our hum
ble resources and position permit us in 
the world too. So, with our prinicples of 
co-existence, we would not like to be 
aggressive, and we would do the utmost 
that we can to adopt those methods 
which are necessary, apart from other 
things, for the development of an under
developed country, for once you go to 
war, then you lose the opportunity for
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serving the masses constructively. We 
will not do that. That is our determina
tion and our resolve. We want to be 
friends with everybody, and still more, 
with our neighbours. But if, unfortunate
ly, anything happens, you will not find 
the Home Ministry napping; it will be 
doing its duty, and it will do its duty 
with humility and with prayer for the 
well-being of all.

In connection with this, I may also 
state that it is not only the legislation 
which was brought before the House, but 
also other activities which we have ini
tiated. That will confirm what I have 
stated. We are going to start an institute, 
not for giving instruction in methods of 
warfare, but for giving training in the 
methods of affording relief in emergen
cies to the sufferers. Whether it be dis
tress, or whether it be famine, or whe
ther it be an earthquake, we will have 
a trained set of people who will minister 
to the needs of men and women in their 
hour of trial. Similarly, we are going to 
start a fire service school in which people 
will be trained so as to defend the houses 
of the poor against the ravages of fire. 
We are also going to set up a number 
of homes all over the country for the 
reclamation of the fallen women and 
for the correction, by formative and con
structive methods, of delinquent chil
dren and others similarly placed. That 
-will indicate how our mind is working, 
and what we propose to do.

The Home Ministry is responsible for 
the protection of the people against mis- 
chief-mongegs and others who often in
dulge in unsocial activities. We have, 
however, only a limited scope so far as 
that goes. The States have their own 
police, and they are in charge of law and 
order. But hon. Members will be glad to 
know that on the whole, our country 
is more peaceful than any other civilised 
country in the world. If you will look at 
the figures of cognizable crimes in our 
country and in other countries, you will 
find that the number and the proportion 
in our country is the lowest.

Shri V. G. Deshpande (Guna): Faulty 
detection of crimes.

Shri Kamath (Hoshangabad): Detected 
crimes?

Pandit G. B. Pant: So far as register
ed cases are concerned, the question of 
detection does not come in...........

Shri Kamath s Convicted?

Pandit G. B. Pant i ... .because they 
are all crimes that have been committed 
and recorded. How far we succeed in 
bringing the criminals to book is a 
different problem. And there too, we do 
not lag much behind several countries. 
If Shri Kamath and others reveal in be
lieving that we are more criminal than 
others, they have to make their choice.

Shri Kamath: All included.

Pandit G. B. Pant: But so far as I am
concerned, I would like to be guided by 
the figures published by the UNO. The 
total cognizable crimes for 100,000 of 
population in USA came to 1407, in UK 
to 980, in France to 802, in Ceylon to 
235, and in our own country, it was no 
more than 154, about ten per cent of 
what it was in USA.

Similarly, the number of murders per
100,000 came in France to 3.7, in Cey
lon to 5.9, in USA to 4.2, and in India 
to 2.7. In the matter of serious thefts, 
ours was 40*8 as against 364 of USA 
and 171 of UK.

Shri Kamath : What about the propor
tion of police firings?

Pandit G. B. Pant: I am sorry that be
cause of the fomentation of trouble, 
sometimes by responsible persons, who 
will not listen to reason and will dis
regard the elementary duty that they owe 
to the unsophisticated  masses in the 
country, occasions do arise when, in 
order to protect property against arson, 
masses of people against killing, even 
firing has to be resorted to. It has been 
my desire, and it is my wish, to see that 
some substitute could be found I have 
been looking into the matter. I have tried 
to discuss it with pepole who, I think, 
share this view that firing should be 
ostracized. I wish something could be 
done. I shall be glad if Shri Kamath will 
give his recipe.

Shri Kamath: My party, the Praja 
Socialist Party, has adopted a report on 
this subject.

Pandit G. B. Pant: I have seen that re
port.

Shri Kamath: I will commend it to 
him.

Pandit G. B. Pant: I have seen that re
port and that report exactly tallies with 
and conforms to the existing rules..
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Shri Kamath: No, no. Not al all, not 
at all. Let him read it carefully

•
Pandit G. B* Pant: I have been inter
preting the words of the report in the 
normal sense.

Shri Kamath: There is only one sense.

Pandit G. B. Pant: If there is some
thing behind it, then the mystery will 
have to be cleared.

Shri Kamath: We will discuss it to
gether.

Pandit G. B. Pant: Anyway, I would 
be happy if no such occasion ever arose. 
It is no credit to us, it is no credit to our 
people that we should have had recourse 
to such things. But when arson becomes 
the order of the minute and when stab- 
bings go on, one has to see that some 
remedy is found. It is better to save a 
hundred even if it involves some injury 
to one than to let a hundred be killed in 
order to save one who is indulging in 
activities of a mischievous type. So far 
as the principle goes, I agree and I do 
not feel happy over it.

12 oon

In this connection, I may submit that 
my friend—I do not know what I should 
say, my respected friend or my beloved 
friend—Shri Gadgil again referred with 
ail earnestness to the need for an inquiry 
into recent Bombay incidents. I do not 
want to argue or to reason with him, 
for these days his windows have been 
closed and his mind is not open to 
reasoning. But I submit that there can 
be no question of condemnation of any 
community; it is impossible. The Maha
rashtrians are a valiant race, for whom 
we all have nothing but respect; no com
munity, at the same time, can claim 
that there are no black sheep in its fold, 
they are there in every community. But 
that does not reflect on any community 
as such. Otherwise, all communities will 
have to share the blame. But if some 
people did the mischief, it is also to be 
remembered that the police in Bombay 
mostly consisted of Maharashtrians and 
to them goes the credit of maintaining 
the peace of Bombay in its hour of trial. 
So we should not look at things except 
in a correct perspective and we should 
also appreciate the difficulties of those 
who have to maintain peace and order 
in big cities where once the fire goes out 
it  becomes  extremely difficult  to 
extinguish it.

While referring to this subject of law 
and order, I may also mention what we 
have been doing in order to remove and 
eradicate corruption. The canker is 
there. It is a matter of deep distress to 
us that even after the achievement of 
independence, we should not have 
succeeded in establishing absolute purity 
in our services. There is no doubt pro
gress and there is no doubt steady 
advance, but such abhorrent and abomin
able methods cannot be tolerated. So we 
have started a Vigilance Division in our 
Ministry. It is in charge of a Director 
of Vigilance, and we have set up Vigil
ance Officers in every Ministry whose 
duty it is to see that the wrong-doers in 
these respective Ministries are duly and 
effectively punished  and the methods 
which may not have proved successful so 
far may bear adequate results.

The Special Police Establishment too 
is going to be further enlarged, and im
proved in other ways, so that we may get 
at the wrong-doers easily. Orders are 
being passed for taking disciplinary ac
tion at once and for postponing judicial 
trial even to a later date. Directions have 
also been given that all disciplinary cases 
should be disposed of with the utmost 
promptitude. The Special Police Esta
blishment has disposed of all arrears 
during the last six months which had 
been pending for a long time. It start
ed a number of new cases, some of them 
against high-placed gazetted officers also. 
So we are doing all we can in order to 
eradicate corruption. But, again, this is 
a sort of a colossal task and unless the 
hon. Members co-operate ahd assist ip 
the cleansing of the Augean stables, it 
will not be easy to set them right.
Dr. Krishnaswami, who was the first 

speaker, referred to certain service mat
ters. I appreciate all that he said. The 
points that he raised are all worthy of 
attention. Our services were organised 
under a different regime and with a diffe
rent purpose. But our All-India services 
and also the State services have shown a 
remarkable capacity for resilience. They 
are carrying out their duties in the new 
order as efficiently as can be possible. 
They are adjusting themselves to the de
mands of the times. We owe the success 
of our First Five Year Plan, which has 
just come to an end, to a certain, if not 
to a large, extent, to their contribution. 
But there are many things which have 
yet to be done. The fact has not been 
fully realised by everyone that the ser; 
vices exist for the people and not the 
people for the services. Again, the basic 
fundamental fact which is essential for



the porper conduct of public affairs, that 
the people are the masters and the ser
vices are really meant to serve them, is 
not always remembered. Members of the 
public are not treated with the courtesy 
to which they are entitled, in serveral 
cases. The climate of economy has not 
yet been firmly established everywhere. 
Public money is not assessed with that 
scrupulous calculation of its worth, 
which it deserves. All these things have 
to be set right.

But what has been done is creditable 
and certainly gives an assurance of better 
times to come. We have, however, to 
remember that the activities of the State 
-are growing very fast. It is not any lon
ger a police State. It is not interested 
only in maintaining law and order and in 
meting out justice between rival clai
mants. The activities of the public sector 
are rapidly growing and a time may come 
when most of what is being done by 
millions outside  may have to be 
carried  out  with  great  efficiency, 
profit and benefit to the State by 
the State itself. So, the services have to 
be prepared for that. Even now ques
tions are arising which may rightly be 
•called of a horizontal and also or a verti
cal character. There are also other ques
tions, the legacy of the olden days when 
the emoluments and the passages etc. 
were determined with an eye on foreign 
recruits for the services and which have 
become  altogether  an  anachronism, 
which still continue to exist. I am sure 
that the members of the Indian Civil 
Service, whose number has  dwindled 
considerably, would really  accept an 
arrangement which will be consistent 
with national dignity and the temper of 
the people. They would not resist any 
such effort. I am confident that some 
changes will be soon coming.

Apart from that, our services have 
now to cater for big industrial under
takings, for scientific work, for technical 
ventures and enterprises. So, they have to 
be remodelled to a certain extent. How 
to do that, how to reorganise the ser
vices, how to maintain the principle of 
inter-changeability, how to maintain a 
distinction in the matter of emoluments, 
all these are questions which call for 
scrutiny. And, I hope that a commission 
or a committee will be shortly appointed 
to look into various matters connected 
with these service affairs. I have a dread 
of commissions; and so, it may not be 
a commission but a committee, but the 
task whieh will be entrusted to it will be 
of no less importance. *
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For the present we have to device 
some method for meeting the demands 
of the day. As hon. Members are aware, 
even now there is a shortage in the Cen
tre as well as in the States. By the end 
of 1961, the States should require at 
least 80 more I.A.S. officers; the Centre 
would require many more. Having made 
all calculations and having provided for 
annual recruitment of 45 cadets each 
year, we will still have to recruit 386 
more. We intend to do so by setting up 
an Emergency Recruitment Commission. 
The Emergency Recruitment Board will 
consist of either the Chairman of the 
U.P.S.C. or his nominee, another Mem
ber of the U.P.S.C., one high placed 
officer and one non-official. If suitable 
candidates are available, at least 100 will 
be recruited from the open market as it 
is called—not from the streets. These 
people may be between the ages of 25 
and 40.

Shr! Kamath: Between?

Pandit G. B. Pant: Between 25 and 
40; no chance for you, I think.

Shri Kamath: Thank God for that.

Pandit G. B. Pant: I thought you may 
be thinking of the old days.

Shri Kamath: Not at all, you are sadly 
mistaken.

Pandit G. B. Pant: There will be pro
motion from the State services and the 
normal period of 8 years will be reduced 
to 6 so that even junior officers may be 
taken in. Besides the members of the 
public, all others whether in the military 
or in ihe civil services will be allowed to 
compete for these posts that are to be 
recruited from the public. The ages, as I 
have said, will be between 25 and 40. 
The persons who are so recruited by this 
method will have to appear in an exa
mination. There will be two papers, one 
of Essay and one of General Knowledge 
which will be set to all and then there 
will be an interview. In that way-----

Shri Kamath: There will be?

Shri A. M. Thomas: An interview.

Pandit G. B. Pant: In that way, we 
hope to recruit the required number so 
that the deficiency may be made up. We 
are giving opportunities to all, though I 
would not like to use the expression 
which Dr. Krishnaswami used, when he 
said we must cast our net wide. We are
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not catching fish. We are allowing people 
to join the rank of administrators who 
will have the opportunity and privilege 
of building up tnis country and of seeing 
its progress from day to day, who will 
have the elation that one gets from the 
satisfaction one feels when one sees the 
growth of developmental activities regu
lated and guided by him from day to 
day.
The question of general recruitment 

also has been engaging our attention. I 
do not feel quite sure if the system ot 
viva voce or the oral examination is 
essential to such an  extent that one 
should necessarily qualify in that. This 
should be a part of the system of recruit
ment but all marks would be added up in 
order to see whether a candidate is fit. 
Failure in the viva voce, while one is 
otherwise qualified, should not come in 
the way of his entry into public service, 
because one cannot be too sure about the 
judgement formed by him about another 
man's capacity, personality, genius or 
merits, in the course of a few minutes. 
So, it is worth considering whether this 
change should not be made. ‘

There have been certain demands by 
men who are not high-placed; and, it is 
worth while considering whether they 
should not get some relieL The grade IV 
servants are not given leave to the same 
extent and in the same manner as the 
higher and superior officers get. I see no 
reason why they should not be treated 
on a par with others.
Similarly, in the olden days, there was 

a system of privilege tickets for people 
who had to come from long distances 
when they came to join the services or 
when they went out to their homes. I 
think, it is desirable that this system 
should be introduced with such modifi
cations as time may require. I also feel 
that those who have legitimate grievances 
should get ready redress. Some of our III 
Division clerks who formerly used to 
receive Rs. 60 were given a start of only 
Rs. 55 after the Pay Commission’s Re
port. This has entered their soul. I think 
that all those who were recruited at 
Rs. 55 must get Rs. 60 so that this 
grievance may be removed.

There are other matters pertaining to 
the services, but I will not take more 
time over them as a number of other 
subjects remain to be touched.

The demands of the backward classes, 
especially, the Scheduled Castes and 
Scheduled Tribes always seem to me to
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be just and fair even if to some others 
they may appear or look otherwise, be
cause they nave suffered for long. It is 
my desire and my ambition that we may 
succeed in raising them to the common 
level so that they may live as self-respect
ing citizens of this land on a platform 
of equality with the highest citizen in 
this country. With this object in view 
we have been trying to do what we can 
for them.

I have tried to secure a higher amount 
for them for the next five years than they 
had during the last five. The amount 
that they had previously, during the last 
five years, was about Rs. 39 crores— 
Rs. 20 crores in the States* and Rs. 19 
crores at the Centre. This amount of 
Rs. 39 crores has now been raised to 
Rs. 90 crores—Rs. 58 crores in the 
States and Rs. 32 crores at the Cen
tre. I would very much like to have a 
detailed programme so that this money 
may be well used. I proposed to set up 
almost immediately two Boards, one for 
the welfare of Harijans and another for 
{the welfare of the tribal people, so that 
(we may have their close association and 
âctive help in seeing these plans through, 
in carrying a campaign for the removal 
of untouchability and in doing whatever 
may possibly be done for them in order 
to raise them culturally, economically 
and in other ways. I think it is not 
necessary for me to go into other matters 
of detail.

I would, however, refer to two small 
points which were mentioned in the 
course of the discussion.

It was said that no Scheduled Caste 
member had been sent in a delegation 
outside the country. That seems to me 
to be wrong.

Shri B. S. Murthy (Eluru): May I say 
this? I did not say so. I only said that 
sufficient representation was not being 
given for the members of the Scheduled 
Castes, both official and unofficial. I did 
not say that nobody had been sent 
abroad.

Pandit G. B. Pant: You may not have 
said that, but that is the  impression 
which I have got in my mind. Shri B. S. 
Murthy went two times to foreign 
countries with the I.L.O. Delegation; 
Shri P. S. Naskar twice to U.N.O.; 
Shrimati Khongmen, Scheduled Tribes 
Member, to U.N.O.; Shri Rameshwar 
Sahu with the Parliamentary Delegation 
to Soviet Russia; Shri Rajabhoj with the
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Parliamentary Delegation to Turkey;
Shri Barman with the Parliamentary De
legation outside India. I do not mean to 
suggest that more should not be sent, 
but let us have correct facts before us 
before we venture to make a criticism.

It was also said in the course of the 
discussion yesterday that in Sitapur the 
Bar Association had refused to admit 
a Member of the Scheduled Caste be
cause he was a member of the Sche
duled Caste. I asked my Ministry to 
telephone to the District and Sessions 
Judge of Sitapur and to enquire from 
him. I have got a reply from him.
He says that the Bar Association has 
a rule, according to which one can be 
admitted when one is supported only 
by two-thirds of the members.  Two- 
thirds of the members did not assemble.
It is difficult for two-thirds of the mem
bers to assemble at any time. So, I think 
the rule has to be changed. I shall 
myself be writing to the Bar Associa
tion that they should not expose them
selves to such criticism. It has been 
ascertained by telephone from the Dis
trict Judge, Sitapur, that so and so could 
not be elected to the Bar Associa
tion because only 60 members out of 
the 106 exercised their votes and this 
did not constitute a two-thirds majority 
as required by the rules and the elec
tion was, therefore, declared invalid. So 
far as the question of untouchability is 
concerned, members of the Association 
did not believe in 4t.

Shri B. N. Kureel (Pratapgarh Distt.
—West cum Rae Bareil Distt.—East— 
Reserved—Sch. Castes): May I know 
whether the member was asked to keep 
his lota balti separate ?

Pandit G. B. Pant: Lota balti is more 
in one's imagination, not in the Bar 
Association. The Bar Association has 
little to do with lota balti.

Shri G. L. Chaudhary  (Shahjahan- 
pur Distt.—North cum Kheri—East- 
Reserved—Sch. Castes): The statement 
in the Press was not contradicted.

Pandit G. B. Pant: Many things go 
uncontradicted.  That is what I have 
been told and I am placing it before 
you. If such a thing had happened, it 
is extremely painful. If what has been 
said is true, it is a matter of shame 
to us that educated people should be
have in this manner. I shall write to 
the Bar Association concerned.
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So far as the removal of untoucha
bility'is concerned, we should use our 
maximum energy for that purpose.

Some reference was made to Mani
pur, Tripura and the Naga hills. As to 
Manipur, the hon. Member from that 
place has spoken  well of the Chief 
Commissioner. I have  myself  taken 
special interest in the affairs of that 
State,  and I think my friend,  Shri 
Rishang Keishing will  admit that we 
have been in close touch with each 
other. And I have been co-operating 
with him to the maximum extent pos
sible because I personally feel that we 
should handle the affairs of the Naga 
people and of the tribal people with 
extreme tenderness, that we should do 
all we can for their uplift, for their 
economic and other benefits, although 
we should protect their culture and not 
interfere with it in a wanton way. They 
are our brethren. They belong to our 
country. We should not do anything 
that would hurt their susceptibilities.

Having said that, I have a word to 
say about the Naga movement and the 
Naga National Council to which Shri 
Rishang Keishing  referred in an im
passioned way. It is a matter of real 
anguish to us that affairs should have 
taken such a turn in the Naga hills ̂dis
trict. But, who is to blame for it? Can 
anyone else, except Mr. Phizo and his 
group, be held responsible for it? How 
did the present stage arise?

Sometime ago the Naga hill people 
refused to have their Council to which 
they were entitled under the Constitu
tion. All efforts made to secure their 
co-operation—as Phizo had coknmand 
of these people as he claimed—were 
checkmated. By and by, many of these 
people came to appreciate the position. 
The Government of Assam did its ut
most. Phizo saw the  Chief Minister 
twice at least. I think they assured him 
that they stood only for non-violence 
and that they would  never have re
course to violence.

What followed? Sikhri, who was the 
leader of the liberal group and who did 
not stand for independence and who 
wanted union with India, was tied to a 
tree and shot by Phizo. After that, this 
campaign of massacre was conducted. 
We were interested in protecting the 
innocent Nagas who were being ruth
lessly killed by Phizo and his gangmen. 
They had to be protected. Whoever wtfs
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[Pandit G. B. Pant]

suspected of having sympathy with the 
liberal group was shot or killed or his 
village was set on fire and all these 
things were done.

In the circumstances, what could any 
Government do? What duty did it owe 
to the law-abiding section of the people? 
In the circumstances, to blame the Gov
ernment of Assam is hardly fair. The 
Prime Minister himself met the Naga 
people more than once. You know his 
own feelings towards them and the views 
that he entertains on the subject. In
spite of his efforts, no response came 
from that quarter.

Shri Kamath: Has the Government, 
at any time, made an offer of a com
pletely autonomous State or area, with
in the Indian Union,  to  the Naga 
National Council?

Pandit G. B. Pant: If Shri Kamath 
means that, if he does not agree to set 
up an autonomous union in the Naga 
hills district, then the Nagas should be 
given the licence to kill anybody and 
everybody, I do not agree with him.

Shri Kamath: That is not it; you are 
misleading the House.

Pandit Gk B. Pant: I am telling you 
to consider it. You better read the Con
stitution. The Constitution was framed 
with due regard for the needs and senti
ments of these people. Autonomous dis
tricts were established and a special pro
vision was made for that in the Con
stitution. Inspite of that, these efforts 
are being made by the Naga National 
Council. There are Nagas in other parts, 
too, of Assam. They are all working 
according to the Constitution and deve
loping their parts of the country. It 
is  only  Phizo’s  baneful  influence 
which has  stood in the way of the 
growth and development of the Naga 
hills. Sometimes, the teachers have been 
killed; sometimes, others have been 
treated in a most cruel manner.

In the circumstances, we do not know 
what we could  do. If Phizo and his
gang feel that they owe allegiance to
this country or, if they are in a mood to 
accept that Naga hill is a part of India, 
it is open to them to make suitable
advances. They can certainly call  off
their campaign of  hatred and blood
shed and appeal for mercy. Those who 
have been guilty of murders will neces
sarily have to pay the penalty but the

misguided people who are doing such 
things will certainly be  treated with 
consideration.

I do not know if I have exceeded 
my time. I have to answer many other 
queries and many other points which 
were raised in the course of the discus
sion. But, I should not make any in
road on your patience. 1 am thankful 
to you and to tne hon. Members of the 
House and I will continue to count upon 
their sympathy, comradeship and consi
deration for building up the new India 
of our dreams.

Mr. Speaker: The House has heard 
the speech of the hon. Minister with 
great attention; there is no question of 
taking away the time of the House. I 
am sure the House has been profited 
by the elaborate answers that have been 
given.

Now, I will put all the cut motions to 
the vote of the House.

All the cut motions were negatived.

Mr. Speaker: The question is:
“That the respective  sums not 

exceeding the amounts shown in 
the fourth  column of the Order 
Paper, be granted to the President, 
to complete the sums necessary to 
defray the charges that will come in 
course of payment during the year 
ending  the 31st day of March, 
1957, in respect of the following 
heads of Demands entered in the 
second column thereof:

Demands Nos.—51, 52, 53, 54, 55, 
56, 57, 58, 59, 60, 61, 62 and 131".

The motion was adopted.

[The motions for Demands for Grants 
which were adopted by the Lok Sabha 
are reproduced below—Ed.]

Deman  o. 51— inistry of Home 
ffairs

“That a sum not exceeding 
Rs. 2,04,79,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
'Ministry of Home Affairs’.”

Deman  No. 52—Cabinet

“That a sum not exceeding 
Rs. 30,29,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which
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will come in  course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Cabinet*.”

Demand o. 53—Delhi

“That a sum not exceeding 
Rs. 1,53,96,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March,  1957, in  respect of 
"Delhi’.”

Deman  No. 54— oli e

“That a sum not exceeding 
Rs. 1,93,88,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
■will come in course of payment 
during the year  ending the 31st 
day of March, 1957, in respect of 
"Police’.”

Deman  No. 55—Census

“That  a sum not  exceeding
Rs. 17,91,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March,  1957, in  respect of 
‘Census’.”

Deman  o. 56— rivy urses an  
llowan es of n ian ulers

“That  a sum not  exceeding
Rs.. 2,02,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment 
during the  year ending the 31st
day of March, 1957, in respect of 
‘Privy Purses and  Allowances of 
Indian Rulers’.”

Demand No. 57—Andaman and io- 
bar Islands

“That  a sum not  exceeding
Rs. 2,21,43,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
“Andaman and Nicobar Islands’.”

Deman  No. 58— ut

‘That a sum not exceeding 
Rs. 1,35,36,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March,  1957, in  respect of 
‘Kutch’.”

Deman  No. 59— anipur

“That a sum not exceeding 
Rs. 1,17,26,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in  course of payment 
during the year ending the 31st 
day of March, 1957, ia respect of 
‘Manipur’.”

Deman  No. 60— ripura

“That a sum not exceeding 
Rs. 2,01,20,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Tripura’.”

Deman  No. 61— elations wit  
tates

“That a sum not exceeding 
Rs. 38,06,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment 
during the year ending tne 31st 
day of March, 1957, in respect of 
‘Relations with States’.”

Deman  No. 62— is ellaneous De
partments an  xpen iture un er 
t e inistry of Home ffairs

“That a sum not exceeding 
Rs. 4,80,09,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Miscellaneous  Departments  and 
Expenditure under the Ministry of 
‘Home Affairs’.”

Deman  No. 131—Capital utlay 
of t e inistry of Home ffairs

‘That a sum not exceeding 
Rs. 2,34,71,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment
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[Mr. Speaker]

during the year ending the 31st
day of March, 1957, in respect of
Capital Outlay of the Ministry of
Home Affairs*.”

Mr. Speaker: The * House will now 
take up discussion of the Demands for 
Grants Nos. 66 and 133 relating to the 
Ministry of Iron and  Steel. As the 
House is aware, three hours have been 
allotted for the Demands of this Minis
try. Hon. Members may pass on chits 
relating to the cut motions which they 
want to move.  The time-limit for 
speeches will be fifteen minutes and 
twenty  minutes,  if  necessary,  for 
leaders of groups.

Shri Kamath: May I make a brief 
request? Yesterday, you were good 
enough to announce that hon. Members 
who had given their names to speak on 
the Home Ministry's Demands may 
bring up their points during the discus
sion on the Finance Bill, if they could 
not speak now. May I also request you 
that the other two Ministries—Ministry 
of Information and  Broadcasting and 
the Ministry of Law—may also be dis
cussed on the Finance Bill? The Minis
ters may be notified to be present here.

Shri S. V. Ramaswamy (Salem): I 
suggest that we take up these Demands 
as well as the Demands of the Minis
try of Commerce and Industry; if they 
are merged then we will have nine 
hours and all these relate to the same 
Minister.

Mr. Speaker: The Iron and Steel
Ministry has been separately put down 
for three hours and the other Ministry 
has six hours—in all nine hours. I do 
not know what the reaction of the hon. 
Minister is.

The Minister of Commerce and In* 
dnstry and Iron and Steel (Shri T. T. 
Krishnamachari): I would rather say
that it would not suit the Government 
because it is altogether a new Ministry 
and the identity between this Ministry 
and the other could not be established 
inspite of the fact that it accidentally 
happens that the Minister for both the 
Ministries happens to be one and the 
same person. But, I am prepared, if the 
House is willing, to accept a cut in the 
time allotted for the Ministry of Iron 
and Steel and that may be added to the 
Commerce and Industry Ministry.

An Hon. Members No, Sir.

Mr. Speaker: I do not know if the 
desire is the other way. So, the De
mands will stand as they are.

Deman  o.  66— inistry of ron 
an  teel

Mr. Speaker: Motion moved :

“That a sum not exceeding 
Rs. 8,91,000 be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in  course of payment 
during the year  ending the 31st 
day of March, 1957, in respect of 
‘Ministry of Iron and Steel

Deman  No.  133—Capital  utlay 
of t e inistry of ron an  teel

Mr. Speaker: Motion moved :

“That a sum not exceeding 
Rs. 39,09,50,000 be gjanted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in  course of payment 
during the year ending the 31st day 
of March,  1957,  in respect of 
‘Capital Outlay of the Ministry of 
Iron and Steer.”

Shri T. T. Krishnamachari: Sir, this 
is the first opportunity that I have of 
addressing this  House  with you as 
Speaker in the Chair and, though be
lated, I would like to say how happy 
we all feel that we are in a position 
to address you as “Mr. Speaker'.

The object of my starting the debate 
contrary to the usual practice is be
cause of the fact that this Ministry is 
a new Ministry and, in one sense, it is 
a departure, a new and welcome depar
ture, from the existing practice of Gov
ernment,  namely, to nave a separate 
Ministry for a subject where it can re
main completely unidentified with any 
other subject.

The decision to constitute this Minis
try was made towards the end of May, 
1955 and the Ministry came into being 
on the 15th of June, 1955. But, that 
is not Sir, the beginning of the work 
that has now been  allotted to this 
Ministry. My esteemed friend and col
league, the hon. Minister for Produc
tion, had taken the initiative in regard 
to the  establishment  of steel plants 
under Government  auspices in India
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almost from 1953. He had progressed 
negotiations with a German  combine 
for establishment  of a steel plant in 
Rourkela, and he had also started nego
tiations with a Russian team for esta
blishment of a steel plant in Bhilai. 
Therefore, I am in the happy position 
of having taken over from him a Minis
try which has more or less been set on 
the road. It happened, incidentally, that 
even before the Ministry was constituted 
the Commerce and  Industry Ministry 
was doing negotiations in regard to the 
British plant.

It might be considered to be a bit 
of an anomaly in the minds of some 
of the hon.  Members of this House, 
that there should be an Iron and Steel 
Ministry in charge of the production of 
iron and steel in the public sector, and 
that the Commerce and Industry Minis
try should still be dealing with the pro
duction of iron and steel in the private 
sector. There is something to be said 
in favour of the present arrangement. 
There is also something to be said in 
favour of an alternative arrangement. 
But, in any event, any  conflict that 
might arise, which will need co-ordi
nation, except in the matter of expan
sion and mapping of production of steel, 
will not happen until 1959. Therefore, 
it might be quite a matter of conveni
ence for the present position to continue 
until that time.

Sir, I would like, with your permis
sion, to give the House an idea of what 
is being done in regard to the three 
Government-owned plants which have 
been projected. I have circulated to the 
hon. Members of this House a note, 
yesterday, in regard to some of the 
details of these three plants and I hope 
the hon. Members have got that note. 
But, I would like to take the- position 
a little further. One thing that I would 
like hon. Members to realise is that 
this is the biggest venture which the 
Government has  undertaken, and the 
question of erection of three steel plants 
almost at the same time, all of them 
beginning work about the same time and 
all of them expecting to go into pro
duction very nearly the same time, is 
something which is staggering when one 
contemplates the immensity of the task.
I was reading, the other day, a com
munication that we received from the 
Minister attached to the High Commis
sioner in London in  regard to some 
comments made on industrialisation in 
India at a meeting in London. There, 
my friend Sir Cyril Jones; who led the

British team to India to negotiate the 
establishment of a steel plant, said that 
India is trying to establish three steel 
plants with half a Minister, one Secre
tary, one Deputy  Secretary and two 
Under Secretaries. He said, this would 
look fantastic, but, at the same time, 
he was kind enough to say, while he 
was here, the Government were nego
tiating the question of establishing steel 
plants with the Germans as well as the 
Russians and none of them had any 
reason to complain of any delays. He 
added: “Well, that is India today”. So, 
what looks fantastic is something which 
is now being achieved. Sir, we can de
rive some consolation from a remark 
of that nature coming from an old 
friend who has been in the Government 
of India before. But it would be wrong 
on my part to minimise the enormity 
of the task before us.

The other matter that I would like to 
mention is this. In this new venture that 
we are undertaking in a set-up which 
is not yet geared for this type of work, 
all kinds of new problems arise. In all 
humility, I would like to say that one 
of the problems that the officials and 
Ministers have to face in this regard is 
the nature of parliamentary control. The 
other day, when one of the Deputy 
Prime Ministers of  Russia was here, 
we were discussing the nature of the 
control exercised over the Bhilai plant. 
It was mentioned that there should .be 
a great degree of  decentralisation of 
authority, that the man on the spot must 
be in a position to decide on the spot 
whatever is necessary without any kind 
of central control. I think the sugges
tion was made in all good faith. But, at 
the same time, we have to remember 
that, while in Russia it is possible to 
allow the official who is in charge to 
take the decision, because the official 
is part of the party, he is part of the 
official machinery, in India, with a de
mocratic set-up such as we have, the 
question of allocating responsibility to 
the man on the spot, to the Secretary 
of the Ministry, to the Minister and to 
the Parliament, provokes a certain 
amount of criticism and comment, 
which we have not yet finalised in any 
particular form. I am mentioning this 
fact to the House, because, I shall, and 
perhaps the man who succeeds me in 
this job will, need a lot of indulgence 
on the part of hon. Members of this 
House. If the House wants these three 
steel plants to go into production more 
or less on the scheduled day, in view, 
of the number of decisions that will
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have to be taken, the risks that will have 
to be taken, even sometimes the sacri
fice that will have to be made in terms 
of money for quicker production, the 
mistakes, if they are made, would have 
to be condoned; otherwise, nobody will 
take any responsibility.

The first thing that we did as soon 
as the Ministry was constituted was to 
appoint a firm of consultants for the 
Ministry, because in the former set-up 
we had individual consultants for indivi
dual plants. In the Rourkela plant we 
had the German firm who were colla
borating with us, acting as our consul
tants. So far as the Russian plant is 
concerned, the U.S.S.R. Government 
provided  the  necessary  consulting 
technique for us, but we felt that we 
should have an independent consultant.
The House knows that we have appoint
ed a firm in England, the International 
Construction Company, as our consul
tants, as general  consultants for the 
‘Government and also as special consul
tants for the  purpose of the British 
plant. I am happy to say that the deci
sion to appoint that firm of consultants 
lias been amply  justified, because we 
have had the help of this firm at a 
moderate fee of Rs. 6 lakhs for decid
ing the nature of the contour and the 
type of the plants that we have to in- 
stal both at Bhilai and Rourkela be
sides the British  plant for which the 
consultants are primarily responsible.

Our second major decision has some 
bearing on the remarks made just now, 
namely, we had to alter our methods 
of placing orders for these steel plants.
We had to give up the tender system 
and decide on the merits of the offer 
made and perhaps depend on our bar
gaining power to some extent. In the 
case of the Russian plant, there is no 
question of calling for any tenders, be
cause it is a package deal. They are 
the consultants; they provide the plant 
and wc have to pay them a lump sum, 
whatever it might be plus and minus 
whatever may be porvided by way of 
service and by way of  equipment in 
India and there is no getting away from 
it.

In regard to the British plant also, 
we have decided on a package deal. We 
have entered into a contract with the 
firm that has been started specially for 
the purpose of erecting a steel plant in 
India and have agreed to a package 
•deal. So far as the German plant is 
concerned, we thought we could call
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for world tenders. That was the original 
decision. We did call for tenders in re* 
gard to several items reaching up to the 
blast furnace stage. For the coke oven 
batteries, we had as many as 8 tenders. 
Some of them were not good; anyway, 
we had four to choose from. We had 
only one tender so far as the blast fur
nace was concerned. It is a question of 
choice—whether we accept that tender 
on its merits or call for further tenders. 
The ipsition in regard to the supply of 
iron and steel plants in the world now 
is something different from what it was 
in 1953. Barring the  United  States, 
every other country in Europe is fully 
booked. Even the Germans who were 
very keen to have orders in 1953 now 
find that they are fairly fully booked. 
If we did not enter into any contract 
with the British combine, since they had 
some offers from  other parts of the 
world, they would have switched over 
to many other  plants, in which case 
probably we could not get delivery until 
1962. This is a market where the buyer 
has very little choice. Therefore, having 
found that in regard to blast furnaces 
we got only one tender, and that we 
had to negotiate the price for that ten
der and the conditions under which the 
tenderer would fulfil the contract, we 
felt that we had to readjust our views 
in regard to world  tenders  for the 
Rourkela plant and we have now select
ed five firms in Germany to supply the 
balance of the plant. We expect to re
ceive their offers in the course of about 
a month and a half.

Another aspect of the question why a 
package deal has been preferable to the 
tender system is this. Suppose we ac
cept tenders from different parties for 
different component  parts of a steel 
plant. One or two of them fail. We 
accept a» tender from one man for the 
coke oven battery and we accept a ten
der from another man for steel melt
ing converters. One of them fails and 
in between the blast furnace remains 
without its being erected for some rea
son or other.  May be we have our 
claims on the tenderer, but the plant 
will be delayed and we cannot afford 
to be in that position.  Therefore, we 
felt ultimately that the system of bar
gaining with the various  parties and 
entering into more or less package deals 
was the best one. In this we had an 
advantage. It is not often—mad as it 
may seem to be to many people outside 
India—that a country gets a chance of 
comparing prices quoted by three dif
ferent countries at the same time. That
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gives a position of  advantage  even 
though we are not technically very com
petent and I might take the House into 
my confidence and tell them that 
the prices by and large are more or less 
even.

Shri Asoka Mehta (Bhandara): What 
was the margin of difference?

Shri T. T. Krishnamachari:  I am
coming to it. I would like to tell the 
House that the prices by and large are 
more or less even, of course, with such 
difference as there is bound to be be
cause of the size and the nature of the 
plants. That is the advantage we had, be
cause we are negotiating three plants at 
the same time.

I will now give a few details about 
these plants. I would like to tell the 
House, though it  might not be very 
interesting to most of them, that the 
Rourkela plant will have 3 batteries of 
78 coke ovens each.  The Durgapur 
plant will have the same number of 
batteries with the same number of coke 
ovens; the Bhilai plant will have 3 bat
teries of 65 coke ovens each. The blast 
furnace capacity differs in these plants. 
The Rourkela "plant will have 3 blast 
furnaces of 1,000 tons capacity each; 
the Durgapur plant will have 3 blast fur
naces of 1250 tons capacity each and 
the Bhilai plant will have 3 blast fur
naces of 1135 tons capacity each. Re
garding the question of steel melting, 
both in Bhilai and Durgapur we are 
having what is called open hearth fur
nace, more or less the present conven
tional pattern of steel melting.  Some 
hon. Members of the House know that 
at Rourkela we are trying a new tech
nique in steel  production—the  L.D. 
process. We are coupling it with four 
small open hearth furnaces, so that we 
can use the scrap and also produce 
high carbon steel that is necessary for 
certain purposes. The rolling mills differ 
because in one case we are going to 
produce flat products and in the other 
we are going to produce conventional 
products. In Durgapur we are having a 
wheel, tyre and axle plant. Barring these 
variations, most of the other things are 
the same. In regard to the use of coal 
also, there are certain slight variations 
in regard to blending. But we are esta
blishing washeries at Durgapur for the 
British plant. For Rourkela and Bhilai, 
the Production M mis try is establishing 
washeries at Bokaro arid Kargali.

So far as production is concerned, 
all the three have a capacity of 1 mil
lion tons of ingot steel; but, every one 
of them has some spare capacity. In 
Bhilai and Durgapur, we can produce
300,000 tons more by adding a few 
coke oven batteries and two more open 
hearth furnaces. In Rourkela we can 
produce 250,000 tons more. May be 
the decision may be taken by the time 
these plants start working to increase 
the capacity from 1 million tons to 1*3 
million tons in the case of Durgapur 
and Bhilai and 1*25 million tons in the 
case of Rourkela.

Hon. Members would like to know 
about the question of training of per
sonnel. Questions have been asked about 
what we are doing in regard to the 
training of personnel. We shall need 
about 1200 engineers of high calibre 
for all the three plants and the train
ing of these  people  is now being 
planned. Skilled technicians would be 
needed to the extent of 9,000 to 10,000 
for the three plants.  We propose to 
send before long to the U.S.S.R. about 
500 people, partly trained engineers and 
partly technicians, who have had some 
familiarity with the iron and steel fac
tories in this country.

1  P.M.

Arrangement is also being made for 
training people in  Germany. ISCON, 
the British consortium is also  under
taking training of technicians for the 
urpose of their plant.  In fact, they 
ave already advertised for Indian en
gineers to be associated with them in 
the erection of this plant. In the mean
time, we have appointed a committee, 
the Chairman of which is a very dis
tinguished mechanical engineer, to find 
out the facilities that we have in the 
country for the purpose of giving ad
ditional training both in the matter of 
teaching and in the matter of practical 
training.

Sir, with regard to the question of 
power supply, the Bhilai plant will get 
its power  through  the help of the 
Madhya Pradesh Government which 
will establish a power plant in Korba. 
In Rourkela we shall need a lot of more 
power than anywhere else, because thê 
Rourkela plant will not merely be pro
ducing steel but also fertilisers, a point 
which I failed to mention at die outset. 
The L.D. process makes available to us 
a very large quantity of nitrogen which 
has to be turned into use and we will
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probably be able to produce What you 
call nitro chalk or ammonium nitrate 
to the extent of 440,000 tons by ex
pending a few crores on the plant and 
other requirements for the  additional 
amount of power. So, we shall have a 
fairly big stand-by  power  plant kt 
Rourkela, while drawing upon the Hira- 
kud grid of power supply. In the case of 
Durgapur, we are dependent on the 
DVC power plant for power.

So far as the expenditure side is con
cerned, I would like to say that the 
Ministry itself will remain a small one 
for some time to come, though we will 
have to add to the technical advisory 
staff that we now possess. But care will 
be taken to see that we shall not have 
an unduly big Ministry. In fact, we are 
making an experiment in running this 
Ministry. We nave given up the system 
of employing clerks, lower division and 
upper division, and an army .of assis
tants. We are trying to get officers to 
take responsibility themselves, so much 
so, the lowest link in the Ministry hap
pens to be an officer analogous to the 
position of a superintendent.

I have to explain to the House about 
the money that I need. The expendi
ture in 1955-56—the revised budget 
grant—for Bhilai was Rs. 2:5 crores. 
We have spent Rs. 2*33 crores.  We 
have provided for Rs. 5 crores as loan 
and Rs. 5 crores as grant under Hindus
tan Steel. The latter could not be spent 
in the form of share capital, because 
-we could not get the collaborators to 
put  in a proportionate  amount  of 
money. The entire amount was there
fore surrendered after reappropriating 
what was necessary for Durgapur. The 
actual expenditure of Hindustan Steel 
during 1955-56 was  met by the loan 
provision of Rs. 5 crores, that is Rs. 
3*38 crores. It is expected some fur
ther payment will have to be made on 
the contract being placed.

In regard to the revised budget pro
vision for Durgapur,  we have spent 
about Rs. 1 crore and 8 lakhs.  For 
Bhilai we have asked for Rs. 18:74 
crores and that is made up of plant and 
machinery Rs. 10 crores. The Russians 
have confirmed this to be a broad esti
mate. Incidental expenditure (which in
cludes freight and handling  charges) 
Rs. 74 lakhs. Cost of works at site by 
Russian technicians (what is meant is at 
the plant site proper) Rs. 4 crores. 
Other expenditure Rs. 4 crores. This 
includes water-supply, land acquisition*

township, development of ore;  mines 
and other items as pay of  technical 
staff, etc.

In regard to Durgapur we have asked 
for Rs. 10 crores, but at the time when 
we asked for this amount we did not 
know what the commitments would be. 
It is now clear that our expenditure 
will be in the region of Rs. 25 crores 
and unless we can make a reappropria
tion from one of the other heads, we 
will have to come to the House for a 
supplementary grant later on. In regard 
to Rourkela we have asked in effect for 
Rs. 30 crores. We did so in the belief 
that most of the main contracts would 
have been concluded before the end of 
March 1956. But we have only finalised 
the blast furnace tender and it will be 
two or three months before the rest are 
concluded. It may be that we would 
not spend as much as this amount and 
there may be a little saving during the 
current year.

That explains the amount of money 
that we require from this House for the 
purpose  of  expenditure  on  these 
schemes. I do not know if at this stage 
the House needs any further informa
tion, because I can give it all the infor
mation it wants. I thought this might 
be good enough for me to say by way 
of opening remarks and I leave it to 
hon. Members of the House to ask any 
questions they like on the basis of the 
facts already placed before them and 
the facts which I have now placed be
fore them.

Shrimati Tarkeshwari  Sinha (Patna 
East): I would like the Minister to 
make a statement on the policy about 
the re-rolling mill industry. We read in 
the papers that something is being done 
about it.

Shri Asoka Mehta: Sir, this is a new 
Ministry and it is exciting to watch a 
Ministry beginning its work almost from 
scratch. It is rarely that a clean slate 
is made available on which the Minis
ter concerned as well as all of us here 
have an opportunity of writing what we 
want to write. While it is exciting to 
watch a new Ministry function, it also 
makes it difficult to offer any worth
while comments and criticism at this 
stage. The difficulties are increased for 
two reasons.

Firstly, a large number of technical 
matters are involved1 and it will take 
some time before we in this House are
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able to get into the stride on the techni
cal details. Our work would have been 
facilitated if fuller information had 
been given to us at an earlier date. I 
find, Sir, that apart from the report 
that was given to us sometime ago, 
supplementary  information was made 
available to us only yesterday and as 
far as 1 am concerned, 1 could get it 
only this morning. Some of the points 
that 1 wanted to raise in the course of 
my observations now have been clear
ed up by the Minister just now, in the 
course of his opening observations. But 
I would have been, and 1 am sure the 
whole House would have been, grate
ful to him if he had given this informa
tion earlier, if he had made this a part 
of the printed material that has been 
made available to us. I hope in future 
at least, on a matter of this kind where 
we are just trying to get into stride, the 
necessary information will be made 
available to us sufficiently in advance.

We have only one agreement before 
us. That is the agreement that has been 
entered into with the German combine. 
I do not know what are the details of 
the agreement as far as the  Russian 
steel plant and the British plant are 
concerned. I do hope that the three 
agreements, or in whatever shape they 
are, would be made available to us or 
placed on the Table so that we would 
have an opportunity of going into the 
details of them. I had even suggested 
to the Minister 4that he should try and 
give us a kind of a comparative chart 
wherein these three agreements are dis
cussed, because that would have enabled 
us to know what are the terms that we 
have agreed to. For instance, take the 
rate of interest. It varies. It is 2£ per 
cent, as far as the Russian plant is con
cerned; it may be 5i per cent, or 6i 
per cent, as far as the British plant is 
concerned. Then, as far as commission 
for consultation and  expert advice is 
concerned, I find that we are going to 
give Rs. 2i crores to the Russians. Well, 
the figure will be lower so far as the 
British plant is concerned. There are all 
kinds of varying factors, and they have 
to be brought to a common focus, and 
it would have been helpful if these de
tails had been made available to us.

But all the same I am happy to have 
this opportunity of congratulating the 
Minister for being called upon to open 
a new chapter in the industrial deve
lopment of our country. In other coun
tries also there have been similar periods 
of exciting transformation, where from

small production of steel significant ad
vances have been made within a very 
limited period.  In  the U.S.S.R. the 
transformation was brought about from 
3i million tons to a little over 18 mil
lion tons in thirteen years; •in U.S.A. 
it was sixteen years; in Germany it was 
eighteen years. Taking the annual aver
age rate of growth during the greatest 
thirteen year period in the history of 
steel production for each of the three 
countries, we find that the figure was 
14 per cent, for U.S.S.R., 12*4 per cent, 
for U.S.A. and 10*5 per cent, for Ger
many. I find that in our country we are 
likely to develop even a higher rate of 
acceleration, and that adds both lo the 
excitement as well as to the responsibi
lity.

But I find that we have been rather 
slow in picking up steam. For instance, 
take the Rourkela plant. In 1953 an 
agreement between the German com
bine and the Government of India was 
first started, and in May 1954 the Ger
man combine submitted a preliminary 
project report for half a million tons 
of ingot capacity. I do not know why 
we asked for a half a million ton plant. 
Later on we changed it to a plant with 
a capacity of a million tons, and now 
we are going to build up a plant with 
a capacity of 1*3 million tons. This con
stant change shows a lack of firm pur
pose, a lack of clear perspective, and 
this hesitation was responsible for wast
ing more than a year as far as the 
Rourkela plant is concerned; because, 
the supplementary agreement to r&ise 
the capacity to a million tons was made 
only in July 1955, and the final pro
ject report was available only in No
vember 1955, that is two years after 
the negotiations started.

In Bhilai the work has been done in 
one year, and I am happy about it. 
In Durgapur we may be able, if things 
proceed according to the schedule, to 
finish the work, from the beginning of 
the initial consultations to the accep
tance of the final report, within a period 
of six or seven months.

Now, I would say, whatever time has 
been spent in the past, at least in the 
future our perspective should be clear 
enough, and if we are going to have a 
rapid development in the next ten years 
or twelve years or fifteen years or thir
teen years, as other countries have done, 
let us have that perspective planning 
from n<JW on and let us not stumble 
from year to year.
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I was going to ask some questions 

about the glooal tenders and package 
deal, but my task has been to that ex
tent lightened by the information that 
has been liven, although belatedly, by 
the Minister.

As far as the Rourkela plant is con
cerned, originally when the plant was 
being set up under the supervision of 
the Ministry of Production, the Minis
try had entered into an agreement with 
certain consultants. Now, 1 find that 
those consultants received the fees pro
mised to them, about two crores of 
rupees. And we have now got an agree
ment with another consultant. Are these 
two crores to go down the drains? 1 do 
not know whether it was  absolutely 
necessary to change the  consultants, 
and if it was necessary to change the 
consultants 1 am sorry that the two 
crores are being thrown away like that.

Shri T. T. Krishnamachari:  If my
hon. friend will permit me to interrupt 
him, the consultant whom we have ap
pointed is specifically for the Durgapur 
plant. But he is a general consultant, 
on a payment of a very small fee, that 
is Rs. 6 lakhs a year. But he has been 
good enough to go into, he has prac
tically taken interest in, every plant that 
we are producing and is giving the 
benefit of his advice to us.

Shri Asoka Mehta: What happened 
to the consultants  for the  Rourkela 
plajit?

Shri T. T. Krishnamachari: They
produced the blue-print for that, the 
tender forms were drawn by them, the 
designs were produced by them, they 
are in charge of the construction. This 
is an overall adviser in regard to Bhilai 
and Rourkela, but he is specifically res
ponsible for Durgapur.

Dr. Îanka Sundaram (Visakhapat- 
nam): How long will this general con
sultant continue?

Shri T. T. Krishnamachari: For six
years, on a payment of Rs. 6 lakhs a 
year, which I think is  extraordinary 
cheap.

Dr. Lanka Sundaram: You are
lucky!

Shri Afolca Mehta: Then, I come 
to the organisation of the Iron and 
Steel  Ministry.  Anticipating me the 
Minister has said that it has its advan

tages and disadvantages. I feel the di$» 
advantages are likely to outweigh the 
advantages. It is irrational and unwise 
to separate the public and private sec
tors in the same Ministry. It would be 
wise if there is one common Ministry 
for pursuing a common policy. In fact,* 
it becomes difficult even to discuss the 
affairs of the Ministry, because there 
is so much of spill-over. You cannot 
confine your discussions merely to the 
three steel plants and not talk of the 
iron and steel industry as well and the 
consequences that follow. Therefore, I 
believe a suitable opportunity will be 
taken to reorganise the allocation.

Shri T. T. Krishnamachari: I should 
have no objection, if he wants to speak 
about steel policy, to answer it any time 
that is convenient to the House. I per
sonally would not get up and say that 
it should not be raised now.

Shri Asoka Mehta: Take this ques
tion of steel plants.  Not only in the 
public sector are we going to have these 
three plants, but in the private sector 
also there will be expansion to a simi
lar extent. Where the Government will 
be getting a steel plant from Germany, 
Tatas are also likely to get a plant from 
Germany. Will they come at the same 
time to India, at the same port? I be
lieve the Russian plant will go to Visa- 
khapatnam. But are these other ones 
to go to Calcutta port  the same time? 
Are the facilities available at the port 
to handle all this ? Are there expan
sion measures, is there any staggering, 
or is any effort going to be made to 
divert this plant or parts of the plant 
when they come?  Surely,  these are 
things where wc would have linked some 
more information; because later on we 
do not want to be told that the port 
facilities are not adequate and things 
have gone wrong ana the time sche
dule has been thrown out of order be
cause of certain unanticipated difficul
ties.

Then again, we  are told that the 
three steel plants together will require 
about 5:2 million tons of coking coal 
per annum. And if all the demand, both 
m the public and the private sector, 
is taken into  consideration, the con
sumption will be to the extent of 10 mil
lion tons. I have no desire to repeat 
what I said about the coal industry on 
the previous occasion. But I would like 
to emphasise once again that here is a 
double harness, and you cannot have in
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them a race-horse like a highly rationa
lised iron and steel industry and a mule
like the coal industry that we are hav
ing.

Dr. Lanka Sundaram: Tattu!

Shri Asoka Mehta: If we are serious 
about running our iron and steel in
dustry, we should have for this double 
harness animals that are of the same 
capacity. And all that I can suggest is 
that the Estimates Committee’s sugges
tion for a Coal Commission should be 
implemented as early as possible. I must 
say that the coal industry, not only in 
this country but coal industry almost 
all over the world, has been in a sad 
plight; and unless we pay the highest 
attention and unless the necessary prio
rity for its reorganisation is given to it9 
our iron and steel industry will ulti
mately be undermined for lack of ade
quate coal resources.

Then, I do not know if the neces
sary co-ordinatioi# has been establish
ed between the Ministries of Iron and 
Steel. Production and  Railways. We 
would like to know on this also in what 
way this co-ordination is sought to be 
achieved in the next two or three years. 
But the problem of iron and steel is 
such that ultimately the right type of 
co-ordination has to be achieved.  Is 
there a committee for ensuring this co
ordination? Is it functioning? Is it likely 
to anticipate all possible  bottlenecks 
and to take all possible steps to see that 
thev are overcome  before they come 
and create any complications for us?

In iron and steel, integrated produc
tion is both necessary and profitable. 
Not only have we decided to have in
tegrated production, combining ail the 
processes, at one place unlike the way 
the industry was developed in the U.K. 
for instance, but we are also anxious 
to develop some by-products including 
fertilisers, as pointed out, in Rourkela. 
That is necessary  and  advantageous. 
Are we going to move further forward? 
Is there going to be forward integra
tion? Twenty-four categories of finished 
steel are going to be produced. We have 
also planned to build heavy foundries 
and forges, structural-cum-machine shop 
at Bhilai  and a structural  shop  at 
Durgapur. All this is useful and neces
sary. But, will it stop there? Or, are 
we going to go ahead both in the public 
sector and the private sector? Are the 
steel factories to be permitted to deve
lop what is known as forward integra
tion?
2—42 L. S.

This is an important question. For 
instance, take refractories. Government 
are also thinking of having a plant of 
their own and  perhaps in association 
with the Tatas which means that re
fractories will also form a part of the 
forward integration. In this connection; 
I would like, with your permission, to 
invite the attention of the House 10 the 
dangers that are inherent in the situa
tion. The Senate Small Business Com
mittee has pointed out in the U.S.A.

"...........since  1939 the United
States Steel Corp. has  purchased 
three steel-drum firms, an oil well 
equipment  company,  a  pump 
manufacturer, a wire cloth fabri
cator, a pre-fabricated housing 
company and a fabricator of stiuc- 
tural steel, plates, bridges and so 
forth. During the same period, 
Bethelhem Steel Corp. has acquir
ed two steel-drum firms, three con
cerns in the oil-well equipment 
field,  two  shipyards,  a  forge 
company.............and so on.”

That is, whether it is a nationalised 
enterprise or a private enterprise, there 
is this inelectable tendency towards for- 
ward integration which will make it im
possible for small men with enterprise 
and initiative to come forward and do 
things. After all, we want  industrial 
development to be scattered all over 
the country. If this kind of widespread 
distribution of industrial initiative and 
enterprise has to take place, as I have 
over and over again tried to emphasise 
before this House, it is absolutely neces
sary that we should prevent any kind 
of monopolies, whether public or pri
vate, from occupying the entire field 
of industrial development, particularly 
in the organisation of steel consuming 
industries.

But, what do we find? The Tatas have 
already a structural factory in Bombay. 
In steel baling hooks, the Mysore Iron 
and Steel Factory has a factory. The 
Steel rolling mills is being run by Tatas. 
The J. K. Industries have two factories. 
Here we find on the one hand forward 
integration and on  the other a well 
established giant like the J. K. Indus
tries in possession of a new industry. 
There are now four factories of the 
Tatas, Mysore Iron and Steel Industry 
and J.K. Industries. Let us look at some 
of our big and important engineering 
concerns.  Jessops,  Richardson  ana 
Cruddas, Turner Morrison are all under 
the control of one single firm. This pro
cess has already started. We are just
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going to begin production of steel on 
a large scale. Before we get into stride, 
we find that already concentration and 
monopoly is moving forward. In steel 
castings, eleven new units will be set 
up to increase production by 175 per 
cent. By whom are they going to be set 
up? Here again, are some of the old 
monopolists to come in or is the public 
sector also to penetrate? 1 am not parti
cularly happy and I am not enamoured 
in any way of nationalisation of all 
things, big and small. Strategic nationa
lisation is what we want. If we want 
to have real industrial development in 
the country, we must permit people in 
different parts of India to develop some 
of these consuming industries, so far 
as iron and steel are concerned. One of 
them is steel castings. There are to be 
eleven units. I would like to know from 
the hon. Minister, who are going to 
control them. In the steel processing 
industries, I am happy to find that we 
shall be spending in 1955, 429,000 tons 
as against 382,000 tons in 1954. Not 
only this. This allotment must be in
creased and increased very fast. But, it 
must result in diversification of owner
ship and enterprise, both regional and 
in terms of enterpreneurs in the country. 
Here again, I find a lot of inconsis
tency.

Take the ferro-manganese industry. I 
am very happy that its production tar
gets have been stepped up. I believe 
there is reference to the possibility of 
nationalising the ferro-manganese in
dustry in Draft Outline of the Second 
Five Year Plan. The ferro-manganese 
output will all be  taken up by six 
plants. Through bulk purchase you can 
control in whatever way you like the 
entire production of  ferro-manganese. 
Why should we grab things physically 
and nationalise them? If we are going 
to clutter up the administration with all 
kinds of responsibilities, I do not know 
where we will end ultimately. Ferro
manganese can be allowed to remain 
in the private sector. By the right kind 
of bulk purchase system, you can exer
cise whatever controls on  production 
and pricing that are necessary.

In the same way, the quota of iron 
and steel for small industries is only
32,000 tons a year. Imagine that when 
we all simultaneously contend that the 
future of this country lies in the deve
lopment of small industries. I do not 
know whose responsibility it is: that of 
the Ministry of Iron and Steel or of

the Ministry of Commerce and Indus
try? What is being done to see that, 
while on the one hand we are going 
to manufacture more and more steel, 
the steel will ultimately go to irrigate 
our economy? The main problem is the 
development of new techniques. I have 
gone throMgh all the matenal that has 
been given to us and I regret to say 
that there I see no effort being made 
to develop new techniques suited to the 
needs of our country.

This raises the whole  question of 
steel prices. The price structure of steel 
at the ports has now been extended to 
the manufacturing centres  also. They 
have only to pay the basic price. Else
where all places in the hunter-land have 
to pa> in addition the transport charges. 
The transport charges come up to as 
much as Rs. 60. If we are interested in 
the development of fabricating indus
tries and consuming  industries every
where, we should adopt what is known 
as the basic point %rice so that, all 
over the country, there is a uni
form price whether it is at the 
port or the manufacturing centre or 
anywhere in the interior. Otherwise, 
places like the Punjab where we have 
a developing sewing machine industry 
and bicycle industry on a small scale, 
will find themselves at a growing dis
advantage.

The last point that I would like to 
make is that we have raised the xeten- 
tion price of steel recently to Rs. 393 
per ton, specifically for the purpose of 
providing additional finance to the Tata 
Iron and Steel Co., and Indian Iron 
and Steel Co., for expanding their pro
duction capacity. We find that in the 
case of the Indian Iron and Steel Co., 
Rs. 22 crores will be made available 
through Government, special advances 
or loans and additional finances made 
available by raising the retention price. 
Out of a total investment of Rs. 49 
crores, 45 per cent, will be provided 
by the State directly or indirectly. Only 
16 per cent, will be raised from the 
capital market. As far as the T.I.S. Co. 
is concerned, out of Rs. 102*5 crores, 
recommended for expansion, 24 per cent, 
will be provided by the State directly or 
indirectly. A sum of Rs. 14 crores will 
be provided by the rise in retention 
price. Only 20 per cent, is being raised 
m the capital market. We are making 
a gift to the shareholders of these two 
concerns. There will be substantial capi
tal gains as far as the shareholders of
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these two companies  are  concerned. 
This is a subsidy. I do not know why 
we are subsidising them in this manner. 
And if we are subsidising them in this 
manner I do not know whether in future 
when the occasion arises to nationalise 
these concerns, because as far as pro
duction of iron and steel is concerned 
at some stage we may have to nationa
lise the entire industry, care will be 
taken to see that we do not pay the 
shareholders for the benefits that we are 
showering upon them.

And this leads me to my last point. 
I thought the Planning Commission had 
come to the conclusion and the Gov
ernment of India had come to the con
clusion that any kind of help and as
sistance of this kind would be through 
participation in equity capital, whether 
the participation is by the Government 
directly or by the innumerable bodies 
that have been set up, but it would be 
best if such substantial assistance that 
is being given to private enterprise is 
given, especially in the case of the big 
and crucial enterprises, by participating 
in the equity capital. I make a basic 
distinction between those large, crucial 
strategic enterprises which have got to 
be under the control of the State, and 
possibly under the  ownership of the 
State, and a large number of small 
enterprises  which  should  be  per
mitted to develop on their own be
cause then alone we will be able to 
have that kind of mixed economy that 
we want, where the basic industries are 
in the hands of the Government and 
where at the same time there is a cor
responding area for men of enterprise 
and initiative to come forward and do 
what they can for developing our eco
nomy and for bringing about the pros
perity of our country. From that point 
of view we have to look at the working 
of the Iron and Steel Ministry and I 
hope and trust that we shall not confine 
our discussions merely to the technical 
details but also take this opportunity 
to map out the larger sphere wherein 
the Iron and Steel Ministry has to func
tion.

Shri Bansal (Jhajjar-Rewari): I echo 
the sentiments of my hon. friend Shri 
Asoka Mehta. The steel industry is a 
basic industry. It is basic in our country 
in more than one sense and it is good 
that a separate Ministry has been form
ed to look after the production of steel 
in the public sector. While, therefore, 
I welcome the institution of a separate 
Ministry under a dynamic Minister like

the hon.. Shri T. T. Krishnamachari, I am 
distressed to find that a spirit is prevail
ing of considering the agreements that 
were arrived at with the various foreign 
countries for the setting up of these steel 
plants as gift horses. I was under the 
impression that these negotiations and 
agreements with the foreign countries 
were business deals and that they were 
not like gift horses that we could not 
look straight into the mouth. In fact 
I know that the present Minister for 
Iron and Steel himself has been critical 
of our agreements with the German 
combine, and from his critical tone one 
would have gathered that he at least 
would have been able to secure better 
terms.

[Mr. Deputy-Speaker in the Chair]

But I find that today when he comes 
before the House he also makes the 
same excuses as were trotted out, when 
our agreement with the German com
bine was made, namely that it is a 
sellers’ market and these were the best 
terms we could get. It is likely that 
we are in the sellers’ market even now, 
and if that is so, I should think it is 
not a very good thing for us.

As Shri Asoka Mehta said, we in 
this Hause labour under a lot of diffi
culty in dealing with a subject like this 
for various reasons. The subject is a 
technical one, but the more important 
reason to my mind is that the industry 
that is in the public sector, which we 
are discussing now is almost at the stage 
of only planning and we really do not 
know what is happening at the sites. 
The best we can do is to have a look 
at such of the agreements as are before 
us and read whatever papers are sup
plied to us by the Iron and Steel Minis
try. For example, we do hot know what 
progress has been made during the last 
three years at Rourkela. We have 
not the slightest idea as to what 
progress is being made at  Bhilai or 
Durgapur. I had suggested to the hon. 
Minister that perhaps it would be a good 
thing if he took some Members of this 
House on a tour of these three centres 
before this debate began so that we 
could see what was happening, acquaint 
ourselves with the development and if 
possible make some contribution to this 
debate.  But I understood he thought 
that the time had not yet come and 
perhaps some time later a trip would be 
more worthwhile.

Dr. Lanka Sundaram: There is no
thing there to show yet.
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Shri Bansal: The fact remains that 
lack of this information places us at a 
disadvantage in making any contribu
tion to this debate, and therefore the 
only alternative I have is to fall back 
upon and look at whatever informa
tion we have about the Durgapur and 
Bhilai plants.

I found that as far as our agreement 
with the Germans is concerned, on pres
sure being exercised by them we agreed 
through an exchange of letters to give 
them some concessions in income-tax. 
The point arose as to whether on the 
consultation fee that the combine will 
get, Indian income-tax will be charged 
or not, and after some correspondence 
it appears the Government of India 
agreed that only 50 per cent, of the 
consultation fee will be assessed to in
come-tax in this country. I would like 
to know from the hon.  Minister, al
though he may plead that he is not 
responsible for that clause in the agree
ment, under what law this concession 
has been made.

Then there are two other points in 
that agreement. One is that the combine 
will have the option to re-sell its hold
ings to the Government of India at the 
end of the ninth year reckoned from 
the initial investment, but in no event 
reckoned later than one year from the 
starting of this agreement, at a premium 
of 20 per cent, of the face value of the 
shares, the payment being computed on 
the actual investment in Deutsch Mark. 
This premium of 20 per cent, means 
in effect a guaranteed dividend to the 
German combine. It almost appears to 
me that the Government of India have 
tried to indemnify the German combine 
against any loss by this clause in the 
agreement.

Then there is also  another clause 
where the German combine has been 
given an option to take this amount 
either n Deutsch Marks or in Rupees. 
That means we have placed them in 
the advantageous  position of having 
their money in whatever currency is 
more valuable to them  at the time. 
Knowing that the Minister himself has 
been critical of some of these clauses, 
may I know if there is any consideration 
being * |iven to revising some of these 
clauses of the agreement? I say this 
particularly because if any clause of an 
agreement between two countries gives an 
impression that they are going to work

unfavourably against the country con
cerned, then a sort of rankling remains 
and it does not lead to harmonious re
lations between the two countries.

Shri T. T. Krfohnamachari: Only one 
matter I would like to know. My hon. 
friend seems to be a thought reader. 
He says he knows my mind. Is it any
thing more than that?

Dr. Lanka Sundaram: You do not
grumble then, do you?

Shri Bansal: I would leave my an
swer unsaid. *

The Minister of  Commerce  (Shrt 
Karmarkar): That is mysterious.

Mr.  Deputy-Speaker:  The  hon.
Minister also can read your thought.

Shri Bansal: As far as the Durgapur 
steel plant is concerned, 1 have been see
ing that ex-high-officiafs of the Govern
ment of India have been leading the 
delegations which have been coming to 
this country. They had been occupying 
very high positions in the Government.
I would like to know since when they 
have begun taking interest in the pro
duction of iron and steel, whether they 
joined these various concerns after re
tirement, and whether this interest has 
developed only recently.

Shri B. Das (Jajpur—Keonjhar): 
They always do that. They always join 
British firms.

Shri Bansal: I am asking whether 
they have been associated with this con
sortium and these  consultants in the 
capacity of experts, or just to throw 
their weight about when they lead the 
delegations in this country.

Shri T. T. Krishnamachari: I am
afraid 1 have to interrupt the hon. 
Members. The hon. Member is quite 
at liberty to say that the Minis
ter should go or he is doing a 
wrong thing. But what relevance has 
this discussion got to do with some
body who leads a delegation to this 
country, and in one case at our invita
tion? I think it is a reflection on two 
people who have come,  and who, 1 
think, have done their very best to set 
up this plant in this country. I should 
personally protest against any insinua
tion, because I thought I should not be 
lacking in the elementary courtesy that 
I owe to these honourable people.
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Shri Bansal: But the  question has 
not been answered, namely whether they 
have been associated with this consor
tium and these British companies in the 
capacity of experts. If I get a straight 
answer to that question, I think I would 
he able to reply to the other part re
garding insinuation. I do not know any 
of these two gentlemen. I only know 
that they have been high officials here.

Mr. Deputy-Speaker :  Perhaps, the
Minister wants to give his answer sub
sequently, and he only wanted to pro
test against an insinuation, if there were 
any.

Shri Kamath: A straight  answer 
may not be given, but only an answer.

Shri V. P. Nayar (Chirayinkil): You 
cannot presuppose an insinuation.

Mr. Deputy-Speaker: I do not think 
the hon. Member has tried to make an 
insinuation against these persons.

Shri Nambiar (Mayuram): A very 
good case.

Shri Bansal: On going through the 
reports which have been given to us,
I find little light on that point. I am 
still not quite clear. Nor have I been 
able to get any light from what the. 
Minister has stated.

Even in the case where we have these 
package deals, as for example, in the 
case of the Durgapur plant and the 
Bhilai plant, we are having our mana
gers at the site. I want to know what 
the relationship of these managers is 
with these companies. According to my 
way of thinking, if we have a package 
deal, then the country or the concern 
with whom we have the package deal 
is charged with the responsibility of set
ting up the plant, and until the plant 
has been fully set up, the Government 
of India do not come into the picture, 
excepting by way of seeing that the 
plant is being erected properly, and will 
be erected in time. I want to know what 
the function of the manager is, and to 
whom he is ’responsible. Is he 'the mana
ger of the foreign combine or the foreign 
government?  Or is he a manager on 
behalf of the Government of India ? If 
he is the latter, then what are his func
tions? That has not been clear to me.

I would also like to know to whom 
the expenses are being debited at pre
sent, the  expenses on the  managing 
director in the case of the Rourkela

plant, and the two managers in the case 
of the Durgapur and the Bhilai plants. 
It may be that the expenses which are 
being incurred on the managing direc
tor and his entire staff are going to the 
company, that is, the Rourkela com
bine, or whatever it is. But what Is 
happening to the  expenses on these 
managers and their staff? Are they being 
debited to those combines, or are they 
being debited to the  Iron and Steel 
Ministry? On these points, I would like 
the Minister to give us some clarifica
tion.

About the firm of  consultants, my 
hon. friend Shri Asoka Mehta wanted 
to know what is happening to the firm 
of consultants, that was appointed in 
connection with the  Rourkela  plant. 
After fhat, the firm of the International 
Construction  Company has been ap
. pointed as our consultants. From the 
way the Minister referred to the firm 
of consultants, it appeared that it was 
a single-man concern. I do not know 
whether it is an one-man concern or 
it is a company. If it is a company,
I would like to know whether this com
pany has anything to do with the con
sortium. Or, is it like the  Balinese 
dance, in which a dancer comes and 
dances before you, and then he puts on 
a mask and dances before you again?

Shri T. T. Krishnamachari: We have 
not had the advantage of seeing Bali
nese dance.

Shri Bansal: I have had. I was there 
only last week.

Shri T. T. Krishnambchari: The hon. 
Member is refreshing his memory.

Shri Bansal: That does not dispose 
of my query as to what the relationship 
of the firm of consultants is with the 
consortium which would be putting up 
the steel plant.

In regard to the consortium, there are 
one or two things, on which I would 
seek some information from the Minis
ter. It is mentioned in the report that:

“For financing part of the 
foreign exchange cost of the plant, 
a syndicate of British banks has 
agreed to give  credits of £ 11 i 
millions.’*

I shall come to the question of the 
rate of interest later on. Further, we 
find that the Government of the United 
Kingdom also have offered a loan of 
£15 million.
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It is not clear from this how much 
money is being made available by this 
firm of consortium, and whether it is 
going to put in any money at all. If this 
firm or consortium is not going to parti
cipate financially then what is its posi
tion vis-a-vis the firm of consultants ? 
Are we going to have a firm of con
sultants or a consortium or both. In 
this case, it seems that we are having 
both. The consortium will also act as 
consultants, and the firm of consultants 
will also act as consultants. This posi
tion is not clear to me, and I would like 
to know what the exact position is.

With regard to the rate of interest, it 
seems that in our negotiations with the 
United Kingdom, we have agreed that 
something more  than the  prevailing 
bank rate will have to be paid to them. 
I should have thought that that was a 
very indeterminate type of contract, be
cause we have entered into a contract 
without specifying the rate of interest. 
And it becomes particularly so, in my 
view, when we happen to have a huge 
amount by way of sterling balances in 
that very country, on which we get a 
very low rate of interest. As it is, al
though we have been told again and 
again in our Plan that we are likely 
to need huge sums by way of foreign 
exchange, if we have to see through the 
Five Year Plan successfully, even then 
every year we are accumulating some 
sterling. At least, we were doing this, 
and I think in a favourable year, we are 
likely to do that again. If that is so, 
why should we not take sterling from 
out of our sterlidg balances, rather than 
take this sum of £264 million at such 
a high rate of interest which may work 
out to 51 to 6} per cent?

I would now like to refer to the 
future programme. 3 million tons is all 
right for the next five years. But what 
are we going to do for the years after 
that? I read a statement somewhere in 
which the Iron and Steel Minister is 
reported to have said that we must have 
a target of one steel plant every 
two years. I fully agree with it. But 
are we taking any steps to fabricate the 
machinery and the plant that will be 
needed for these additional plants or is 
it our idea to go on importing all these 
steel plants from foreign countries? I 
think he should have in his Ministry a 
separate ‘cell’ to plan out the future 
development of the steel industry and 
of the equipment that will be needed for 
it.

1 also notice from this report that In 
respect of mining of iron ore and coal, 
again we are going to foreign concerns. 
Have attempts been made to see whe» 
ther at least this cannot be done by in
digenous people or is it also such an 
impossibly technical thing that but for 
foreign assistance and foreign com
panies, we will not be able to mine 
coal and iron ore? This is another point 
on which I would like the Minister to 
take the House into his confidence.

As regards technical personnel, 1 am 
glad he and his  Ministry have given 
some consideration to this question and 
chalked out a programme of training 
technicians  and  engineers  for the 
steel plants. All that I would like to 
say is that complacency should not be 
allowed to come in this very important 
matter, because the whole future of the 
steel plants and their running will de
pend on the way we train our people 
and on the number of trained people we 
have got.

I would emphasise one more point 
in this connection. In all these three 
plants, whether they are being erected 
by foreign combines as part of package 
deals or by joint companies here, we 
should see that our engineers go into 
the thing from now. Let them see the 
erection of the steel plant, its coming 
up and its development from the very 
beginning so that they are trained up 
for setting up new steel plants as and 
when we put them up.

I have one last point and that is about 
unemployment which is taking place in 
the D.V.C. There was a news item that 
in the Damoder Valley Corporation, on 
account of the projects being completed, 
unemployment is stalking that part of 
the country. Inasmuch as most of them 
are civil engineers and people who have 
been working at dams and  perhaps 
building of colonies, they will be emi
nently suitable—quite some of them— 
for laying out the colonies for our three 
steel plants. I think there must be some 
integrated plan so that if unemploy
ment is created in a sector where the 
works have already been completed 
those people can be transferred to other 
projects like the steel plants. I hope the 
hon. Minister will take the fullest ad
vantage of the engineering and other 
skill that may be now available in the 
DVC area.

Shri Nambiar: I also join the pre
vious speakers in supporting the Minis
try which has been formed anew. This
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Ministry has come out of the old Pro
duction Ministry and has added on to 
it some more work.

1 heard the speech of the hon. Minis
ter about the details of the three plants 
that we are going to set up. I could 
find from the facts placed at our dis
posal that we have got bad terms of 
agreement with regard to certain com
bines. In our agreement with the Ger
man combine, we have agreed that all 
the money we have to pay to them is 
to be paid in marks or whatever foreign 
exchange they want. I think this would 
cut against our interests. If that money 
could be ploughed back in any way 
here in our industry, it would go a long 
way to help improve our economy. In 
the Russian deal, we find that all the 
money that we pay is not going to be 
taken out of India in any foreign ex
change, but in Indian rupees which means 
that we can sell our goods to the extent 
of Rs. 125 crores during the course of 
12 years. That is a very advantageous 
term to us. We must consider whether 
such a term cannot be obtained with re
gard to the other agreements.

With regard to the British consortium, 
as Shri Bansal has stated just now, I 
have also my own fear, as to whether we 
have got very good terms. For instance, 
we have to pay to the British Govern
ment a rate of interest over 5i per cent, 
for the money that they lend to us, 
when we have got so much of sterling 
balances  accumulated to our  credit 
there. I would like to know whether 
the Government  of India  could not 
negotiate with the Government of Bri
tain and see that this money is adjusted 
towards our sterling balances so that 
we do not have to pay such a high 
interest.

If at all the purpose of the Govern
ment of Britain to help us is genuine, 
which I think is so, then they could 
very well help us in that way, rather than 
take 5i or more per cent, interest from 
us in this respect. I would, therefore, 
request the hon. Minister to explain 
the position to us.

I have also to submit that there is 
inordinate delay with regard to the exe
cution of the work in the case of the 
German combine. The first agreement 
was reached in November or December 
1953. The preliminary project report 
was made in May 1954. The final pro
ject report was made in January 1955. 
A supplementary agreement was signed

in July 1955. The final revised project # 
report for one million tons was made * 
in November 1955. The second part 
of the final project report was to come 
only in March 1956. It is spread over 
a period of three years ana we have 
spent a lot of money on it, and the 
township is coming up. We are told that 
things will be hurried up, but let us 
know the reasons for this inordinate 
delay. Is it due to the fact that the 
Germans do not want to help us or 
is it due to the fact that  there are 
other reasons behind it? We expect the 
hon. Minister to tell us about that.

Coming to the question of the train
ing of the personnel, I have to submit 
that even after the latest information has 
been placed on the Table, we do not 
know how far Indian personnel will be 
trained in India. He said that the Ger
man combine had agreed to train certain 
Indian personnel in Germany. But I do 
not know whether they will be trained 
in India, because we require thousands of 
persons to be trained, about 10,000 skill
ed workers  and 15,000  semi-skilled
workers and so on and obviously we 
cannot send all these men abroad for 
graining. But in the  agreement  with 
USSR, I find that they have agreed to 
train Indian personnel in India. Con we 
get such a term with the German com
bine? This point requires to be clarified.

Coming to the actual execution of the 
Rourkela project, I heard that  many
villagers who were  displaced due to the
taking over  of the land from  them
are not yet compensated and there is a 
lot of complaint. Last year the Minis
ter of Production  stated that Rs. 20 
lakhs were placed at the disposal of the 
State Government and it was up to that 
Government to deal with the problem.
1 heard many more complaints after 
that. I would like to know from the 
Minister whether the position has im
proved and whether compensation has 
been paid.

With regard to labour in Rourkela, 
from the report we find that 900 per
sons are employed by the  company, 
whereas 5000 people are on the contrac
tor’s list.

2 P.M.

Is it not possible to utilise these men 
and cannot the company take them over 
and manage? What is the actual diffi
culty? I shall be much thankful to Gov
ernment for  enlightening us on th&t 
point.
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Coining to the private sector, we find 
that Government have got a plan to 
increase the productive capacity from
1-43 million to 3 million tons by the 
end of the Second Five Year Plan. In 
that, we find that TISCO and IISCO are 
the two concerns that are going to play 
a great part. Government is giving a lot 
of money to them in the form of loans 
and special advances. From the report, 
we find that this expansion is estimated 
to cost about Rs. 35 crores and the 
Government of India is assisting this ex
pansion financially by the advance of in
terest-bearing loans to the extent of Rs. 
7*9 crores and special advances of Rs.
10  crores. Over and above that, the 
IISCO have secured a loan from the 
World Bank which has been guaranteed 
by the Government of India. When the 
Government of India is  investing so 
much, why not it consider the possibi
lity or the feasibility of nationalising 
these industries during the course of the 
next Five Year Plan? That is a point 
which requires to be clarified by the 
hon. Minister.  I have no objection 
if this industry can be kept m the 
private sector to the extent it is, it they 
can do well. But, now, the Government* 
of India is giving loans and special ad
vances to such an extent, it looks ficti
tious to say that this industry is kept 
in the private sector any more. Why not 
the Government consider the feasibility 
oi taking over  this industry as well. 
After the nationalisation of insurance, 
many of the subsidiary industries are 
already in the grips of Government and 
there is no reason why this should not 
also be considered. I submit that by 
nationalising a key industry like Iron 
and Steel, the process of industrialisa
tion can be made faster. That would be 
a real contribution towards the improve
ment of our economy.

Coming to the question of all-round 
development throughout India, I have 
to submit that the position in the south 
is such that it is neglected both by the 
Minister of Production and the Minis
ter for Iron and Steel. We find that the 
Neiveli lignite project is almost on 
the point of success. I understand 
from the speech of the hon. Minister of 
Production made recently, on the 7th 
April, in Salem, that he is prepared to 
consider the question of utilisation of 
iron ores in the Salem area to the fullest 
extent possible. Can I take it from him 
that he is prepared to start or consider 
the question of starting an iron and steel 
industry along with the Neiveli project?
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We want to know that because the in
dustries in the south are suffering from 
want of steel and we have no develop
ment whatsoever in the south.  This 
lignite in Neiveli may be used to start 
an iron and steel industry in the Salem 
range, where we have got a lot of iron 
ores. The content of the iron ore is 
about 45 per cent., no doubt. But, the 
hon. Minister of Production has explain
ed that in foreign countries ores with 
45 per cent, of iron content have been 
used and, therefore, it is possible that 
we can also develop iron ore in the 
Salem range.

#  •
I am also told that Government is 

thinking of improving the  Bhadravati 
Iron and Steel Works, which is now in 
the public sector. I am informed that a 
resolution was passed by the Mysore 
Assembly requesting the Government of 
India to improve the Bhadravati Iron 
and Steel Works so that it may survive 
as an economic unit.  Otherwise, they 
say, it cannot survive. If that is so, I 
would request the hon. Minister to con
sider that aspect as well, particularly, the 
question of the industrialisation of the 
south, which will all depend upon the 
improvement of such projects.

I have got certain papers with me in 
conection with the Nahan Foundry in 
Himachal Pradesh;  and from the re
port,...........

Shri T. T. Krishnamachari: That is
Commerce and Industry.

Shri Nambiar: But, this conies in 
your report, the report on Iron and 
Steel.

Shri T. T. Krishnamachari:  It has
been transferred to the Commerce and 
Industry Ministry. (Interruption.)

Shri Nambiar: Whatever it is, it is 
running at a loss. It is said that it is 
due to labour trouble in that area. But, 
on going through these papers, I find 
that it is not exactly due to labour trou
ble. 1 find from the report that the loss 
is due to experimentation on the manu
facture of some pumps; for instance, the 
sarovar pumps. This is a pump for lift
ing water from wells. About Rs.
1,50,000 have been spent on it without 
getting successful results even after two 
years of manufacture of this pump. If 
it  is true,  it requires  consideration 
They are also having other experimen
tations, centrifugal pumps, chaff cutters,
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paddy thrashers etc. These pumps were 
copied from some foreign made pumps 
in the market some three years bacK. 
More than half the sale price is due to 
overhead charges and the uneconomic 
-and unplanned utilisation of labour.

Apart from this, I understand that 
there is a lot of complaints about mal
practices or  mismanagement  in the 
foundry. Charges of corruption are there 
and there are reports of victimisation of 
workers. The workers are given not even 
the minimum living and working condi
tions* If that is so, the trouble is not 
much due to labour. The trouble is due 
to mismanagement. For eight years, this 
has been running on profit. Why is it 
that it is running at a loss now, to the 
extent of Rs. 95,000 a year? I submit 
that careful consideration is needed.

I understand that Shri Vyas, M.P., as 
Chairman, of a Committee along with 
«ome other officials is going into the 
•question of labour troubles in the Nahan 
Foundry. I hope that this committee 
Avould certainly go into all the details 
and also hear the side of the labourers 
before they come to any conclusion. I 
would request the hon. Minister to ex
plain what he means by labour trouble. 
It may also be explained as to how it 
•could be avoided. That is what I would 
request him to do.
In the end, I would say that India 

has huge resources with regard to iron 
and steel. We have got iron ore whose 
•content is more than 60 per cent. I can 
say that India is one of the first coun
tries in the world with so much of iron 
ore and the other subsidiary resources 
required. We have got metallurgical coal 
for another 50 years without any diffi
culty. With all this, we are still backward. 
The question is to be considered seri
ously as to why it is so. I can 
understand  that during the British 
period here they did not want us 
to develop our ipdustry and they 
did not help us. But now, after Indepen
dence, we nave a chance to develop our 
industry ahd we have started thinking 
about it. There is no dispute about it. 
But are we doing it in a way that will 
certainly take us forward, or are we 
following the old method of depending 
on the foreigners and  foreign techni
cians? We do not have technicians, but 
we must develop  and train our men, 
train our technicians. The hon. Minister 
just now said that that aspect is being 
considered, but I submit that it requires 
deeper consideration. Government must 
go into the question and help to train 
our own men on Indian soil and at the

same time see that our industry is allow
ed to progress.

I have also to add that the reports 
that we get from Travancore-Cochin re
quire serious consideration. There is no 
industry worth the name—steel industry 
—in Travancore-Cochin but there are 
possibilities for it. At ieast Government 
can do this much. Steel rolling mills can 
be started in the South with the raw 
materials being brought from the North. 
I understand there is already a steel rol
ling mill in Negapatam in Tamil Nad, 
which is not fully utilised. If Govern
ment can consider the question of fuller 
utilisation of the Negapatam steel rol
ling mill and also  starting such rolling 
mills in the South, especially in Travan
core-Cochin or the Kerala area, that will 
go a long way in helping the speedy in
dustrialisation of the South. I hope that 
the hon. Minister will consider ail these 
aspects.

Shri B. Das: It is a pity that all the 
three steel plants that are under the con
sideration of the Iron and Steel Minis
try overlap each other. In 1953 when 
the first steel plant  was  conceived, 
neither the Cabinet  nor the Planning 
Commission had ever thought that they 
would have to start steel plant after steel 
planf in India, with the advice of foreign 
experts and partnership more or less. 
The Russians  came  with their plant 
without any partnership. Then the much- 
abused and much-disliked British took 
a lead and they wanted to be partners 
and have a go in the steel production. 
I do not want to talk of Durgapur. It 
has come into existence, but I cannot 
swallow this pill, namely, that India had 
come to such a grief that she would ap
point the British people as consulting 
engineers for her.  Many of my old 
friends may still remember the British 
injustice to India in the matter of indus
trial development and in the matter of 
industrial production. I cannot conceive 
that the British consulting engineers are 
the best people in the  field of steel 
manufacture. The British are not the 
best steel manufacturers in the world. 
There is America;  there is Germany. 
Germany, of course, is the best, apart 
from U.S.A. and U.S.S.R.  That the 
British people should come and give ad
vice to Tatas is strange to me. Shri 
Mukerjee was there in the Martin and 
Company, I know. But the Britishers 
never wanted the steel industry here to 
grow quickly.  However,  I hear my 
friend telling that the consulting engi
neers, he has appointed, are the best.
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How is it then that up to 1953 and 
even in 1954  the  Britishers  never 
thought of helping India in the matter 
of steel manufacture? However, that is 
perfidious. How far it will be successful 
we do not know. It is for the Minister 
ol Iron and Steel to worry his head, 
not for me.  I have not changed my 
mind. I have 34 years' experience here 
and I have not changed my mind about 
this.

Shri Kamath: The hon. Member is 
the Father of this House.
Shri B. Das: I do not see any chance 

of a good intention on the part of the 
British trade people and commercial 
people to co-operate with us.

I wish to point out that when the 
Rourkela plant was started, Government 
were in difficulties. There is the Peram- 
bur factory. We want steel. We are manu
facturing steel coaches. Anyhow, the 
Railway Ministry entered into contract 
with a Swiss firm. In Perambur every
thing is there, but not steel. When Rour
kela was to manufacture sheet steel, that 
at least gave me some hope that Gov
ernment were trying to make up for 
their wrong method of planning. At that 
time there was no conception of manu
facturing steel in Bhilai or Durgapur. 
These came up afterwards.

Although India is going to have steel 
production to the tune of 3 million tons, 
1 have read statements  made by my 
friend that India will produce 11 or even 
12 million tons. That is all right pro
vided funds are coming forth.  When 
somebody talks of having iron and steel 
factories for Madras or Travancore, he 
must realise from where the money is 
going to come. Even our railway expan* 
sion is struck up because there is no 
money forthcoming. But here we are 
considering whether these three steel fac
tories will be successful according to the 
time schedule that is laid down in the 
report of the Ministry.

There was no all-India conception ori
ginally. Today, our conception is an all- 
India one. When Rourkela was first con
ceived by the Orissa Government, their 
people and experts, it was conceived not 
in an all-India way. We thought of the 
steel plant as Orissa plant. Shri Mazum- 
dar, who is still the managing director of 
the Hindustan Steel Company, told us 
at that time that Oriyas would be given 
every chance, whether in employment or 
foreign training. Somehow what I find 
in the Orissa Press is that nothing is 
very tempting to them. I have never

spoken to the Ministry personally about 
this, but today the Rourkela steel plant 
is an atl-India conception and the Minis
ter will go to the Public Service Com
mission for recruiting the best men re
quired for certain jobs. I say that in 
that case regional development will not 
come at all. We are hearing about a 
Travancore steel plant or a Madras steel 
plant these days. Why are you hearing: 
these? It is because people of the loca
lity want to be employed there and they 
expect to benefit by it. I would like ta 
know from my  friend, the Minister,. 
what his conception is and whether in 
the Rourkela plant they will be giving 
preference to the Oriyas in the matter 
of employment. They would produce 
iron and other ores there. If it is thought 
to be an all India show, then, the Oriyas 
have no particular claim.

I saw a little while ago the agreement 
Bansal referred to. I saw the terms. But 
I do not know whether the money will 
be in their currency or in the Indian cur
rency. I have  studied the  Rourkela 
scheme since its inception. If the Ger
mans want to invest money in rupeeŝ 
there is nothing wrong. I do not know 
whether it is in rupees or marks.

An Hon. Member: Marks.

Shri V. P. Nayar: Or American dol
lars.

Mr. Deputy-Speaker: The hon. Mem
ber may express his own views.

Shri B. Das: Anyway, at that time 
there were no agreements with the Rus
sians or with the British; they came later 
on. The Britishers have gone to the 
extent of inducing the Ministry to have 
a British firm as consulting engineers for 
the Durgapur plant. The German agree
ment was arrived at in 1953 and then 
Government was not in a mood to have 
more steel plants. One was thought to 
be enough in 1953. The Government has 
not got enough funds to start, any more 
steel plants. I saw the German agree
ment; it was entered into when there 
were no other agreements. It i3 better 
to continue that agreement. In Rour
kela, with the assistance of the German 
experts, we want to produce sheet steel 
which will particularly help the manu
facture of steel coaches and ships.

I was saying that we entered into that 
agreement when we had no idea of two 
or more plants. The British are time- 
servers; they always come to have some 
gains. He said that I am the father of
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the House. I have been here for so long. 
We should be careful about their poli
cies. My friend, Shri T. T. Krishnama- 
chari might have  imbibed their com
mercial tactics but I may say that they 
should be watched.

Finally, I may say that I welcome 
these fcteel plants. We welcome the idea 
of having more steel plants. But with 
our finances, I do not think many new 
plants can be taken up immediately or 
m the near future. I do hope that the 
people of Orissa will be given a chance; 
1 hope that the Rourkela plant will give 
them every chance to wort. To a certain 
extent, technically fit people should be 
absorbed. Till now, there have been very 
few recruitments to these technical posts 
from the people of Orissa. They have 
not been taken except, perhaps, as lab
ourers because the land is theirs and so 
the labourers are to be Oriyas. More 
technical men should  be taken from 
Oriyas.

Ufa* ( fTtfRTTT —■tfisra—
TTfTTf) :̂T *tTTTT T
tftt ttt Tt  f T t ttt-

STTrTT  Tt TfT Tt TTt TT* T

ftw TfefT  f̂t rftT Ttf 5rtT

mm t tr t̂tt  *ftrr tt  fT̂rr

fart f, ̂ T V fTT T -3T Tt T̂ TK 
*rTT i I w Pt ?T SfTT Tt 3TWWTTT Tt
fT ttt 'twfftr TfrrT f  i

TTT ̂  ft TTT TTffT T, fa)T Tt Tfr 
TT TTTT ̂ fT TT TTTT  3TPR I
arrt  TTT<ffr Ttrrr # y* srra- zt 
Ttt ̂t ttjrtttt t i A ttttt TTgrr
fT ̂  Tt Y* TPST £T Tt| Tt aTTT̂T- 
TTT f Tf TTT TfolT TT2T T fTT 
f ̂  ST# JTT*TJ ST5TT Tf tft *nfTT 
fW *TTT | , WT ?T TT #T*TT51T TTT
ttt ttttt t qf ttttt ttttt f fr 
Trrrft £t tftT TT-TTTTft sfaft t fTrr 
TTTT Tt, amnfTlff Tt ITT «?TT Ttrf Tt 
arr̂Trmt fT<nftffTt ? # ̂t Tt tt fTT 
bin'll TTf ̂ jj fr ffiflN TT T*ffT TtTTT *f 
T TTT fT?R q+M ̂»i«i fltT fT?!#̂tT?rfT 
T TPT  , ?T -dvi fci T TTTf T fTT 
fTrr Ttt Tt anrsr+TT ftTt, ?t t 
TT tft f# TfTTTT t I

Ttft #ft TfftOTjtft t TTT TT *fh?r 

Tt TTt TT fTTlf TT Ttf TT TR̂THT 3*|T 

£ TTT Tft *TT TTT TO TfT f I # T *t ̂T“

jtct T£i tftr wnfhr tfrt Tftrr t 3T t 
TTTT W, TT̂ 3T TrTff T T# TTtT 
faTT i mrPr TFpftr Trt Tflrr îff t$ 
TTT 'JgT *£T f TT # Tt TT*£Tt TtT 
fTTTTt T \M<9 Tt T̂ f̂  ̂t ̂ Ĥll 
R̂raT % i  tt anft ttU qt̂r t̂r 
*T3[TT TTT TT̂  T  T̂T fT

 ̂Tf t®t jr̂t tt ̂ttt ̂ snft
?IT TOtT Tff?T TT, TET Sf̂T TT Tf ff̂̂TT, 
31ft TT TT?FftfcT # Tf̂ TT f̂tT  ̂
TffT TT fT̂ft Tt 51TTT T ̂TpT T TTTf 
 ̂TffT, Tff T ?TTfTT 5Ttrt TT «n<?t THT 
T̂f t, T HT ?TTf t T5TTT »IT | 3T ̂ftTt' 
Tt WT fT5PT ft# TTHt f  Tt ??T
f>T5>Tt  4 Srt̂TTfT ftmT T15TT |
TT T̂t,   ̂3THTT ’TlfTT I Tft T ̂tTt 
Tt STt̂TTfT TT T fiTT T ̂TfTT fr TR-
OTTt t w t̂, TftRnr ̂  tt  Tt

fatft Tt TTTT % gqr>ft 5TTT T ftfT, T- 

f̂njT Tt 3TTTT |f?TT #3T, *te?rf%TW 
TT%3T  TTf̂TT TT%3T ̂ft% 3|TT | mfr
TTrfrr 5ftrf Tt  vrwrf t ttt fr?T 
?IT I ̂ T̂t Tf̂TT fT 5T T TTfT T «fl*l 
T 31 TT, <TT TfT fT Tt 55T # TTTTcTT Tt 
TTTTT ?TTTt f ?ftT TT Tt ̂rfr TTTt |
eft w irf ar«w T̂t ftrr fr ̂t srrt t

fT 5ftrt Tt, 3T UrTTt T Htrf Tt 
TTtT f, ̂TT t, TTT̂ >TT |, ̂3T Tt Tt
amt 3tr tt stttt fir# ? tt sjr?ftT»re
T 55TTT f Tt Tft *TT fT Tt f̂¥̂tT t> 

sft 'd«Tl«i f 3T T T̂ TT fTT *1̂1 

TTfT TT% ̂ft TRTTt̂TT̂t, ̂  STT ̂ T Tt 

jft̂TTfT t Tt 3rTTWFTT TTTTT TfTT 
TTrt ? anr Tt fwf t ttt̂ tt t

f?T̂ 's'iyooo itt? gpftT Tt TTT'tTTTT 

ftTt !TtT 3TTt fTfr̂T TTT T f̂  
3TTTTt ̂ o,ooo fTTTTt ?TtT TTTTt Tt 
Tft t frrrarT ftTT i  frrTTf ?ftT 
T̂rfTt Tt 3TTT Jl̂f Tt T5T, T5T  eft 
TTTt, t![T TTT  T̂f Tt  TTTt # fTTT- 
TTT q%TT I ̂ TTTTT TTfTT | fT ?T 
ô,ooo ft>TTTt TtT TTTTt T' T aTTT 
fTTTt Tt Tff TT TTTTt.̂T TT fTTTT TT 
T| t I ̂TT TTTTT T*' ?T T TT̂ # Ttf 
TtTTT TTTf ̂ ?

Tft TT Tt TITBIT TT TTTTT fTTTTt 

Tt fTTT TT TfT t TT T̂TH Tt f̂TT TT
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arrr apt sim *n*nr tf̂r fr tff
tfjpT Ttf | I tff? 3TR- fTftff̂Ttf arrfrtf 

tf tfitf ?rr frtft tft famn tf  tft am Tt

*refr  % tfft tfft arnr grtk tt
Tttftf ̂ oo % (noo r̂r Tt

tfft to'i ôo tftr  Tt ijts t 

fftfTtf tf vrvwr forr tfT Tftt • 5*̂ 
tfftf tfTtf tf tftfttftf frtfT tft w t*t tt tff 

tftftftf t fr ftf tfrttf tfttff Tt tftf rtf ?
sy tfttff Tt Trot Titf̂tatf farr tfTtfr 

f, tffrtf tfrttf fTtfitff vt, tffttf tfir-

Tt aft  arrrtft  arrarrsr  tf$r tf3T

*TTtf ̂ t, 3ft 3TRT tfT tftffetf ^ 
ft tf% f, sft anq+l tftft <«  tf̂ft 

TT tfTtf f, ftftf Tt tfTtfTtf 3TTT tfT tf?ft 

*T|jtftft |,  *Tf tfftftf | fT ftf T̂tfT 

Ttf T̂ WT tf I tff tfttf tf*Ttf t I ̂  

*Iff tft tftfttf t 3tfT> ¥T%tfT Tt  irtfttf

t ̂tftf T̂tfT TTtf f i tot amrtuf tft 

tfîtft fr ̂ yttff tftfff Tt *tfttff*ft 
3*Ttf tf fTtftfT 3RTT t ? ¥Ttf*TT tf ?oo 

tfr w° arretft srftf tftf tft?r tf Tftf ftf* 
t tfft tt srfa tftf tfl̂i arrtfrtft  tftr 

voo ̂i ̂ Ttfffgrgtf̂ TTtftfmt tffttfT 

TT%Hitf finjtfttftr tfttftft tftftfjrftf i»t* 

t̂fttf tf fttft fh tfft Tt tft t̂ft | tff 
tfftf tftfT I I 3PR tfTtf ftfwt tf tft 3tft 

ff̂TTtf tf T*tftf5Ttf  f, tft tf tff t| 

tftfT tfift Tf tfTtfT fT STTtf 3tf tfttff T 
srftf âtfltf TTtf f I 3TTT StfTt tftf 3CT 

TT T̂t TT T ?tfTtff tf TT tftf tftr tfft 
tfr tftf t ftfij fjtf tftr tftaftftft tftfT *tf, 
tf Tftf Ttf tfTf TTtf tf tft tftffa Tt tftf̂tfT 

t  tftfnm ?ft tf̂lf fttfT i tf tff tft 

tfgtfr ̂iftfT g fr tftft tf̂ttf tfcntf fr
«TTtf gtf tfttff Tt Tft tfT tftfTif Tt »ItfTtfT 

TTtf 3TT Tf f I tfft 3TN 2T35̂ftrT tftfT% 
3|T T̂ ̂ 5lt ̂tfT tft ?tf ô,ooo pKtfltff

tftr̂tf̂ O’ Tt r̂tf diynftim tf vmtfit,

?tfTt 3T1tftf T'T̂SIT StfTT Tt t I

STtfatffqr tft ̂  Tt STtfT ^  T̂t t 
■̂tfT tfTT tf T8S TftfT tfTftfT f I $T TT 

Tltf TTtfltf T tf ̂T<tf  g, ZTf farTM 

W  tft̂r t I tf tf ̂ <IT* tf tftfT 5?Rt 

t̂fff TT ̂r TT ̂ T f I tf ̂ ̂ T ffr 

^ tft ̂TTTT f tf tfl̂Tf T tfttf tfttf *m
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tfTT tf̂ttff Tt Tt ftr T̂tf f i tf

tfttf Tftf tft 9tfTt  $ TT  TT

tf ̂   tffTtf tfK tf ̂tfTt tftfRT 5p 

TT  f I <Tftf tft 3tfTt W5T ?H?9Tf 

^ TT  f<tfT 'Jildi ̂ tfftitf  tf ̂3*1 

T tfTtf tft̂TT %tfT m̂T t I ̂aRTt , ftf %

f̂tf tfwr frtfT grRrr t  tf tf\rft ?̂tr 

TT tf#'' sritf I tf tff âtft fT fT̂I- 

tfl TT ftftftfT tft TTtf t f̂ 5TTCH 3T7tf 

ftntf tf tfk fcrsTTf t ̂rfrtf TTtf tt^ 
Tt tft SWT  Tft f ̂tf tfFS't tf 3f??t 

tftfTCtf TT ̂ I ftftftft tft tfttftfT̂ Ttf tftftf 

ftfTT $5T tf tfW T̂t f, ftftftft tft ftftflf 

tfT ?tfTt STTTT Tt tft̂tfltf f, Itftf tf fTtft 

tf ̂  iTSTTf Tt tfPBtf TTtf tf TTtfTtfT 

3!TCr I ̂ %T<TT tflT̂Tt TT tftW TTtf f I 

tftT ftf tff tft tfTtftf t tft ftfltt tfTTR 

t tff tft̂  tf$T TTtft ̂ I tf tft iT?TT t 

tf tfTTR ̂t  tftT tf3KTt Tt tft tft?TT 

»(l "

aw tft tfn̂rt ?tf tfir̂ff Tt tftfltf

tftftf T f̂  tft tfTtff t  ̂TTT̂ 'ft® 
tfto T  ̂V̂tf ̂ '3RT̂TtftfTT̂idt 

| I 3TT3T tfftflt TT ̂TtfTtfT f tfk tftf tfttff 
Tt Tttftf tfs tff f i artfT amr ̂Ttf 
tfT  tf tft tf̂ft ?ft !̂Ttft tft tf̂t 
tf̂Îft $ tft *M$0 TT TTtf 5l̂t tf̂TtfT | I 
?tf tftf̂t tf ̂TTT  tft tf̂t tfTtfT % I 
tf tflftfT fT tft tfg  ̂t?tf f, ̂tftf qft- 
tftftf ITtfT tfTir tftT Ttf tfttff Tt Ttf tf Ttf 
ftfftftf ̂Ttfttft3mT|tftf̂T|fT T̂- 
w  tf tftr ftftfTf tf tft Ttft fftfitf tf 
tftffft tft sntft 11 ’Tf ̂ttff tfttftfTtf tf ft 
TtfêJJtftft tf Ttf ?«o tfttf T TTtftf 
tt f tftr T̂rftftf tf Ttf tfttft Tt ar̂rtfrf 
tfTtftfr i i tf tf JTf tff  t fr gfttftftf* 
% tfttf fsjrff tftr tfrtft Tt aî K tf ftffrr 
tftr tfTtfTtf tf, ?t tfrstftf tf tftr Tttftf Tt 
wff tf TTtf TTtf t I ̂tfTt 'Tftf tfTtftf 
T̂T tfttf tf tfTtf f tf̂tf tfTtf tf tftf TTtf f 
ftftfT TTTTTT ftr gtf̂t tfft tf tfTtftfr TTtfT 
t I tf tfTgtfT fT tftfTtftf T̂t tf̂tftf tf T̂5tT 
tftr Tft TTttfTf T̂ tfTfr tfir̂Tf tf tftf-
tfttf tf Ttf, vfffr tftf arotfttf Ttftfr ^
tft TTtf 3T*S5T ̂  ft tfTtfT ̂ I

arntf tff Tfr t fr armt ys wrffztf 

tft| Tt HTtfStfTtfT fttft I WT tfTtftf Ttf
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tf 3ft 3HR# ̂ 3tftf tf 

srrhm- fw 11 fHTT  t artf ar 

HMIHIfl TT SPRTT fttfr 5 tftr ftfK T?tf 

tf13ft   ̂ fn\> Hud̂  vt 

arnrcTHtfT fttf f Hf *w. tf wir arr
TfT t I *PTT 3TTT# ̂5PT tf tfftf TT eHTtf 

tf rm tf 3ft tftf t Hf  ft 3ttftf tftr 

3fr Ttf% tt f̂ nr ft Tfr ̂ Hf w ̂îit i

 ̂'Jimi T̂ftfT  ̂  ̂Ttf  k̂FT 

tff tf amfttfTtfT fkt ? HHT XtfT tf* ff 
tf ntftffe # ftf̂rrr ferr ̂ ? 4 Hf tf 

t̂̂ttt fr  tf tf anwrtftf 13tftf 
Tf?r ttt fanr smr tftr Htftf arrm- 

Ttfitf tf ht* # i  *

Hf tf 3iT3r ff arruT t Pp q<<l+rH- 
T<T  V fwj ft H>t

aTT̂WPcTt fttf | HT HTM Htftf V ftfj

fsro tff tf arrqwpwt fttf t t tf«r

Htftf T ftf* fatf tf| tf atTHSHTm fttf 

t Hf ft «aTtfTf»g t tf srftetfT TTtfr 

t.....................................

ot»«w tfftatf: arrsr tffr  % ̂rrtf

tfft feT TTtf tf «lll Ttf  ̂I

tf tftf* : #' arcrtf sts k ̂tt j % 

arm tft fsptf tf Ĥrtf Mr i

amwro tfftatf : t tf arrctf ff?tf tf

tf|ft fTtfT,  31TTTT Ctfttf ^ tf3T- 
tftf tf tfTTi tffaT | fatf tf  3tT3t tfft
?t Tft f I

t f    ̂ r t n t :  t f   t   H f   ̂ n jp r r   f r   t f f t f « t  

t f t f r r t f  tf îftTFHTtf  % ftfr
fo'cf'T tf| tf trWfWT t̂tf |RTT t̂fTT

amH tf amtf Htfr %nr 11 nfa «nr ft
ftf tftf tf JtrtT $ tf ft tffttf tftfT fr 

fgtfq- THHtfH tfsRT ff finft fcratf tf 
<m52TŴ t % tfTTt tf tfTTt ftf fctf T 
tfarr ft Tft Ttf % TrfH*r ft »n? ̂ i

SR ftf fjfctft tffr *RTT T| f 
3»Tq% Iff Tfr t ftr HKC # f*T tf?T tfT 

WTW Ttf ?Ff*t tft  t f*IT̂:

tftf VR̂tf <rrtf qtf 5trt ̂

Ttf ?nt 3n̂*t i  ̂?ff tfwrr g fa HH 
tt f#  tf| tf trmr̂rr tftf ^ 

T̂’tthm mft % tfrr  qtf tt»tt i 

*lTT WTŴ  JIf tf 4 at Tfr I JTf ̂tr t i 
Îtf «)ln ̂ tf t JJf ’JWTT WTfflT g fr

f®rr fax   ̂tf ftfirr  tffr
tf*TT% tf T̂Tft ̂ fttq|i| 3*T% fsFT tf HV 

tfTraT 3tt Tfr f  sr̂tf tf ht  t̂fo 
ito tf jjt q;o %o tf tfr wt Hf 'mT gmtf 

tf tffw tf nf t fr tfr tff ̂r tf 

Ttf tftftf tt tffr f# tf̂rrf tt tf t?it f » 

Hf% 5tf tf3T TT FPtfTTW tf tftf tftf̂T 
«rrJf T̂T # TT ?, tf Stftf f# tfftq- 
tftT I

vnJf tf pntfH tftf f 3jfr tt fr ĥ 

tff t TTT̂Ttf pnfrtf fr̂ srr Tf f,
9tfT HTT ff TB[ TftfT ̂TftfT ̂ I 4 ̂TftfT

f fr tf fHTtfn tftf t ̂tf Vf
tf TTtf TT% T ftft̂ tfttfrfftf pFHT '5TITT |
artf HTtf tfTfH tf Tfr fr ̂r%wr # ̂ffHT

tftf tf tf '•Hlfll % '»Hi<4i dKK tf TTtf 
ftfHtfT ̂Edffq | ftf tf? tf t ?T̂T tfTtftfT 
f I Hft TT Ĥtf tffttf | tfT* tf tftf f 
t tfTtf tf tftH Hftf TPwtf tf f I tf #
Hf tf̂tf ̂t tftfsprr % fr sfenr tftf tf
Tf% HtfTtftfT fiprpft ̂rff̂ tfr Hft TT ̂ 
T̂ftfr i fr 9rtftftftf tftf tf JTHTtftfT tf 
3̂ i tf Hf tf t̂ftfr i fr t̂fjr # 
Htfrtf tftf tf Tf% tfrrt ftftftf tffftf i 
artf arrr tf Tft fr ftftfTf # amrtf 

Xo,ooo tfir̂f tf arnRHTtfr tftf i nf?
t̂f 1(0,1100 Hf tf Ttf tf Ttf Vo,ooo tflT- 
TT SRtftftf̂ T ftf f tftf f# tffttf tf 
tfTtfT 11 nfe arntf ̂tf nrrf f3nr ssrtftf- 

M tftf T% tf T HTtf HTfT HT% T̂ tf 

TfTtfTtf Hf fttfT fr 9$rtftftfY HTtf, ftfttf 
aftftf tfr tfTTtf Htf f, % Htftf Tf 3rrtft
tfr  tftf tfttf ̂5THtf i hP* îtfr garr 
tf Hf ar̂gjr tftf fttfT i ?tf t tfm t Hf 
tf TftfT tfTftft g fT 3TIT ̂tf tftf tf 
#̂Ttf tf3WT HtftTT tf tf T#, 3tftf tftf 
TTtf tf Wrtfr grTTT mfr t tf ntf 
tfrfrtft tt srr tfr tfr ht h% gtftf tf̂tf 
# TTtf TT tfT I t̂fT tf tf fr Flltftf tftf 
tf THtf tf3T̂T tfr HTtf Ĥ Tf tfr
tftf anrr tftftf tt h$ tfr amtf «ft t

Hf tf» t «râ tftf Ttfnr i
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Shri Sarangadhar Das (Dhenkanal- 
West C uttack): Mr. Deputy-Speaker, I 
am very glad about this new Ministry 
and I  am happy that three new steel 
mills are under construction. But, I wish 
to point out one thing which Mr. Ban- 
sal also had mentioned. I do not be
lieve that the Government is taking ad
vantage of the huge expenditure in
curred by it in foreign countries to get 
machinery for different needs, as it 
should. This Ministry has the best op
portunity of not only establishing steel 
mills and subsidiaries, but also of 
manufacturing machinery and plant re
quired for steel mills. I  am reminded 
of what Russia did. In the early days 
of their industrialisation after the Russian 
Revoluation, whenever they ordered 
machinery and equipment from Ger
many or America, they stipulated that 
those manufacturers must put up plants 
in Russia itself. For instance, when 
they ordered thousands of tractors from 
the Holt Caterpillar Tractor company 
in the United States, they stipulated 
that the company should put up a plant 
in  Russia, which they did. Since then 
the Russians have utilised in their col
lective farms thousands of tractors 
which have been manufactured in that 
plant. In the beginning that plant was a 
failure, but they rebuilt it and now 
they are not dependent on America or 
any other country for tractors. I believe 
they are supplying tractors to India 
now. Therefore, when we are entering 
the market to buy some special machi
nery— blast furnaces, rolling mills and 
so on—it should be stipulated that the 
suppliers of this machinery should put 
up plants here with our co-operation 
and manufacture at least parts of a 
steel mill which will be required in 
future. I understand the Ministry pro
poses to put up one steel mill every 
two years. This is a point that has 
never been appreciated in our country.

The other day I had asked a question 
about sugar machinery. Since 1931-32 
the number of sugar plants went up and 
there are about 150 of them; but, as 
far as I know, there is not a single 
manufacturing plant here manufactur
ing heavy sugarcane crushing mills, 
evaporators, vacuum pans and so on. I 
find fault with the private sector and 
the capitalists who put up these plants. 
They never thought of encouraging the 
establishment of machinery— manufac
turing plants here. Now that the Gov
ernment is handling the construction of 
these three steel plants, they must re
member this point.

I  find it mentioned in the report that 
once the three steel mills are set up, 
about 80 per cent, of the requirements 
of steel will be manufactured and fabri
cated here. I have my doubts about it, 
but if that is true, that is a good begin
ning.

Then there is the question of person
nel. Steel mills where hundreds of crores 
of rupees are invested should be main
tained in a very first class conditions. It is 
stated that the life of the steel plants is 
30 years. If they are maintained well, the 
life should go beyond 30 years. As it is, 
at present personnel are very scarce. 
Whatever personnel we have are employ
ed in the three existing mills. Therefore, it 
should be the objective of this Ministry 
to have personnel trained in the diffe
rent branches of engineering as much as 
possible in India and have them sent 
abroad wherever specialised knowledge 
is available. In the meantime, we should 
also equip our engineering colleges and 
establish more engineering colleges to 
turn out efficient personnel who will run 
the steel mills and maintain them in the 
first class condition that is necessary, 
inasmuch as a large sum of money is 
being invested in them.

I have to say a few words about the 
Rourkela steel plant and the Hindustan 
Steel Limited. I was also disillusioned 
when people were employed in the plant 
and contracts also were given. I was 
very enthusiastic when the negotiations 
were going on for the establishment of 
the plant at Rourkela and one of my 
friends and myself had publicly stated 
that we could give all our co-operation. 
But, unfortunately, there is a difficulty 
of land acquisition. A t one time I was 
blamed for the difficulty of land acquisi
tion, because my party was carrying on 
an agitation there for proper compen
sation. It is all right to sit down here 
and say that people are making trouble. 
I do not see why when there is some 
manufacturing concern to be acquired 
by the Government, whatever compen
sation is asked for, practically all of 
that is paid. There is the Indian Airlines 
Corporation, for instance.

Some parts which are mostly duds, 
have been loaded on the Government. 
No one ever objected to the compen
sation to be paid. But when it comes to 
the poor peasants having one or two or
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five acres of land whcih has to be occu
pied by the steel company— and unless 
they are paid they do not want to give 
up their land— , then there is a lot of 
shouting here that the people are not , 
co-operating. I may tell the Minister that 
in Orissa I know of cases where land 
has been acquired for certain public pur
poses and compensation has not been 
paid for ten or fifteen years. Seeing this 
situation, who would be willing to part • 
with his land unless he was promptly 
compensated for?  In the Orissa Public 
Works Department there have been cases 
where for twenty years compensation 
has not been paid. Therefore, in order 
to  get the co-operation and goodwill of 
the local people, it is very necessary that 
by the application of the existing Land 
Acquisition Act, whatever the price is, 
the average price plus 15 per cent, as 
is provided for in that Act, shouid be 
paid immediately. And then it is for the 
Orissa Government, as I understand, to 
give them alternative place somewhere 
where they can live or for the company 
to take them as employees. This has 
not been properly done.

Besides land acquisition, as far as em
ployment is concerned, the people of 
Orissa are nowhere. While it may be,
I will say, that as far as engineers with 
steel experience are concerned there is 
hardly any one in Orissa who is quali
fied in that direction, there are other 
jobs that the Orissa people are compe
tent to do. For instance, take the small 
contractors. I remember there was the 
brick contract which was given to some 
big firm from Bombay. If this is the 
way things will go on, Bombay and 
Calcutta are industrially advanced and 
if we have an industry in Salem and if 
we take Bengalis and Bombay-walas to 
run it, what is the use of having it in 
Salem? You may as well put it up in 
Calcutta and Bombay. When you dis
perse the industries and put them in 
localities where it is most suitable be
cause of the raw materials being nearer, 
theK it stands to reason that to relieve 
unemployment, to give training to local 
people and to give them all the oppor
tunity, .'ocal people should be employed 
as far as possible. But I understand that 
is not being done. And the brick con
tracts went to big people from Bombay, 
while the local people know how to 
make bri:ks. But they cannot make 
crores of bricks; they do not have that 
capacity, the financial resources to go 
in for crores of bricks. But the con
tracts could be broken up into small 
bits and given to local people. This is

where the Hindustan Steel Company 
has failed in accommodating the local 
people.

I do not have much else to say. These 
are some of the points that I bring to 
the notice of the Minister and I hope 
the Ministry will look into these mat
ters.

Also, I would mention about interest 
charge. I heard from Shri Bansal— I 
have not studied these reports thorough
ly—but I heard from Shri Bansal that 
the interest is to be a little over the 
bank rate at a particular time. I do not 
see what kind of a contract it is. Sup
pose the bank rate is 8 per cent, at one 
time. Is it going to be 8J per cent, or 
9 per cent, or 10 per cent? In this indefi
nite way it is never put into a contract. 
Also, inasmuch as we have our sterling 
balances there, instead of utilising that 
money, why it should be borrowed at 
such a rate of interest I cannot make 
out.

Shri Jhunjhunwala (Bhagalpur Cen
tral) : I have great pleasure in addres
sing you as Mr. Deputy-Speaker.

Well begun is half done. For the ex
peditious way in which the hon. Minis
ter of Steel— he is really a Minister of 
steel (A n  Hon. Member'. Very tough!) 
has arrived at an agreement with three 
countries for importing three plants for 
manufacturing steel in India which is so 
indispensable for the industrial develop
ment of the country and for making 
machinery here so that we can be self- 
sufficient, he really deserves our con
gratulations.

It is very difficult for us to say as to 
what the real terms of the government 
are. We entirely depend upon our hon. 
Minister. We had the very sad experi
ence of the Sindri Fertilizer Factory 
where an agreement was entered into 
with some firm, and then there were 
so many people coming in, some as 
individual firms, some as consultants, 
and so many things came in that it was 
very difficult to follow as to who is res
ponsible for what and who is responsible 
for the completion of the work in time. 
It does not matter if we have to pay 
something more for getting these plants 
ready and having production in time. 
But then I have my suspicions, and I 
wish that those suspicions might come 
untrue and the Minister might not come 
afterwards before the House and say 
that because of certain difficulties these
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contracting parties had not been able 
to fulfil their contracts and we had to 
extend the time, and further that the 
remuneration and the price of the plant 
which was agreed upon does not appear 
to be sufficient now. I think in view of 
the past experience that we have  of 
several other agreements in respect of 
big projects, the Minister has taken all 
these points into consideration  before 
arriving at an agreement with them. 
I think, if contract for delivery  and 
construction is not kept up to the time 
required  after damages have been 
provided in the agreement.

As Mr. Bansal has pointed out, we 
do not know whether the consultants 
who have come are a firm or indivi
duals and what are their exact duties. 
Those thingp are not clear. And as the 
agreements are not before us, we are 
not in a position to say as to what the 
real terms of the agreement are, what 
will be their different duties, and what
kind of help and assistance they will
give to us.

It has been said that production will 
start in 1959. I want to stress this point
that in the agreements,  the copy of
which we have not got before us,  I 
hope the hon. Minister has made  it 
definitely clear that in respect of the 
contracts which have been given to the 
different consultants or contractors they 
might not come afterwards and  say 
“this is not possible to be done.”
3 P.M.

Secondly, as Shri Asoka Mehta point
ed out, we do not know whether all 
the difficulties have been taken  into 
consideration: whether all the plants
from different parts of the world—one 
is coming from Russia, another from 
Germany. . .

Shri Asoka Mehta: Two from Ger
many.

Shri Jhunjhiinwala:.... another from 
the U. K.—will be coming simultaneous
ly,  etc.  Several  must be  coming 
in the private sector also. We do not 
know whether there is proper space for 
landing and taking delivery of these 
things in time and whether these will 
come on the site in time so that cons
truction may be started. As I have said, 
I have great faith in the hon. Minis
ter. The hon. Minister gives first pre
ference to speed. Being in business him
self, he knows what time means  to

any industry. If all these steel plants 
begin to go in production by 1959, we 
would have gone a long way. I have 
nothing much to say. Almost all the 
points have been covered by others. As 
has been pointed out, I cannot under
stand why this rate of interest has been 
kept uncertain. When we have got so 
much of sterling balance in England 
lying at a very low rate, why should 
we now approach the British Govern
ment and say that we require money for 
this  purpose? Why  should not this 
money be allotted to us? If that is not 
possible, I think we should fix the in
terest  now. To  say  that  it will 
be something higher than the existing 
bank rate. . . .

Shri Asoka Mehta: The then preva
lent bank rate.

Mr. Deputy-Speaker: The hon. Mem
ber may be allowed to say what he 
knows himself.

Shri Asoka Mehta: It is part of the 
agreement.

Shri  Jhunjhunwala :.... yes—higher 
than the then prevailing rate will not 
be right. We do not know; the  rate 
may go high. We do not know to what 
extent it might go up. Then, it might 
not pay us to run this industry. We do 
not know what will be the cost of pro
duction. In working out the cost  of 
production, we have to take into consi
deration the interest also. I think, while 
entering into agreement with consult
ants, with advisers and with technicians, 
costs have got to be worked out. I 
expect that the hon. Minister will see 
that our hopes that the steel plants will 
go into production in 1959 and that 
the cost of production will not be higher 
than what has been arrived at are ful
filled. I also hope that the capital cost 
will not go up, as it had gone up in 
many other cases, in the D.V.C., in the 
Sindri Fertiliser Factory and other big 
projects. I hope that the Minister wifi 
not come again and tell us, “Give us 
so much more money for this.”

Mr. Deputy-Speaker: The following 
are the selected cut motions relating to 
the Demands under the Ministry of Iron 
and Steel, which have been indicated 
by the Members to be moved.

Demand No.

66  ..  Cut motion No. 1181

133  ..  Cut motion No. 1162



Rehabilitation of persons to be evicted 
for the establishment of a Steel Plant 

at Durgapur

Shri N. B. Chowdhury: (Ghatal): I 
beg to move:

“That the demand under the 
head ‘Ministry of Iron and Steel* 
be reduced by Rs. 100.”

Failure to establish a Steel Plant at 
Virdhachalam in Tamil Nad to make 
use of iron ore available there and at 

Salem

Shri Boovaraghasamy (Perambalur): I 
beg to move:

“That the demand  under the 
head ‘Capital Outlay of the Minis
try of Iron and Steel’ be rcduced by 
Rs. 100.”

Mr. Deputy-Speaker: Cut motions 
moved:

“That the demand under the head 
‘Ministry of Iron and Steel’  be 
reduced by Rs. 100.”

“That the demand  under the 
head ‘Capial Outlay of the Minis
try of Iron and Steel’ be reduced by 
Rs. 100.”

There are only 5 minutes more. I 
propose to call the hon. Minister  at

3-10.

Shri V. P. Nayar s I shall finish in five 
minutes.

Shri N. Rachiah (Mysore—Reserved 
—Sch. Castes) : Will you please ar
range, Sir...

Mr. Deputy-Speaker: The hon. Mem
ber can speak on the next Miniafry.

Shri N. Rachiah: The Speaker also 
said the same thing. Will you please 
arrange to give a chance to the back
benches ?

Mr. Deputy-Speaker: I think the hon. 
Speaker has said that all these who do 
not get a chance will be given an oppor
tunity when the Finance Bill comes.

Shri N. Rachiah: What about this? 
Only the front benches have spoken.
3—42 L. S.
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Mr. Deputy-Speaker: This cannot be 
settled just now.

Shri N. Rachiah:  Will you please
make arangements to give the back
benchers seats in the front benches?

Mr. Deputy-Speaker: I would give
him a chance.

Shri N. Rachiah: Will... ...

Mr. Deputy-Speaker:  Order, order;
this is not the way.

Shri V. P. Nayar: Mr. Deputy- 
Speaker, we are aware of the  very 
painful pre-natal period of this Ministry 
and we are also aware of its present 
pre-parlour afflictions. There are many 
problems which the Ministry by itself, 
in this context, cannot tackle. As  I 
went through the report, I found that 
the Iron and Steel Ministry functions 
only for the production of iron and 
steel. It is very unfortunate that  the 
other aspects of the iron and steel in
dustry are not  incorporated  in this 
Ministry. For example, there is  the 
Iron and Steel Controller’s office. I do 
not know whether it comes under this 
Ministry, because there is no report 
about it. It probably comes under the 
Ministry of Commerce and Industry. 
But, I should feel that now that we have 
an Iron and Stoel Ministry, which is 
looking after the production of  iron 
and steel, this matter  of distribution 
should also be taken up in this Minis
try.

I am not very much enamoured when 
I find that India has set for itself a 
target of 6 million tons. From where 
we are, it is certainly progress. But, 
what is 6 million tons to a nation with 
so many people? What is the actual 
per capita consumption of steel and 
per capita production of steel today ? 
We know that from the point of view 
of certain requirements for the deve
lopment of the iron and steel industry, 
the position of India is supreme. For 
example, the iron content in our ore is 
one of the very best in the world. We 
have many locations where metallurgi
cal coal and coking coal and iron ore 
are available within a radius of 100 or 
200 miles. It is not like Japan,  for 
example, which has to import all its iron 
ore and coal and send out the manu
factured steel to India. Yet, they are 
able to sell it at lesser prices. In other 
countries, for example in the U.S.A., 
in Visconsin, I am told that iron ore 
and coal have to be taken hundreds of
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miles. Fortunately, in India, we have, 
for example, the Singhbhum belt, Man
bhum and other areas where you  get 
not only iron ore and coal within 100 
or 200 miles, but you also get manga
nese and ever so many articles which 
are required. I want particularly  to 
draw the attention of the Minister to 
the fact that the entire south has been 
almost neglected. We know that a plant 
like that at Jamshedpur or Bhilai can
not be had in the south. I understand 
the difficulties. There is no coking coal; 
there is no metallurgical coal. It may 
not be possible to start one. At least in 
another 20 or 30 or 50 years, India will 
have to change over the processing of 
steel to factories other than the ones 
which we arc now building. What are 
we doing about it? We have got  in 
the south plenty of electric power at 
very cheap rates. Can’t we do anything 
about it? We will necessarily have to 
import billets for some years to come. 
Can’t wc have some plant for  that? 
This is an important matter, because, 
you know, although Jamshedpur was 
started in the beginning of this century 
the first steel plant in India came into 
existence in the south. In 1835 there 
were two places in  the south where 
steel was manufactured using charcoal. 
After that, it has not*been possible for 
us to develop that industry. There are 
natural difficulties. But, in the present 
context, is it not possible to give some 
of the new units to the south? For ins
tance, there is the question of scrap 
rolling. Can’t we have  one there? 
there has been a demand from the south. 
In the Bhadravathi project, I find the 
expansion programme is very limited. 
We should not be carired away by the 
impression that 6 million tons of steel 
will be our target, because one-third of 
it will be controlled by the Tatas. Even 
after six million tons, our per capita 
consumption will remain far, far below 
that  of some backward countries, 
I do not mean as compared to advanced 
countries like the U.S.A. or U. K. I 
can say that with this six million tons, 
our per capita production as well as 
consumption of steel will be very much 
less than that of some of the backward 
countries like Mexico, Argentina  or 
China. The world facts and figures pub
lished by the U.N.O. reveal even today 
the per capita consumption of India 
may be only less than half of these 
countries, let alone the question of the 
U.S.A., U.S.S.R., or the U.K. which are

several hundred times. Even in  this 
context have we done everything?

There are other materials in which 
the control should necessarily vest in 
the Ministry, for instance manganese 
which is mostly used for processing 
steel. We do not have any plan  for 
processing special types of steel. Ordi
nary, crude steel will be there, but we 
want ever so many other types of steel. 
I would like to know whether we have 
any special programme for the develop
ment of other varieties of steel. We are 
not wanting in vanadium oxide. There 
it lies waste in my State but nobody 
takes it. Do we have an integrated plan 
for it?

One word about training. 1 find that 
only about 100 persons will be trained 
in Jamshedpur. This is ridiculously low. 
When the Minister himself says 1,300 
technicians will be required, cannot the 
factory of the giant size of Tatas which 
claims to be the biggest in the East train 
a few thousands? Government is help
ing them in every way, giving them 
money on the easiest possible  terms. 
Why not get more technical personnel 
trained in the factories at Jamshedpur 
and Burnpur, so that they may be use
ful at the time we start our new projects.

Shri T. T. Krishnamachari:  Sir, 1
must at the outset express my gratitude 
to the hon. Members who have by and 
large given their support to this new 
Ministry and to the ambitious plans that 
the Ministry has before it. Certainly 
the Minister and the officers of  the 
Ministry ought to be grateful to this 
hon. House that they carry their good 
wishes with them in this rather difficult 
endeavour.

I will take up first this question of 
planning for steel which was raised by 
the last speaker. It is not often that I 
find myself in agreement with my hon. 
friend Shri V. P. Nayar, but in this 
particular instance we happen to agree. 
He feels dissatisfied with the target of 
six million tons of steel ingots. I am 
also dissatisfied with it.

Shri V. P, Nayar: When you agree, I 
doubt whether I am correct.

Shri T. T. Krishnamachari: My hon. 
friend cannot altogether divorce him
self from the philosophic doubts that 
engulf any Hindu. He might next doubt 
whether he is really on the terra firma 
or he is just floating on the horizon.
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Anyway, it is a fact that our targets 
will be found in actual practice to be 
far short of our demands, because the 
demand for steel in the current quarter 
is roughly about 3 6 million tons on 
a very restricted basis after pruning it 
very heavily. So, I do expect by about 
1961 the demand for steel will  be 
much higher than 45 million tons of 
finished steel, and that is why, as  I 
have said at the outset, 1 have tried to 
.see if within the four corners of the 
three plants I cannot augment produc
tion. Our collaborators in each of these 
plants have been good enough to sug
gest to us the ways and means by which 
we can augment production. So, there 
is a provision of 250,000 tons of ingot 
steel to be produced in Rourkela  by 
the addition of a few coke oven batter
ies and perhaps a couple of open hearth 
furnaces. A similar addition both  at 
Bhilai and Durgapur will produce in 
each case about 300,000 tons of ingot 
steel.

The other thing that we have done— 
1 do not know if 1 mentioned it at the 
outset—was the provision of water ser
vice, electricity and all other ancillary 
services on the basis of a production 
of 2 5 million tons of ingot steel in 
€ach plant, so much so these three plants 
when they are carried to their logical 
strength  would  produce  altogether 
about 7 5 million tons of ingot steel. 
Even that I feel is not adequate because 
there is no point in our trying to fix 
a target for consumption of steel for a 
period of five years. 1 propose to take 
up with the Plannig Commission and 
with my colleagues this question of try
ing to fix a target for ten years so that 
you can plan more freely. It is just 
anybody's guess, but my own guess is 
that we ought to be in a position to 
produce about 15 million tons of finish
ed steel or 18 million tons of ingots by 
the end of third Five-Year Plan. That 
shows the limit of our ambitions though 
the limit of our capacity may be far 
short, but I am emboldened by  the 
encouragement that I have received in 
this House to think aloud and to share 
with the hon. Members of this House 
my own views with regard to what this 
country ought to be between now and 
the next ten years.

One particlular matter with which I 
would like to deal is the question of 
placing these agreements on the Table 
of the House. I should very much like 
%o take the House into confidence at
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the earliest possible moment. I hope to 
be able witnin a very short period of 
time to place the final agreemeqt with 
the U.S.S.R. Government on the Table 
of the House. So  far as the British 
Plant is concerned, I am afraid we will 
have to wait for some time because all 
that we have agreed to is only the 
broad heads of agreement. The details 
have to be filled up and until the details 
are filled up it would not be in the 
interests of the State and this House 
whieh really owns the State to make 
that information public.

In regard to the agreement with the 
consultants, 1 must apologise to  the 
hon. House for not having placed the 
agreement on the Table of tiie House, 
and if you would permit me I would 
like to place the two agreements with 
the consultants on the Table of the 
House now. [Placed in Library. See 
No. S—131/56.] ^

In regard to the agreement with the 
consultants, I would also like to apo
logise for a small error that has crept 
into the statement I made  when 
I was perhaps interrupting or interven
ing when my hon. friend Shri Asoka 
Mehta was speaking. The fee that we 
are paying to the consultants in regard 
to general advice is £ 400,000 spread 
over a period of six years which means 
about Rs. 53 and odd lakhs, which 
comes nearer Rs. 9 than Rs. 6 lakhs per 
year. I am very sorry for the mistake I 
made and 1 hope the House will accept 
my apology.

I will deal also with this question of 
the consultants. 1 thought I was making 
a great point when I mentioned to the 
House at the outset that one of the first 
departures that we made was to have a 
firm of consultants attached to the 
Ministry which would be in a position 
to give us correct advice. I hardly rea
lised at that time that I was raising a 
hornet's nest round my head. My non. 
friend Shri Bansal who is fresh from 
Bandung and with all the houries of 
Bali floating before him was, instead of 
being charitable. . .

Shri Kamath: Houries of iron and 
steel, or flesh and blood?

Shri T. T. Krishnamachari: They are
certainly not hirsute.

It was a little, if it is parliamentary to 
use the word, almost savage for him, 
but that is all right. I like my friends of
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this sort to let off steam, for if they can
not let off now, they will probably let 
off on the Commerce and Industry De
mands and if they do it on Iron and 
Steel it is better because it can take it 
more easily than  Commerce and 
Industry.

Shri Kamath: Better harness the
steam.

Shri T. T. Krishnamachari: He asks 
what connection this firm of consultants 
has with the consortium. None what
ever. Even section 6 of the Companies 
Act which defines “relative” and says 
“relative legitimate or illegitimate” can 
be applied in the case of the people who 
control the International Construction 
Co. Ltd., to find out if they have any
thing to do with the members of the 
steel consortium with whom we have 
made an agreement.

Secondly, this is a firm of fairly inter
national reputation. It is not a firm 

which is run by an individual, though 
an individual who heads the firm,  a 
Swede who is considered to be a very 
big authority on steel matters does 
carry a lot of prestige with him, which 
he imparts to the firm. I personally feel 
that I was lucky to be able to get the 
services of a firm of this repute, and 
particularly when it has at the head a 
man of such high integrity as Mr. 
Bengtson. And I am prepared for any 
kind of scrutiny to be made in regard 
to this action of mine and of the Minis
try; and I am perfectly sure that we 
shall come through the fire unscathed. 
That is so far as Shri Bansal is con
cerned.

Sfiri Kamath: Ordeal by fire and
steel.

Shri T. T. Krishnamachari: The terms 
are extremely good. Even in regard to 
the British steel plant, what we  arc 
paying to our consultants will stand 
favourable comparison  with whatever 
we are paying to the consultants  in 
regard to Rourkela and Bhilai. I think 
what I am paying to the consultant is 
. nothing compared to the services that 
he has already rendered us.

The report of the Russian steel dele
gation was in thirty-five volumes, and 
barring two volumes, everything  else 
contains statistical and designs data. It 
is very difficult to decipher them. But 
this firm had gone into everything and
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had given us not merely the benefit of 
their advice, but it was present here in 
our discussions with the Russians and 
helped us right through.

1 may mention one point in this coo* 
nection on the question of how we 
fixed these three contracts, or rather 
fixed them very nearly. It is a matter 
of perhaps accident rather than design 
that we decided on three plants from 
three different sources, and the discus
sions in the process of finalisation of 
the contracts took place more or less 
at the same time, it gave Government 
which is certainly not an expert body, 
and our officers—and the secretariat that 
we have is not an expert—an opportu
nity to compare the costs, and  the 
methods of production, and add  the 
plus and deduct the minus from the 
various plants, and ultimately satisfy 
ourselves that we were not being given 
a raw deal. In our coming to that con
clusion, the services of the Internation
al Construction Co. have been invalu
able. Far from casting any aspertion 
on their bona fides I think I, at any rate 
ought to feel thankful that they have 
saved not merely the Ministry but also 
the exchequer from a great deal of 
money, by being able to present to us 
a comparative statement of costs and 
a comparative idea of production, and 
giving us correct advice so that we can 
come to this decision.

In regard to the speech made by Shri 
Asoka Mehta, if hon. Members  will 
not consider that I am being invidious, 
I would like particularly to express my 
gratitude to him for whatever he has 
said. It may be that we do not agree. 
It may even be that what he has sug
gested runs counter to the policy of this 
Government. But I take the advice that 
he has given us in the spirit in which 
it has been offered, and I think it has 
heen altogether a very valuable piece 
of advice.

It was right on his part to  have 
pointed out to us, or rather to have 
pin-pointed the fact that it is exciting to 
be in an age when a comparatively 
backward country like ourselves could 
plan something so big as to put up these 
steel plants on our own to augment the 
production in regard to the two private 
steel plants, in which I am proud to 
say that Government have taken a lead, 
and to be in a position now to step up 
our production  from 1*2 million tons 
to about 4*5 million tons with further 
capacity for increase. This is certainly
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something to be excited about. If we 
have no other satisfaction that we are 
living in these days, I think that alone 
should give us some satisfaction.

Pandit Thakur Das Bhargava (Our- 
gaon) : Provided it is successful.

Shri T. T. Krishnamachari: The other 
fact that he has also pointed out to us 
on the question of cycles in regard to 
steel production is very interesting and 
very valuable.  Wc are trying to cut 
short the period of the cycle, thirteen 
or fourteen or twelve years as the case 
may be. We are thinking in terms of 
ten years, and that is why 1 was embol
dened to say that I would visualise a 
target of 18 million tons of steel ingots 
by the end of the third Five Year Plan, 
so that we should plan almost imme
diately for a total production of 18 mil
lion tons of steel, which means that 
everything else that goes with steel pro
duction, namely the utilisation of the 
steel, the ancillary articles that will have 
to be produced for the purpose of steel 
production, including the question  of 
production of as much machinery as is 
possible will have to be planned and 
provided for, which means an enormous 
amount of work and a very big step 
forward in industrialisation.

I am very glad that he told us what 
it is, from the point of view of a person 
who looks at Government with a criti
cal eye, and I think we on this side and 
the people at large have to be grateful 
to him for having more or less opened 
our eyes to the big issues at stake before 
us in our embarking upon this adventure 
in steel.

Of course, all compliments and all 
good advice must be seasoned with a 
bit of acidity, because otherwise diges
tion becomes difficult. He asked us why 
we had started with half a million tons 
of steel in the Rourkela project. But 
my hon. friend Shri Bansal said that 
he knew that I was a critic. Yes, in 
one sense, I am a critic. I am a critic 
not merely of my Government’s action, 
but I am a critic of my own action, 
because I am terribly dissatisfied with 
the rate of progress that we are making. 
If I was not dissatisfied with the rate of 
progress that we are making,  then I 
would not be doing anything in order 
to help to progress it. From that point 
of view, if my hon. friend thinks that 
I was dissatisfied with the idea of a 
starting a steel plant with just 500,000

tons of production, perhaps he is pro
bably right; but I do not remember to 
have taken him into confidence anything 
further than that.

Shri Kamath: You might do it later 
on.

Shri T. T. Krishnamachari: A point 
was made by Shri Asoka Mehta as to 
why we started with half a million tons, 
and why thereafter we  went ahead. 
Yes, it is true. I could say today—it 
is easy to be wise after the event—that 
if we had only planned all this that we 
are doing and that we have done during 
these four years,  right in 1952, we 
would have gone very far. It is not that 
we did not know about it. Some of us 
who have been here for a long time, 
my hon. friend Shri Mohanlal Saksena, 
though he is a little angry with me now 
and again, my hon.  friend Pandit 
Thakur Das Bhargava, my hon. friend 
Shri Santhanam, and my hon. friend Shri 
Ananthasayanam Ayyangar, were speak
ing of the nationalisation of the Impe
rial Bank in 1948. We were speaking 
about greater control of insurance in 
1949. We were speaking about  steel 
projects in 1949. Yes; it is not that we 
were not aware of it; it is not that we 
did not want it. But many things inter
vened in between, and  these  things 
generally got postponed because of a 
combination of other events. We had the 
refugee problem, we had a terrific bout 
of inflation, and many other problems 
came in. And even when we met here 
in 1952, we did not start with  our 
schemes. It took us about two years to 
find our feet.

I agree that these things  could be 
avoided, and should be avoided in the 
future. But I am afraid that there is no 
use crying over spilt milk. It is per
fectly right for my hon. friend  Shri 
Asoka Mehta to have asked,  “What 
did you do all these years?”, because 
that is one argument, and he has got to 
get an argument against his Govern
ment. And he is perfectly right in put
ting out that argument. But so far as 
we people who have been  working 
here before are concerned we were deep
ly conscious of the fact that all these had 
to be done.  But they were not done, 
not  because we were not powerful 
enough to exert our views and make 
Government go on, but because there 
was a combination of other circum
stances that prevented Government from 
moving ahead.
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I will recall to my hon. friend, Shri 
Mohanlal  Saksena, that he, Shri M. 
Ananthasayanam Ayyangar and myself 
tabled a short notice question to the 
then Finance Minister asking for the 
nationalisation of the Imperial Bank, 
in 1948. And we got an assurance that 
steps would be taken to do so. It has 
happened in 1955. There are explana
tions for the delay.

Shri Asoka Mehta told us about the 
need for perspective planning. I  am 
making an attempt and I am very happy 
that I have his support. The other 
thing that he mentioned was about the 
private and public sector in steel. So 
far as we are concerned there are ad
vantages  and  disadvantages  either 
way. But the time to press home 
this  question  of  unified  control 
over  steel  would be  when  these 
three plants start production. Then per
haps there would be something in it, 
because, may be, we will have a Steel 
Ministry which will control  both the 
private and public sector;—rolling and 
the distribution of steel and all that sort 
of thing can be done. But until we can 
actually produce steel, there is no point 
in our trying to  anticipate all these 
troubles.
The other point made by Shri Asoka 
Mehta, namely, coal, has to be dealt 
with by hon. colleague, the Minister of 
Production. But I am perfectly  sure 
that he would himself agree that we have 
to step up our production of coal and 
modernise its methods. And it is nt>t 
merely that. We must have a planned 
method of using coal. Here even in 
these three steel plants, we are trying to 
blend coal, we are trying to use some 
amount of non-coking coal,  some 
amount of high volatile coal, so that 
ultimately we will not use up all ôur 
metallurgical coal. That attempt is' be
ing made even here to make our reserv
es go as far as is possible. I am perfectly 
sure that my hon. colleague will take 
in hand this question of modernisation 
of the coal industry before long. At any 
rate, what we do in the public sector 
will. certainly be modernised.

Another point raised by him is a very 
interesting one, though at the present 
moment it is somewhat academic, name
ly, this question of the forward integra
tion of industries. He quoted from an 
American example of forward integra
tion or vertical combination, one factory 
producing it, whether it is in the private

sector or in the public sector. Well, it 
is a matter of opinion if he holds that 
view, that even public monopoly should 
not exist. I am perfectly sure that the 
check against any public monopoly 
happens to be this House and the bal
lot box which ultimately controls this 
House.

Shri Kamath: Provided the ballot box 
is safe.

Shri T. T. Krishnamachari:  If the
monopoly is misused, then the ballot 
box will indicate its displeasure.

But this question of insistence  on 
mixed economy is something which is 
new coming from that quarter. So far 
as 1 am concerned, T am open and recep
tive to all ideas. I have no prejudice 
against any particular idea, because 
a Minister who is in government today 
cannot afford to ride a hobby-horse of 
ideologies. I will certainly bring to the 
notice of the concerned authorities this 
view that Shri Asoka Mehta holds.

Shri Kamath: What about your own 
view?

Shri T. T.  Krishnamachari: I have
not got much time, but 1 cannot afford 
to ignore my hon. friend, Shri Bansal. 
Shri Bansal started off with a broad
side. It is a broadside aimed at nobody, 
but it is one of those ineffectual attempts 
at shooting in the air. And he wanted 
some ultimate target so that this broad
side might reach that target. And not 
being able to invent a target, he found 
a convenient handle in these British 
delegations that came. They are ex-offi
cers of Government. They have come 
here, and surely they must have come 
with a very nefarious purpose of doing 
something to India and gaining an ad
vantage! I am afraid I did protest, 
because I think it was my duty to 
protest. I still protest against any insi
nuation, because it is an  insinuation 
which has not got a vestige of truth in it.

Sir Eric Coates came here with a 
fact-finding  commission  under  the 
Colombo Plan. He is not interested in 
steel. In fact, he was so disinterested 
that he refused to serve even on  the 
consortium which has got together. He 
said, ‘I have done my duty. I have 
given my report to the Indian Govern
ment and I am not interested in the 
business aspect of it’. I did not know 
Sir Eric very well when he was here. I
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was very glad that I met him. But I 
think the lines on which he drew up the 
report were done in an exceptionally 
able manner with an eye to discharging 
a duty which he had undertaken and I 
think I would not be doing him justice 
if I allowed a remark such as the one 
made by my hon. friend, Shri Bansal, 
to go unchallenged, because it has 
absolutely no truth in it.

In regard to Sir Cyril  Jones, the 
consortium had to find a Chairman. 
He became the Chairman. What has it 
cot to do with his having been in India 
before, I cannot understand. If my hon. 
friend, Shri Bansal, thinks that by his 
coming over here, Sir Cyril Jones could 
pull wool over our eyes and I can be
come a party to an agreement which is 
completely against India, then he has 
very poor confidence in his country
men and poor confidence in the Gov
ernment, leave alone the confidence that 
he has or does not have in an unimpor
tant individual like myself.

Shri Bansal: What have my remarks 
got to do with confidence in him, I can
not understand. I think he is unneces
sarily getting himself worked up.

Shri Kamath: Mixed up.

Shri T. T. Krishnamachari: Some
times you have to recapture the atmos
phere of Bandung.

The trouble about it is this. Shri 
Bansal is one of our competent critics. 
But unfortunately, a trip abroad some
times sets people out of the way, and 
he started asking, what is the function 
of the managers of these plants? Will 
they be functioning under these consult
ing engineers? No, they won’t be. They 
will function under me. The  people 
whom they employ will function under 
me. If they try to exercise any inde
pendence for the benefit of anybody 
else, they will function no longer. I can
not understand a very intelligent and 
competent person, besides being a very 
good Member of Parliament and also 
holding such a responsible position as 
Secretary-General of the Federation of 
Indian Chambers of Commerce  and 
Industry asking a question as to how 
these managers will function and what 
their functions will be. Surely he does 
not propose to ask me to spend my time 
in explaining what the duties of the 
managers will be. If the managers do 
not function properly, the  managers
V
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will go. I have no hesitation in sending 
away people who are incompetent or 
who do not carry out orders.

The next question is about the rate 
of interest. It is extremely nice to raise 
a red herring across the trail, that we 
have sterling balances. Then it was 
asked: Why do you make an arrange
ment in which you agree to pay one 
per cent above the bank rate,  when 
we have got a poor rate of interest on 
the sterling balances?’ We are not get
ting a poor rate of interest on the ster
ling balances now. We get a fairly good 
rate of interest on the sterling balances.

An Hon. Member: How much?

Shri T. T. Krlslinamachari: It is
between 33 and 4 per cent, depending 
on the type of investment. But  the 
fact is that neither my hon. colleague, 
the Finance Minister, nor myself hap
pen to be such complete mugs as some 
hon. Members think. . . .

Shri Kamath: Not yet.

Shri T. T. Krishnamachari: My hon.
friend, Shri Kamath, has shown  the 
way to go to a place. We do not yet 
propose to follow him to that place.

Shri Kamath: You showed it first.
You are the pioneer.

Shri T. T. Krishnamachari: The fact 
happens to be that we are aware of the 
fact that paying one per cent above the 
bank rate will at any time be more than 
the interest that we get for our sterling 
balances.

Shri D. C. Sharma (Hoshiarpur): He 
is replying to Shri  Bansal. How do 
other hon. Members come in?

Shri T. T. Krishnamachari: My hon.
friend is a professor of English. I sup
pose he knows the language.

We are aware of the fact that we 
have sterling balances. We are also 
aware of the fact that even if the bank 
rate in England came down from 5i 
per cent, to 44 per cent, or 31 per cent, 
we shall be getting for our sterling 
balances an amount less than what we 
shall be paying, that is, one per cent 
above the bank rate, whatever it  is. 
But we have entered into this agree
ment merely because we feel that at 
the time when we will need the money,
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we shall not have enough reserves in 
our hands by way of the sterling balanc
es. That is the reason why we have 
made it. The advance that would come 
from them would not be attracted till 
1958. By 1958, we hope to spend a 
substantial portion of our sterling 
balances, and my hon. friend will be 
able to find out, when he is discussing 
the Plan, that we have a foreign ex
change gap of Rs. 1,000 crores. Where 
is it to come from? Some portion 
must come from the sterling balances. 
We cannot plan with a foreign exchange 
gap of Rs. 1,000 crores and say: “Well, 
sterling balances are there; do not make 
any provision.” We are only getting 
254 millions from them and the balance 
we are paying from the sterling balanc
es. Therefore it has been a saving of 
a crore a year and a saving of a million 
pounds somewhere else. We only wish 
that we do not add to that Rs. 1,000 
crores. It is a task which my hon. col
leagues has undertaken, which is be
yond human capacity, namely, to find 
money to fill up the foreign exchange 
gap for the Plan period. I cannot under
stand a very competent critic like Shri 
Bansal saying: “You are doing some
thing wrong with the sterling balances.” 
The sterling balances are there. We 
know that; we are conscious of that 
fact that sterling balances are there. 
Nonetheless, it is there, intended for a 
particular purpose, and we want some 
money. That is the reason why we have 
done it.

So far as the fixing of the rate of 
interest is concerned, I think, the most 
equitable and the most sensible way of 
fixing it is the way which we have fixed 
it by tying it with the bank rate. As 
we expect, if the bank rate goes down, 
it is an advantage; if it does not go 
down, we will not probably take the 
entire amount; we will take only a small 
portion. The option is left to you. We 
need not take the £ 15 million from the 
British Government. They will give 
you according to the rate at which 
they will get from the bank. They do 
not say you must take it. We may pay 
them. We have to make this provision 
because of a very large gap of Rs. 1,000 
crores which we have in the Plan 
period so far as foreign exchange is con
cerned.

My hon. friend said, ‘complacency’ 
in the matter of training. Somebody 
else said, “We are training only 100 
people in Jamshedpur”. I am not being

complacent. I may have many faults— 
I am sure I have quite a lot of faults— 
but complacency is not one of those 
faults. We realise that we are doing 
everything that is necessary to guard 
against this shortage of man-power ulti
mately, because all the training schemes 
which we can fortunately undertake we 
are undertaking and, perhaps, Jamshed
pur will have to train far more than 
these 100 men for whom we have now 
made provision. It has got to be increas
ed.

Shri Jangde and the two Das’s from 
Orissa asked about compensation. We 
have paid to the Orissa Government 
Rs. 20 lakhs so far; and we are pre
pared to pay them anything more. The 
compensation will be round about Rs. 90 
lakhs ; the money is available. I have 
not yet got the exact amount they have 
paid up. So far as Bhilai is concerned, 
the compensation will be about Rs. 69 
lakhs or thereabouts and they have paid 
about Rs. 33 lakhs, so far.

Shri Jangde: What will be the rate 
of compensation per acre ?

Shri T. T. Krishnamachari: I believe 
my hon. friend is a lawyer.

An Hon. Member : He is not a lawyer.

Shri T. T. Krishnamachari: Anyway 
he knows the Land Acquisition Act.

Shri Jangde : I am a lawyer.

Shri T. T. Krishnamachari : He knows 
the Land Acquisition Act. He knows 
the rate; what is the use of asking me? 
It will be done according to the Land 
Acquisition Act rates.

There is something said about fixing 
bricks and tiles. The only good thing 
is that there is no brickbat here or, 
otherwise, he would have thrown them 
here. A certain, particular type of bricks 
is needed and the country bricks are 
not used. I had a letter from somebody 
from Bhilai saying, “Why not you have 
country tiles and country bricks?” When 
a modern steel plant is being built up, 
it should have a certain amount of 
strength and its roof must have costly 
tiles. It is a question of reconciling 
yourself to the fact that a modem build
ing has got to be modem. If the Orissa 
people do not know how to burn bricks, 
the Bombay contractor comes. So far 
as employment is concerned, out of
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1182 regular employees in Rourkela, 
517 are Oriyas; out of 562 work charg
ed employees, 402 are Oriyas and the 
rest are contract labour. Somebody 
said: “You should not employ contrac
tors.” You cannot have a plant within 
1959 and not use all the available means 
for getting the work through. If I have 
got to employ everybody departmental- 
ly, 1 can go on with it until 1965 
and 1 can do what hon. Members have 
suggested. But, if it is a question of do
ing the thing in a hurry, every available 
source from which we can get assistance 
has got to be tapped.

Shri Jangde: One must curb the mis
chief of the contractor.

Shri T. T. Krishnamachari: Ask the 
local Government to do that. They can 
do that.

I do not want to take more of the 
time of the House. That, in sum, is 
what I have to say to the debate that 
has been raised. I should once again 
express my gratitude to the Members 
for the general support they have 
given.

Mr. Deputy-Speaker: I shall now put 
the cut motions to the vote of the 
House.

The cut motions were negatived. 

M r. Deputy-Speaker: The question
is:

“That the respective sums not 
exceeding the amounts shown in 
the fourth column of the Order 
Paper, be granted to the President, 
to  complete the sums necessary to 
defray the charges that will come in 
course of payment during the year 
ending the 31st day of March, 
1957, in respect of the following 
heads of Demands entered in the 
.second column thereof:

Demands Nos. 66 and 133.”

The motion was adopted.

[The motions for Demands for Grants 
which were adopted by the Lok Sabha 
are reproduced below.— Ed.]
D e m a n d  N o . 6 6 — M in is t r y  o f  I r o n  

a n d  S t e e l

“That a sum not exceeding 
Rs. 8,91,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in res
pect of ‘Ministry of Iron and 
Steel’.”

D e m a n d  N o . 1 3 3 — C a p it a l  O u t l a y  o f  
t h e  M in is t r y  o f  I r o n  a n d  S t e e l

“That a sum not exceeding 
Rs. 39,09,50,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in res
pect of ‘Capital Outlay of the 
Ministry of Iron and Steel’.”

Mr. Deputy-Speaker: The House will 
now take up discussion of the Demands 
for Grants Nos. 1,2,3,4 and 113 relat
ing to the Ministry of Commerce and 
Industry. As the House is aware, 6 
hours have been allotted for the 
Demands of this Ministry.

There are a number of cut motions 
to these various Demands. Hon. Mem
bers may hand over the numbers of 
the selected cut motions which they 
propose to move, at the Table, within 
15 minutes. I shall treat them as moved, 
if the Members in whose names those 
cut motions stand are present in the 
House and the motions are otherwise 
in order.

The time-limit for speeches will, as 
usual, be 15 minutes for the Members 
including movers of cut motions, and 
20 minutes, if necessary, for leaders of 
Groups.
D e m a n d  N o . 1— M in is t r y  o f  C o m 

m e r c e  a n d  I n d u s t r y  

Mr. Deputy-Speaker : Motion moved :
“That a sum not exceeding 

Rs. 32,81,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in res
pect of ‘Ministry of Commerce 
and Industry’.”
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Demand No. 2—Industries 

Mr. Deputy-Speaker: Motion moved :

“That a  sum  not exceeding 
Rs. 11,90,02,000 be granted to the 
President to complete  the sum
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in res
pect of ‘Industries’.”

Demand No. 3—Commercial Intel
ligence and Statistics

Mr. Deputy-Speaker: Motion moved :

“That a  sum  not  exceeding 
Rs. 63,36,000 be granted to the 
President to complete  the sum
necessary to defray the charges 
which will come in course of pay
ment  during the year ending the 
31st day of March, 1957, in res
pect of ‘Commercial  Intelligence 
and Statistics'.”

Demand No. 4—Miscellaneous De
partments and Expenditure  under
t e inistry of Commer e an  

n ustry

Mr. Deputy-Speaker: Motion moved :

“That a  sum  not  exceeding 
Rs. 1,50,38,000 be granted to the • 
President to complete  the sum
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in res
pect of ‘Miscellaneous Departments 
and Expenditure under the Ministry 
of Commerce and Industry*.”

Deman  No. 113—Capital utlay of 
t e inistry of  Commer e an  

n ustry

Mr. Deputy-Speaker: Motion moved :

“That a  sum  not  exceeding 
Rs. 21,53,99,000 be granted to the 
President to complete the sum 
necessary to defray  the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1957, in res
pect of ‘Capital Outlay of the 
Ministry of Commerce and Indus
try’.”

Shri A. M. Thomas (Ernakulam); Mr. 
Deputy-Speaker, I am rather hesitant to 
pay any compliment to the Ministry, not 
because that it does not deserve it but

because, coming in quick succession, the 
Ministers who manage this Ministry may 
forget themselves and get  themselves 
lost.

Shri Karmarkar: We are always alert.

Shri A. M* Thomas: I am glad, Shri 
Karmarkar, the Minister of Commerce 
says that he is always alert.

Shri Karmarkar: We are always alert.

Shri A. M. Thomas: Wc want them 
to be alert.

This Ministry can legitimately feel 
proud of the progress achieved m the 
different sectors with which it deals. It 
is a good thing, that we discuss this 
Ministry after a discussion on the Iron 
and Steel Ministry because, as has been 
said in the pamphlet, that has been dis
tributed to us on steel, the amount of 
steel produced by us or used by us is 
the measure of our industrial progress. 
The discussion that we had just now has 
given us great cheer and hope in the 
direction of the industrial development 
of this country. There have been a num
ber of institutions working under the 
Commerce and Industry Ministry, vari
ous development councils, export promo
tion councils, various boards and other 
committees. I would have  liked the 
Commerce and Industry  Ministry to 
come forward, at this juncture, with the 
restatement of the industrial policy which 
this Government intends to follow in 
view of the statements  in the Draft 
Second Five Year Plan. There have been 
reports appearing in the Press about 
decisions taken on a review of the In
dustrial Policy of 1948, but, we are not 
yet told or the House is not taken into 
confidence—about the lines on which 
Government wants to work. It still 
holds, I think, to the Industrial Policy 
Statement of 1948. At the same time, it 
is freely stated that a re-statement is 
necessary in view of the socialistic pat
tern of society that this House and the 
country have adopted. While speaking 
on the Production Ministry, T had occa
sion to state that what that Ministry re
quires is to draw up a master plan with 
regard to the industries that it will un
dertake and the location of those indus
tries. While discussing the Commerce 
and Industry Ministry also, I would like 
to put forward the very same suggestion. 
This Ministry also should have a master 
plan. That plan need not be a plan for 
the next five years. It may be a plan 
for a sufficiently long period, and that



5197 Demands for Grants  12 APRIL 1956 Dmands for Grants 5198

must give us a clear idea of the indus
trial programme of he Ministry. It was 
heartening to note that the other day 
the Commerce and Industry Minister 
said that the development programme 
that he envisages may perhaps add to the 
target of employment potential that has 
been drawn up for the Second Five Year 
Plan. That is really a heartening feature. 
In that case, it is all the more necessary 
that this Ministry should give us a clear 
idea of its programmes.

The National Industrial Development 
Corporation has been constituted with a 
view also to draw up such a programme. 
I gather from page 115 of the Draft 
Second Five Year Plan that the National 
Industrial Development Corporation has 
a very ambitious programme both with 
regard to the public sector and with re
gard to the private sector. When I went 
through the report of the National In
dustrial Development Corporation, I was 
a little disappointed. It is a very high 
powered committee that goes into the 
constitution of this Corporation presided 
over by no less a person than the Com
merce and Industry Minister himself. 
From the scope and functions detailed 
in the pamphlet that has been distributed 
to us, it is seen that its object is to serve 
as an agency for securing the balanced 
and integrated development of industries 
both in the private sector and in the pub
lic sector. It is also expected to formu
late and, where necessary, execute pro
jects for indusrtrial production, but I find 
there is a qualification attached to it— 
only with the prior approval of Govern
ment. It is also further stated in the re
port—

"Although the Corporation was 
set up in October 1954, it was not 
until a year later that it received 
the approval of Government to the 
following projects being processed 
by it:”

So, it has taken nearly a year for the 
Government to examine and give its 
sanction for the projects which this very 
powerful body has formulated. Although 
it is too early to judge the achievement 
of the National Industrial Development 
Corporation, if this is the way in which 
it is going to work—for the examination 
by the Government, it may take a year 
or more—that is not a happy state of 
affairs. I should sound a note of warning 
to the Ministry that the Corporation 
should not work in this way at all.

Before I go to some of the specific 
points, I would like to mention certain

industries which, according to me, must 
receive very careful attention at the 
hands of the Ministry. According to the 
Industrial Policy Resolution of 1948, cer
tain industries, such as automobiles, and 
cement, have been taken under Central 
regulation and control. With regard to 
the progress achieved in the automobile 
sector, the report of the Commerce and 
Industry Ministry gives a rather glorify
ing picture, but I do not know whether 
the public shares that belief. Of course, 
there has been some expansion in the 
various sectors of the automobile in
dustry prices arc still very high. Although 
it is stated that the demand is on the 
upward trend, I do not think that the 
Ministry itself is satisfied with the 
quantum of demand for these automo
biles. This industry has a great role to 
play especially in regard to the road 
transport policy which the Central Gov
ernment has in view—the Railways may 
not be in a position to meet the needs of 
the country with regard to transport— 
and there must be an  integrated 
approach; shipping has to be developed; 
motor transport Bteo has to be developed.

Let alone that aspect. There is a dis
turbing news which  is very current. 
Specific mention has been made with re
gard to the manufacture of the ‘Hindus
tan Landmaster’ in this report. It is bet
ter that the Minister, in his reply, clari
fies the position about the report that it 
breaks down after running for a few 
thousands of miles and also it gives 
frequent engine trouble. I am told that 
the Hindustan-manufactured car, before 
the latest model, is a better one and it 
is better to have that second-hand car 
rather than a new Hindustan Laridmas
ter. That is why I said that it is really 
a disturbing news. I should think that 
the House would be interested in know
ing what exactly the position is and the 
reason why the  Landmaster has not 
come up to the standard. Is it because 
that we used indigenous spare parts or 
that in our haste to attain self-sufficiency 
we committed some mistake in some sec
tion or other ? That has got to be ex
plained.

Shri Feroze Gandhi (Pratapgarh Distt. 
—West cum Rae Bareli Distt.—East) : 
Whether it belongs to the private sector.

Shri A. M. Thomas: Yes, whether it 
belongs to the private sector or not, the 
position has to be explained to us. I 
understand that the Ministry has taken 
very close interest in the manufacture of 
automobiles.
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[Shri A. M. Thomas]

Coming to another item, namely, ce
ment, some two days back you might 
remember the great anxiety that was 
'shown by this House when a simple 
question appeared with regard to the 
supply of cement. I remember to have 
asked the hon. Minister whether Gov
ernment was rather unwilling to give 
sanction to set up new units, and 1 was 
glad to find that the Minister  gave a 
categorical denial. But from the figures 
supplied by the Ministry itself—whether 
the Commerce and Industry Ministry is 
at fault or the Planning Commission is 
at fault—I have to say that when we 
drew up the First Five Year Plan, we 
underestimated our demand. In the mat
ter of iron and steel, Shri Nayar pointed 
out our target with regard to steel pro
duction and the Minister was pleased to 
say that we must certainly plan ahead. 
I must say that the very same spirit and 
approach should be applied in the case of 
industries like cement, which are vital 
industries, which arc absolutely neces
sary for our development.

The first target that had been fixed for 
the Second Five Year Plan was 10 mil
lion tons, and it has been increased to 
12 million tons. I think that that figure 
also has to be reviewed, and I would be 
happy if a target of 15 to 20 million tons 
is drawn up and programmes adopted by 
the Ministry in that respect.

4 P.M.

In this connection, I want to mention 
this. Even though we are in short supply 
of cement, it is available in any quantity 
in the black market. If so, the only 
remedy is that which we have adopted 
in the case of sugar. Even at the risk 
of paying a little higher price, we may 
import as much quantity as we can 
afford. Let there be some normalcy so 
that these black market operations may 
be discouraged. Cement may also be 
taken within the ambit of the operations 
of the State trading corporation which 
the Ministry has in view.

I will touch another industry before I 
go to the small-scale industries. It is 
seen from the report that the offtake of 
cloth was more than satisfactory; towards 
the closing months of the year the de
mand was out-running the supply. If so, 
we can never afford to have any more 
cloth shortage. Whatever be the pro
grammes, we must plan ahead the allot
ment to the village industries sector and 
also the allotment to the mill sector.

Having said so much, I would come 
to something nearer home, as far as I am 
concerned. With regard to the working 
ol the small-scale industries, 1 must say 
that it does not give an encouraging 
picture at all; the working has not been 
satisfactory. For the uniform and overall 
development of the country, setting up of 
heavy and basic industries alone will not 
be sufficient. For keeping the regional 
balance too, it is necessary to devote 
more attention to the small-scale indus- 
tires. The same arguments that were 
there for the setting up of another Minis
try for iron and steel exist for setting a 
separate Ministry for small-scale indus
tries having regard to their importance. 
From the report on the small-scale in
dustries, I find there are several pro
gresses of technical assistance—investiga
tion programme, industrial extension ser
vice, national small industries corpora
tion, etc. I do not at all think there has 
been any impact in the country by these 
schemes, especially in my part of the 
country. I find that there have been State 
Government service schemes. When I 
went through appendix III to find where 
these schemes have been useful, some 
States are mentioned: Andhra, West Ben
gal, U.P., Orissa, Bombay, Madras, 
Rajasthan,  Hyderabad,  Jammu  and 
Kashmir,  Madhya  Bharat,  Mysore, 
Saurashtra, Delhi, Coorg and Bhopal. 
The part which is mostly in need of such 
a scheme is Travancore-Cochin.

Shri Karmarkar: The States Govern
ments are not utilising the amounts 
granted.

Shri A. M. Thomas: It is no excuse. I 
would humbly submit that, if the Central 
Government wants each and every part 
of the country to develop, they must 
devote a little more attention to see that 
the grant is utilised. A machinery will 
have to be devised by the Commerce 
and Industry Ministry so that it will not 
remain unutilised. The key for that is in 
the report itself-—establishment of in
dustrial estates. In States where there is 
lack of organisation or for want of pro
per co-operation from the State Govern
ments the small-scale industries are not 
developing, the only remedy is to 
have a net work of industrial estates, 
small and large. The Central Govern
ment may, in such cases, take a more 
dynamic role.

I want to specifically mention the coir 
industry. It is unfortunate that a board 
which was constituted with very high 
hopes has not been able to function pro
perly, due to several reasons.
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Shri Achuthan (Crangannur):  Who
says so?

Shri A. M. Thomas: In the report it 
is stated that the Coir Board had a very 
busy time. I think, apart from constitut
ing certain ad hoc committees and get- 
ing some schemes, nothing has been 
done and at the rate at which it makes 
progress, I do not think it will utilise the 
Rs. 7*5 lakhs which has been set apart 
for 1956-57.

Only one word more about this. Al
though the Commerce and Industry 
Minister has got special knowledge ol 
these problems, when it comes to a ques
tion ot actual implementation, we do not 
find any enthusiasm. The Karve Com
mittee, in its report—paragraph 160- 
says that the development programme 
proposed by the Coir Board was general
ly acceptable and they proposed an allo
cation of two crores of rupees for the 
Second Plan period. When it came to 
the drawing up of the Second Plan, when 
the Karve Committee’s total allotment of 
Rs. 260 crores came to Rs. 200 crores, 
the Coir Board’s allocation came down 
from Rs. 2 crores to Rs. 1 crore.

This industry earns every year foreign 
exchange of Rs. 7.5  crores to Rs. 9 
crores even at the prevailing low prices. 
If this is the type of solicitude that this 
Ministry shows to such an industry, it 
is regrettable.

A scheme has been formulated by the 
Central Coir Board for the licensing of 
exporters. I have no quarrel with that 
scheme except with regard to one 
feature. In the draft scheme, I find a 
condition that the exporter should 
possess at least a factory. I do not know 
the purpose it would serve. With regard 
to ensuring of quality, grading of stan
dards, etc. I am one with the Board. 
But to prescribe such a qualification is 
not desirable. There are so many small- 
scale exporters and it is reported tha\ 
they come to thirty per cent, of the total. 
i think it would be very hard to ask 
them to put up factories and to say that 
only then they would be allowed to do 
export business.

Dr. Rama Rao (Kakinada): As my 
friend, Shri Thomas, just now said, the 
industrial policy of the Government is 
under review by the Government and 
they may have to restate it. In any case, 
I want to refer to it because the first 
industrial policy statement .of April 1948 
is sufficiently broad but we have to view 
it in certain changed circumstances.

In the first place, the objective of the 
Government has been very definitely 
mentioned as a socialist State. Interna
tional market as well as politics and the 
international situation are much more 
favourable to us now than in 1948. The 
economic conditions in 1948 were alto
gether difficult for industrial develop
ment, as far as our country was con
cerned. At present, conditions have 
changed. We have high ideologies. We 
have very high and good aims for our 
country. Our relations with other coun
tries are much more favourable now than 
they were in 1948. In this connection, I 
want to examine our achievements and 
our present position in the industrial 
field.

First of all, I want to refer to foreign 
capital. In the industrial policy statement 
we come across some of these passages: 
"should be carefuly regulated in the na
tional interest”, “provided that as a rule 
the major interest in ownership and 
effective control should always be in 
Indian hands” and “main tariff policy 
of the Government will be designed to 
prevent unfair foreign competition”. 
These are with reference to foreign capi
tal investment in the country. Of course, 
all these arc said in the industrial policy 
statement, but in practice these things 
have not been put into effect.

Sir, I want to point out the danger 
of foreign investments in India. The 
G jvernment, in the peculiar circums
tances of 1948 and  in the following 
years, were compelled, probably, to wel
come foreign capital as a sort of benefit 
for the country. But, I consider it very 
dangerous. Even the limitations placed 
by the industrial policy statement have 
not been followed.

Now I refer to the Reserve Bank of 
India Report. Today there was a refe
rence to it in the morning. From that 
you will see that the total foreign invest
ments in India as on 31st December,
1953 is more than Rs. 419 crores. As 
far as the British investments are con
cerned, there has been an increase from 
1948 to 1953 to the tune of Rs. 137 
crores. Next comes United States with 
about Rs. 13 crores. This increase in the 
investments of foreign countries in India 
is, I consider, very harmful to the Indian 
industries.

I want to point out two more facts 
before I proceed further. In the state
ment showing business investments trade- 
wise, we come across two items. In res
pect of cigarettes and tobacco there is an
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[Dr. Rama Raoj

increase of nearly Rs. 19.5 crores and in 
respect of plantations there is an in
crease of Rs. 20.5 crores.

[an it akur Das  argava

in the Chair]

These investments, to my mind, are 
dangerous because they affect our Indian 
industries. 1 hope my friends, the indus- 
 ̂trialists, will support me at least on this
* viewpoint. For instance, now we have to 
by-pass the tariff regulations or tariff 
laws. If foreign companies start,  not 
only independent concerns but, their 
branches, they increase their investment 
and production goes up. To give only 
one example, take the question of soaps. 
I understand, whereas our soap com
panies have a lot of unutilised capacity, 
Messrs. Lever Brothers are using more 
than 97 per cent, of their capacity. The 
production by Messrs. Lever Brothers is 
200 per cent, over the production of 
organised soap industry in India, exclud
ing the Cottage soap industry which is 
a very small tactor. These foreign con
cerns, with their huge reserves their in
comes amounting to nearly Rs. 2000 
crores—that is, all the world over—are 
beating dbwn our Indian industries. I 
think we must follow what Sir Viswes- 
warayya has advised, to limit the pro
duction of foreign combines to about
20,000 tons. They are now producing 
nearly 58,000 tons and Sir Visweswara- 
yya has advised that it must be limited 
to 20,000 tons. 1 am citing only one in
stance to show how the huge powerful 
foreign combines can compete our indus
tries. Sometime back I read a speech of 
Shri Naval Tata complaining that this 
production by foreign companies is put
ting our Indian industries in a handicap. 
When a man like Shri Naval Tata—who 
is by no means a helpless industrialist in 
India—says like that, we must view it 
with grave concern. The idle capacity of 
Indian soap industry is staggering. There
fore, we must take steps to restrict the 
activities of these foreign investors in 
India and see that foreign investments do 
not come. Of course, Government want 
to welcome them, but I want that they 
should stop these foreign investments.

Now I hear that there are some nego
tiations going on with the American In
vestment Guarantee Programme. I con
sider this even worse. Here a mighty 
government is going to guarantee the in
vestments of capitalists. We are not deal
ing with the capitalists  as such, who 
themselves are very rich and powerful, 
but here we have to deal with a mighty

government, who might, probably, at a 
moment of difference of opinion, have 
their warships off Bombay, and talk to 
us. What happened in the Iranian Oil 
Company struggle? The British did bring 
their warships there. But, because there 
were other complications like the Soviet 
in the north and other things, they could 
not carry on with their plan. The Iranian 
Oil Company was nationalised with very 
great difficulty. The latest story is still 
very unfortunate. Some other combine 
has succeeded in taking its hold again 
there. All the same, we have learned a 
lesson from that. The Iranian Oil Com
pany gave very great trouble to the coun
try. Take the case of Guatemala. What 
has happened there? Therefore, I say, 
these foreign investments are a great 
danger.

I welcome foreign loans. Let them be 
at a fantastic rate of interest, even 6± 
per cent, which we are going to pay for 
the Durgapur thing. This was said in a 
reply to a question regarding the steel 
plants. Even that I accept. I prefer that 
to foreign investments so that we can get 
rid of these foreign capitalists. Just like 
the old man in the story of Sindbad, the 
Sailor, they will sit on our neck and it 
will not be easy for us to get rid of 
them.

In connection with these foreign con
cerns, the other day I asked a question 
and I got a reply that Hindustan Vanas- 
pathi manufactures 26 per cent., of the 
total production in India. Hindustan 
Vanaspathi is anything but Hindustani. 
As a certain cinema actor in Madras 
once said about certain Indian motor 
companies that there is nothing Indian 
in them except the air in the tyres, this 
Hindustan Vanaspathi  has nothing 
Indian. It is not even the proverbial, 
sugar-coated thing. It is practically a con* 
cem of the Lever Brothers, one of the 
biggest, most formidable  octopases of 
•the world combines.

Therefore, it is high time we revise 
our policy and our attitude  toward 
foreign investments in India. The other 
day I was speaking to one of our Mem
bers of Parliament. She asked me, half 
in ioke and half not understanding the 
situation: uSo, you have no objection to 
the Soviet steel plant and you are object
ing only to foreign investments?” I do 
not think the hon. Members here require 
any explanation to point out the diffe
rence between the Soviet steel plant and 
the foreign investments. They come 
here, build it for us and then go away
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from the country. Wc pay a very reas
onable rate of interest—2i per cent. 
Just now I said that I do not even mind 
paying 6} per cent, provided the foreign 
concerns do not have any control over 
us.

Then, our newspapers  say that the 
Government are discussing, or at least 
there is a difference of opinion, about 
taking certain lines of drug manufacture 
into the public sector. 1 strongly appeal 
to the Government to take this into the 
public sector due to various reasons. In 
drugs we are paying about Rs. 14 crores 
to Rs. 15 crores for import of foreign 
drugs. Secondly we have large sources of 
herbs from which we can manufacture 
•drugs. It is not enough if we start one 
factory at Pimpri for manufacturing peni
cillin and proceeded with Streptomycin. 
There are very costly drugs which re
quire not so much of investment for their 
manufacture as the ‘know-how’. Fortu
nately, our position in the world today 
brings us technical know-how from 
many countries. We are not as helpless 
as we used to be before when we had 
no choice except the United Kingdom 
or America. We have many scientists 
-and technicians who are ready to assist' 
us. Therefore, it is time Government 
takes up the manufacture of drugs and 
saves Rs. 14 crores. There is another 
aspect also. You want to supply effective 
and cheap medicines to the people of 
the country, who receive unsatisfactory 
medical aid now. Therefore, we must 
manufacture the drugs here  itself. 
There  are preventive drugs  like 
the D.D.T.  and Gamaxin. We  have 
to wage large-scale wars against the in
jects and it cannot be done by importing 
the preventive drugs. Of course, we are 
manufacturing a little, but that is not 
sufficient. Therefore, I request the Gov
ernment to take up the manufacture of 
these drugs also.

Next I want to draw the attention of 
the Government to leather goods. We 
are exporting tanned hides and skins 
worth about Rs. 25 crores and raw hides 
and skins worth about Rs. 7 crores. I 
want the Government to manufacture 
footwear and other leather goods for ex
port. I am coming to State trading; I do 
not want the State to compete with the 
present manufacturers. There is a huge 
market in East European democracies, 
Soviet Union and other countries. Why 
should not the State manufacture leather 
goods exclusively for export? There is big 
money in leather and I hope the Gov
ernment will be able to earn more money

by exporting leather goods. There is 
another consideration also. The people 
engaged in' the leather industry belong 
to the lowest strata of society; they are 
suppressed and kept in subhuman condi
tions. Therefore.  Government will be 
doing an indirect service to those people 
by taking up at least a part of the leather 
industry.

The previous policy statement about 
coal was that, in ten years, nationalisa
tion of coal must be re-examined. I want 
that coal must be completely nationalis
ed immediately, because the private 
sector has not done satisfactorily. Look 
at the accident reports. Several judicial 
enquiries show that the owners were 
negligent about the conditions in the 
coal mines and that was responsible for 
the accidents. Last year there were 305 
deaths and 2834 persons injured in coal 
mines. Most of the accidents were in 
private collieries. Also, in our expanding 
economy, we require more and  more 
coal for various purposes. Therefore, the 
Government must take over the coal in
dustry. They made a mention about it 
in the previous statement, but I hope 
they will go one step forward, nationalise 
the coal mines entirely and  develop 
them. As far as Visalandhra is concern
ed, there are huge resuorces, but only 
a little of it is being tapped. Of course, 
they say that there is wagon shortage 
and all sorts of things, but if we want 
to progress, the Government must take 
up the coal industry. There is a second 
consideration also. From coal, we can 
manufacture so many other chemicals 
and medicines. Therefore, for all these 
reasons I request the Government to 
take over coal.

About cement, Shri Thomas has al
ready said something. In one of my 
previous speeches, I pointed out to the 
Government that Visalandhda is rich in 
these materials.

The Minister of Industries (Shri 
Kanungo): Wait for Visalandhra.

Dr. Rama Rao: It is not for off; it is 
only a question of a few days or months.
I was saying that raw materials are 
abundant in Visalandhra. There is a 
great demand for cement and as Mr. 
Thomas said, the present estimate will 
have to be revised. Therefore, I request 
the Government to start some of their 
own factories. The fact that a particular 
item has been put in the private 
sector does not mean that Government 
should keep their hands tied for ever.



3207 Dtmands for Grants  12 APRIL 1956 Demands for Grants  520ft

You need not say, “Mr. Private Sector, 
May I move?” The private sector has 
failed so far as cement is concerned. 
Everywhere, especially in Andhra, ce
ment has gone into the black market 
and it is practically impossible to get 
cement. Therefore, it is high time that 
Government start some of their own 
cement factories.

An Hon. Member : There is no quo
rum in the House.

Mr. Chairman : The bell is being rung. 
—Now there is quorum. The hon. Mem
ber, Dr. Rama Rao, may continue.

Dr. Rama Rao: I now come to State 
trading. This is not a new idea. As early 
as 1950 there was a committee, in which 
our friends Mr. Kamath and Mr. Jhun- 
jhunwala were members, which advocat
ed State trading. There is some little 
difference now. At that time the chief 
necessity for State trading was the scar
city of goods. Now we want State trad
ing for several other reasons as well. In 
order to set up a socialistic pattern of 
society, we have to expand our activities 
in various directions and State trading is 
one of the most essential needs. By State 
trading, we can earn a lot of money. Se
condly, there are countries with which 
we have entered into barter agreements 
for trade. Our trade is mostly directed 
on one side. We must expand and diver
sify our trade, so that we can have better % 
and better opportunities. We should not 
put all our eggs in the same basket. Our 
relation with China and the Soviet Union 
and other East European countries has 
improved, but our trade has not im
proved. We must take all steps to see 
that State trading is established particu
larly in some of the items like jute, tea, 
shellac, mica, manganese, oilseeds etc. 
to begin with. This will help us to 
diversity our trade and earn money.

Lastly, I want to say one or two 
things about Andhra and Visalandhra. 
The hon.♦ Minister knows very well that 
Andhra grows one of the best varieties 
of tobacco in the world and it grows the 
largest quantity in India. We have been 
asking for cigarette factories. The pri
vate investors are hesitant to come for
ward; in such cases, Government must 
come forward. Government should not 
think that it is a small item left to the 
private sector. There are huge oppor
tunities there which should not be mis
sed. Andhra is very poorly industrialised

and Government must pay special atten
tion to it. Only a few days ago, we have 
received a report that in some district* 
of Telengana iron ore of a very high 
grade has been found in very large quan
tities. In the near future, we have to 
think of new iron and steel factories. I 
request the Government to consider 
even now the building up of an iron and 
steel factory there in Andhra in order to 
utilise the iron ore. We have been asking 
for a fertiliser factory. We are the big
gest consumers of ammonium sulphate.

We thought that either Telengana or 
Andhra would get it. But unfortunately 
it was not so. People are using more 
and more fertilizers. If the present fac
tories are able to meet the present de
mand, it does not mean that the de
mand in the future, will be limited only 
to the present demand. It is a grow
ing demand. I therefore  request the 
Government to start a fertilizer fac
tory in Andhra.

In regard to .paints, the hon. Minis
ter knows that the raw materials for 
paint are available in huge quantities 
in Andhra, and I hope he will give 
some assistance to Andhra in this mat
ter.

*r*nrfa Tf# fa*t sftT age?
Tg #  *bft sfr tt ejtft am jnW
apt *>T 3TT*farT TT*TT ̂TlfWT f I f o «fto

mr htt̂t Tt arrarct tt sst
*THT t I #fa*T aTTFTfa Tt 5TRT f fa STR 
ITT Tift |*t SSSft  TT ^ sffaft Iff
11 arnr 3ttt# *rrc?r # 3# *£ t<* ttwt̂  
FTTfacT fair §' | #fâ JJo <fto tfTTTT Tt 
cTTT # TT sftT # WrC'TT# TT *ft <*ff 
tt Ttf gift Tt qf t .
A q$i TOf fa fflTT T3T TTTtJT | tftT 
Ttf jjoTto Tt A 3T<srr Tt *t
Tft f *1 3TT3T 3TTT  TTT’SHf Tt Wfaff

tt*t t  arsffa tt t| f %fa*r
T?TT ?T?ft 3TTT  ifto Tt  âcTT TST t| 
f I *fT TT  *T*PT T43T  STTTT Tt

t i <?t ?ft
TT? T TR̂ R | I ft T̂f T̂f  Tt 

*ft f I

*to T5WtT fa|(TtfffT) : tftT STTT 

W*T$# t ?
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«ft ftffm ftff: Tf frtf Tft art* 

nfr  | ̂ jfftr TTT#t t i Tf to *tt 

*tft tft fW ttt fa ?t Tt Tft ?«nfq?r 

ft# % am tIt T$r tt#I# i arrrrt *tt#
tft Tft TT ftf#tft *fk SITT SPfR Ttfl* 

tfttf frtfrt i tffrr Tf tfrt ttw tf l̂r 

«m»T ftr wt *tttt *?t  anrTtft <j?t

ator, |*ft f**ft sr̂r t ?«rrftRr ttt, Tt 
arr T̂t 11  '

?TTT *5% %  tf *T TTT TT WJTT

$t£ «?t? 3TTtT-TTt «Ft «TtT fo=nTT ''TlfjrT
ti i tf tft̂t f fr aft jpjfa n̂rr tottt
*# # ft t Tf # t TOT t  ?*T
«tt{ftttttfif? tft Tf̂ r̂frrjfr 

wtft tffr snifrr t> tft ̂jsrnf̂r 11 <*rrfTT
vf*m # jttt q* jpffrtftTOT tto tf Tf 
fwfwvt tft fr *n*t Tt, Tttft #?r 
swtr Tt tftr  Tt 3ft  ftf# 5
TO TOtT Tt sflcWfT fw SfT̂ tftr «fft 
tftTTfc TTTTT’IT'ft Tt T<̂ TT f?TT 3TTTI 
fa 31fftT T  # 1JT TfT̂t tft TOlf 
»rf «ft tffrr TOTt fr'ftf arrsr ar fn̂; 

^ anf f 1 w tt t#t TtsrcT
*t?t ft Tf t  w Tfrfa Tt frqt?
artft 3T tft 3TTC5T T$f |f f I  %
T**7T tf frrts 3nf | mr Tftfzt % srt>
ŴTT f?TT f tffôT 3* TT 3T*̂T T̂t fT TfT 
t I tf Tf̂TT TTfTT f fr *TTTW Tt ̂ 2Tf 
*f?r arfrr tfttff Tt ttw*  | 1 £r#
fTTT 3ft *fltft [ft* f TOTt fiRPr 5Tnt ft 
tw ̂ 1 arrar t?t qf ftTT t fr 3ft Tst 
T*t fatf t T TTCTT *l?f TTf # TTTTT =TTT«T 
srfte tftft̂ I tftr 3ft tftT Tnĵr t<j# t 
9vhr *r «nt |̂3[ t ̂'Trt ̂r<t?r ̂r̂t fŴi 
% 1 # arnTTt ̂  tft R̂ifrr r̂r | fr
’PR # 3lt 5ftn TTT TT̂ t  smim
TTT̂ft|fT?r«TTT̂2T f3TT  ft 
fTT## I qr ̂TT Tt ?RT f fT l̂T Tltf 
Tflf tft TTPT CJT  tf »TtT I  TT ̂T#T 
TO  TBJT fT 4MI  3ft 
qTRTT <Nl   ̂ P̂T TT THT f3TT ̂ I 

tf 3*!Tt SRTRT IRT fr ?T?t I ft>T 
TBiT fr qf 3ft 3TTHT I  fTT TT 

'fftrr fsrr t? tf  ̂q?t T?r
»HTT fr  JTf qf̂FT TT fTOr"f3TT | I 
?̂TT?%̂ t# W frWT 1% TOT
f̂t «E?t jf I, ?nr tot spntf ̂ ̂

4—42 L. S.

*T# Tft »PTt fr ̂  1% HtFftJT Tt Tst fT
t 1 *'*TTT ’Ttft̂T *T? JSTT fr
T̂TTTft T TTfT ft 3T<T̂T ̂  ?HT......i...

•ft  nttft (ftraT ^

fw?rr TTJWTtft-T#): wr ^ <r*5T3fr?rt 

5T̂f «r?

«rt R?fWW faf S ?V5T tft 5Tft tf, ?f?T 
ITT 1JSPT TT#T5rf tf I

?ft tf ̂d«n»ii îTf̂T i fr srnr »rt̂f tf 
tft irf fra?T ft »Tf I fr 9Tt»T »T%T 
Tt T?t  tftr JTtft̂r apt fatf)- gf f̂ff 
TT T̂*TT5T TTTT ̂T *T̂ f I 3TT3T »ntft tf 
tft »rtfttf  »rf ̂ t 3TT3T ITT  % 
t̂?T 3TT?tfr tft W5ft?T TT f#TT̂ TT# 5PT 
»THT f I

'TR̂f T  tf frrr TpTlt TT fr*Tt̂T
froT »rzrr «n to# 3fr  firorfrtf «iff f 

TOtf tf  iff tft  tfr tj# % 

3tft»T TtVtr ̂f«TT TTgfrRd (ft 3̂ ,

f?n?t ̂t srnr ?r«rr ?rt f̂t ftrtft ̂t ̂

TT f̂PTT 3fr̂ I TTf T̂5ft 3ft Tf#et f 

TOTt frrt? T ̂TT tf *Tf Tf W f fr ?TT

Tt f̂rorfrtff tt fârr fr̂r sn Tfr 11 

artft ?rr 3ft tĥtt JT̂t frr w t T̂rr
TTW tf ’TTSTrTT  ̂3Tf | fr 3ft 3fyt ̂ft 
fttf I' TOTT ?̂TT «[Tr 9RTT TTOT tftr 
?̂Tt «ne Tf# I 3Tf 3ft 'TTf̂rtftf Jlf 5tT 
Trf%tft *T̂r 11 *TO 3ft STTRt t *f TO5ft 
srr̂t f I tf ̂  Tf*TT MTfrTT ̂ fr fTTTt 
?TTT1T TT Tf TTT T̂ T ft̂TT Trffg fr 
Tf Tf  fr f̂TTT 3Tf tf tft ft TTT̂t T
<ra# tt#, frr tt| Tft̂ft frtft Tt̂t

Tlf T T̂ TTTT T? I TTTTT # 3ft Tf 
lKtT>f TTTTT f ST#3ftfTTti 

TOTt q<l# tf 'TTTT ̂5TTT f fr 3Tff HH?- 
<ty tf ̂ 5̂,000 tftT <5irrft ̂TTT TT# tf 

3TT3T TOfr tf̂TT TITT Y,̂,ê £ ft Tf 
| I T̂TT TrJTT Tf fan fr ̂1# 3lKtft 
?T TTT tf 5T# f̂ t I ?tft 5TTf # Tfr
Tntft«rtr|Tt tsttt  ferr 3tt#tt ?ft t-

frsnrRf m 3ft mrre |Tf Tztft Ttft 

3fT̂#t I



Ull Ihmmdsjmr Grants  II AMtIL 1936 Dmw* fir Grants  3212

[ *ft. ftffHSPT ftff ]

J3RT 3Tf tf qf STTCt, *TR tftrqTtft 

*«Rgnr 9f<T jr̂ pt I; stft arf tf 

tfttft sftr^v gft aqq̂Tq f q tft q* 

jrqfircr f i arr fir# q$r tff tft qtq qtir

tf *K«W ?ltf 5̂ tf WfiTT tftft #1|TT

vt antft tft 3ft fv ̂rtf tf *qifw ifhc 

feVTO fttft tft 1 tffaq 3TT3T qft qft 

m  v ?nr 3tt»t v tr't

VR̂ltft Vt WfrT T̂lft qqVT SPTT | tftT 

tf q?q ft qtf |  • ̂ nrtf sriwft tftT 

3*ftq Vt rHSVt t̂f % fatf IJV

ftq̂ rtfz tfttf qft *qmT tft qft $ tffc’T 

*rti vTtft tot 5rm  ft Tfr $ qf 

tfft ST* tf q$F 3TRIT f i trv  *TTV 

<rt  ftr#  r̂a  f  3ftfv n&n
*TRr  vr?ft t tft* $qft tfr*

qf WflRt TOtq t tftfv V*TTC  VT 

TPFTTT ̂ I 3f̂ <TV distil 0 cWT *JT ̂1«i

v ftf<j vtf sftef̂pT ?T|t fcm 3n?TT ?nr av 

vtf vprcr q|t ft svst i arrctf vg *t 

Tftf fT<5ft % tfttft %3trtw qr ffa wn 
ft tft tffa tf *nrn*rr g fv qf flv arnr tft 
| tffvq ?qtf sits ̂fte TTitf TT 3ft tfttft 

tfqR vrtf t gqvt vtt wro garr | ? 

anrtf *vttf q̂ rf f fv finrwt vt 

q® TfT ̂ tftT feffa Tqqtffq tft3RT ̂ 
ft ;qrtf % qp? 5THT? 3TTTVT 

fa qtq qfq tf tfk WT TT tf fqsrtft TjĵT 
tft 3tht  fv?r wrf tf q tftr **r finr- 

tftvr sqtfJr vt TTtftf qf tfft *npstf q$r 

3TRTn qf 3fr 3T«R T̂OT  *RT  |

 ̂ tf tft qf VfTqTT ffa ssfattft 

pT3TWt tf ̂TPTT 3TT ?TVITT >rftT ?TTVR Vt

^ tftsnn | fv 3nrtf t 1 Hiwf tf ŝt

an̂T ̂   I T|% 3JTT tf ̂ o

s’t'̂ ft vr ̂ Tfrtf «Niri fv̂TT «rr i ̂ jvt 

VP33T ̂  «TT f% ̂ nf irff ̂ttft «sntf *nwf 

vt îTT 1* qf f 3T? fv  TO 

ff̂ w tf fTe(f 5RT f i ̂ttft ̂ntf «rr?ff ̂t 

tfwr v ?mr ?ipt qf?  tft ik $t

tfvTTt V*T ft HVcft t I tf armt V̂RTRT 

l«rrpT ̂ fv  «fto % q̂f f3T5ff tf ̂ Nt 

tftWTT t, ^wfw |, Vf?PTT  f

TT 5rvftw?r ^ ̂ttft t̂ ftf#  ̂I

tt %tft vr̂rvr< vt ?3rnnr  f̂v

ŝt<ryw ITT WT 5PTT ?TV I fWf ♦ 

Vf̂ t̂f̂ f̂tT̂ T̂ Wtfvtf tft tf̂t-

fffir it m* «nff m  11 «r? «̂v
WVR tf  tfttff TT ftV 5PTT t̂ *ltft ̂ 
Wtftr̂gfrft MTffrr | 8PTT Vtf
tfr̂ vw-vrwitf ?ptht ̂nprr 15ft TOvt 
ârr vrtf t̂î mrcr fttft T̂fftr i jrf̂ 

f̂'tf̂r̂t  ^̂ t̂ f̂t arftfv 
«fT»rr tf tfWt tfirrr fttf m  r̂nrrft tfk 

tfvrft aft tf ̂tfV t *r? tf*
vb! f? yv v*r ft snrnft i ?rfv*r tt qf 
?ftrq?t̂ ?tftftftftf̂ ttfsra * ft 

intf i qf tt ̂rtor t «ftr frrfr vtfw 
JJf ̂ttft irffn fv |*r qft vnr vf firo 
% fv arfq̂ tf srftfv tfWTtf tfttft vt 
(townftftftf̂rywtftrytTrqr srvf 

fv  »?v anw f*m q< ft 3ntft t i 
qr# tf Titf'TT vT?rr j Pf 3ift tt qf 

vmntf *tf  t *ft tt ̂r ftv vt fJT 

fqqr ̂  fv pntft qr vtf ̂rri vr- 

qntf q̂ft ̂rqnr  r̂v% ̂ i

vcs for qftf qqtftfj tf qf tt tft tq 

sqT rcqr «n fv ̂rft tfttft vt fqtf ft qft 

TT  *T qqrqT ̂itf I tffv̂T q̂ q§ 5T 
f5wr q̂rqr qqr ?ft  qq vt t̂ f̂T

ftRT qqT I *TTT ?HT̂) ̂TVtf | Pp ??T cTTf
vt tf q ?nrHT ̂rr̂ft vt qra t • ̂ q ̂  
tq tpnqr qqr | ftr srft tft<ft fqw ft 

to trfrqr tf vrr q «i*«wi arnt i vt̂j 

h<itjit 5BT wst 11 qqr vtfg tf wt 
ftfqqr  q̂t ft qv?n i

arq ?¥ *rf v qfftf tf tft vf̂rqfqtff̂ 
ftqr 'dtitf f3RHT ̂tar frstf ftqT 
ffmq tf pRntff vt q?tf vt 5m ftftfqr i
f̂fjjtf HTH 0̂ ̂flRT Vt 9Vt3T flid2 ’t
«tt i tt qf tf  t̂ Tf qqT tftr qrq tf 

TOtf tft v»t ft qqr %ftr fvtntfji vt ?̂tft 

ffErrq tf vt ̂it fw i arrr fwtff vt 

antf v?r tft* ̂Ŵ q?r q̂fttf wtf vt 

ft tft r̂vr qf fwv?r TTft 

qvtft 11 tftft Tftqq r̂ tftr «tr % i 

*ftajqr aqqrqr tf fv̂ntff vt  q̂rrq 

ftm 11

ftrt̂ tf ̂grq feqr w l fv vt-
atntfeq % ̂ R̂ tf TTTT OTttft Vt
vt antf i tffrq tfn Tsrftftf̂q t fv arrr
VlarTM̂q fqmq f̂RT ?Rf tf VTtf VT

Tfr |  «Nf vt to tt tf Pwqmfe
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*nrr 11  Tmyr fff | fa arnr Tt«rr- 

TTfeff 3rr>ffff >rt tfta $t fftft 11 *?r- 

arrr̂for $ TT̂t tft faffff ̂  n{
tit. . VY  r  r  V . r-  r>
sjffff tttwt fHT nf̂T nn=R iwt 

fta# fff fffftf fr ̂ sff̂t tfta t *rt* 
ff am ?rrff % f?n* faff vtttt ffrtftff

tf ffT ffTff t I ffftt fftftffftffff % jjfcr 

tf Ttffmfc* ar§TT ffr>ff gffrt, ffftTT 

Ttarrrtfeff ftf# fftf ffffTf ffffrr tt *$ 

£ i ff ffTffff *fr tt  TTffff stpj; t ( 

f̂aff ?ffTT ff$ fft tftff TtffTT̂flff T ’TUT 

ff *rrfff 11 fffaf % vft»r fpriff faffTff 
ff̂t 3TTffff tftT Ttft Ttft iff $ffT f fa 

wit fft Ttf % srmr | tftr sfffifc Tt 
ffffr ft ffTfft f i sffftfir tf Hnfffr g fa 

TtarrTTfo v tft̂?T wff t ̂ rr Tfrffffff 

wr ̂rf|CT ffrfo tftr ffffff! HT fa fff 

fmd tfta t, ?ffr wm# tf f*r TffffT 

TT W  | I ffff tTtfT ftffT ff tft ?TTWt ̂

ffr*fr i fff ®t>ih t fVî 5ft  aim r̂
$ ff? ?*tt ff ffffT  w  ffTffT | tf# fa 

3TTTT ff* ff£ fffff tf ftffT ̂ t̂r fffftf 

tftff itt Turer ff̂r sst tt# i

vrrwff Tftfq Ttf Tt 
»ff**ffT Tt ff? f i \ff ff gt? Titff % fait 
*o fffTT ffT Tt s*nr*ffr I ffTT firarrT t 
fa ̂ ffTTffff ff ̂t? 4ffTff TT Trff TTff t 
ff fft '3*11̂1 fffff ̂-Tff Tt ffffWTffT ftfft
tftr ff % fffrt % ff̂rf i ?ff% fft T3 fft 
arrctft ffnr ff5T ## i sjt? arrefWf %

ffftT fff# fff 5ffff*ffT t fa 3ffTt TTffffW 
fft? TT ̂  fffR tftr *t 5TffIff̂f  TT Thr 
f̂TT d+ ̂  fff5T ffVffT | I fffffT fft vilci 
ŴtftTTffTffTt «VT  ffTff ŜT
ffTtffT t I %faff K° fffTT fft Wfff?T ff% 
fff 3rr?Mf % ̂t TTff 3TT%ffT I Jfffan 
%TT fflTTff ̂ fa fff Ŝo fffTT Vt HHIFTT
ff T̂t ̂n% fff?r fffv «îii*I f̂lc Tnwprt
% fff̂ Ttff f ffTT ff <ff fffTT ffT T̂t 

 ̂«TffTffT tf fflff I fff =̂ft *ffffWT 
TT fa fffff% Tiff ̂TffT Tf̂ffT  t̂ 
% TTff T|% I 3PTT 3TTT ffTTff fffflf t̂
arrwt ffr̂ff ftffT fa faffffT wit srrrt 
t̂r ffirtfft «p  f?jjr t ̂   ff|ff 
t*t tw aratft arreffftff Tt tjmt t» 
JTftfftr̂T  srretft ffT tft fa f̂-
?Jff TT TTff TTffT «TT I 3ffTT ̂ffRT fffflT I

Tt̂ fffR ̂Tff %  % fffTT T̂-
wror <t ̂faff ̂ wt wit ff̂r fff ffT *ff
fa ffff ffi *fi«i fftff fftff 3̂TTT TTffT %
»rt i tfr fftffTff sffffWT t fffft
amffflff Tt ffTff ff̂t ft TfT t < T̂t 
ffTWt fffft ?t ff̂rft t ̂  fa ̂’TTt <ffa 
SfTTT % fff ffgfffffff fff% I

*T ̂«P ffTff faT TfffT ffT̂ffT i fa tft 
fffft ffft ffffftft t?T ft Tft t *f t̂i
siffffTfft % far>  ffT% I fff% arfhfriw 

tfttft apt ̂  TTTT Tt tft ffffffff̂ it 
ffTtl »Wm\fCT % arffTffT 3TffT Ttf f̂fffT 
airctft arriffr fffWffT ffTff ?ft ffffffft tft 
«[t̂ TTff T ffftT fffTffffT  fflff ff̂Tff fa
fff TTff TTTt ffTffT ft I 3TffT 3TTT f̂ft 
SfffffffT ffft TTff fft ff% tftff T̂flT  ̂

tftr sjte tfttft Tt Ttf ffTff ff̂f
ftffT I

Shri V. B. Gandhi: (Bombay City- 
North) : Mr. Chairman, 1 shall begin 
by saying a few words about the import 
trade control organisation. In 1955, our 
imports were of the value of Rs. 644 
crores. To control an import trade of 
this magnitude is a big job. It is big 
by any standards. In 1955, something 
like 248,000 applications were disposed 
of by this organisation. Those that re-' 
mained to be disposed of were hardly 
about 500. I think that is a mighty fine 
record. Controls are not regarded as 
normal features of a community’s life. 
We have removed other controls one 
after another for one reason or another. 
But, this import control is going to stay 
with us. At least in the foreseeable 
future, we do not see any chance of our 
being able to do away with import trade 
control. This is as it  should be. It 
seems the import trade control machi
nery has settled in its saddle and is run
ning smoothly and efficiently.  In the 
experience of some of us, it is no longer 
the mess it used to be only a few years 
ago. I hope it is the experience of some 
other Members of the House also. Our 
import trade control machinery is per* 
haps the largest of its kind in the world, 
a machinery that is controlling such a 
large trade. This is so because coun
tries like the U.S.A. or the U.K. do not 
have similar controls over their trade*

Our policy of import trade control is 
not aimed just at arranging that we 
shall have a smaller import than our
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[Shri V. B. Gandhi] 
exports. A smaller import is not 
necessarily a desideratum. In terms of 
economic well being of the community, 
the larger the imports, the greater the 
benefit, of course, if you can afford these 
larger imports. Import trade control has 
a vital role to play in the success of our 
plan. It is impossible to conceive of any 
kind of planning without there being 
some kind of an effective import control.

We are contemplating enormously 
larger imports in the years to come in 
respect of the needs of our planning. 
There are various estimates of these 
future imports.  One of the estimates 
is Rs. 1,500 crores of additional imports 
in the next five years and to try to ac
hieve any such addition to our imports 
without an efficient control machinery 
is obviously to try the impossible.

There is another function that import 
trade control has to perform and it is 
that it has to decide its policies of con
trol always with a view to integrate them 
with a policy of expansion of produc
tion in the country, with a policy of pro
moting progress of industrialisation in 
the country. Finally, there is one other 
function that this import trade control 
has to achieve and that is in respect of 
inflation.  Import trade control has to 
keep an eye always on any signs of in
flation that may arise in the country. It 
has to regulate the flow of consumer 
goods, it has to enlarge or reduce the 
now in accordance as the signs of infla
tion may indicate.

Now I shall go to export trade. As 
in the case of other countries, so also in 
the case of India, our exports are the 
chief source of our foreign exchange 
earnings and if we expect to have to 
import Rs. 1500 crores of additional im
ports in the next few years, then we 
nave to have a larger amount of foreign 
exchange earnings.  Of course, by no 
stretch of imagination can we produce 
this larger foreign exchange just by in
creasing our exports. It is not so easy 
to increase the volume of exports as it 
looks. One can reduce the quantity of 
imports at will, but one cannot increase 
the volume of exports at will. If you 
want to increase your exports, you have 
to have other countries willing to buy 
your larger exports, and therefore in the 
case of exports it has to be a policy of 
promotion and not just of control.

Exports can be increased. There are 
certain ways of doing it. You can make 
your traditional items of export more

attractive to your customer countries. 
You can add new items to your list of 
exports and you can  also go out in 
search of new markets and work in 
those markets.  I am glad to say all 
these things are actually being attempt
ed today in the Commerce Ministry. I 
will only say that something in the direc
tion of inter-regional trade was being 
discussed and has been planned in the 
last session of the ECAFE conference. 
One of the decisions of the Bandung 
conference is also in favour of promot
ing inter-regional trade.

Then, of course, we have these ins
tances of the recent trade agreements 
that the Ministry has made with various 
East European countries,  countries 
which have not so far entered into any 
trade relations with our country. These 
are all instances of our trying to go out 
into the new markets.

Having said all this, there are still a 
number of difficulties that an exporter 
has to face. 1 will just mention a few. 
The exporter has to sell very often on 
credit and he would like to have some 
arrangement by which this credit is 
guaranteed to him. Then, an exporter 
has to have shipping space. He nas to 
worry about freight rates. His usual ex
perience is that there are all kinds of 
discriminatory practices current in the 
shipping trade. Then he has to contend 
with possible tariff restrictions or quan
titative restrictions imposed by the cus
tomer countries where he wants to sell 
his goods.. We shall see what exactly is 
being done in order to help our export 
trade in these difficulties.

Firstly, an export credit guarantee 
scheme is alreaay being prepared and 
an expert, we are informed, has arrived 
from the United Kingdom and his work 
has so far progressed that we might 
almost expect his report next month. 
The scheme contemplates the provision 
of a policy which would be fairly com
prehensive, which would cover about 80 
per cent, of the goods.

Mr. Chairman: The hon. Member 
should conclude now.

Shri V. B. Gandhi: May I have five 
minutes?

Mr. Chairman: Two minutes more. 
The hon. Member has already taken 13 
minutes.  He can have two minutes 
more.
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Shri V. B. Gandhi: Very well, Sir.

In all these ways efforts arc being 
made. I know of the shipping and frei
ght difficulties. At the last year's aes- 
sion at Tokyo of the ECAFE this ques
tion was raised and as was to be expect
ed the representatives of the United 
Kingdom and the United States of 
course put up a very stiff opposition, 
and it may be said to the credit of the 
Indian delegation that a great battle was 
fought and won. A very able Joint 
Secretary of the Commerce Ministry 
won the battle for India. I do not know 
how soon anything tangible will come 
out of this effort of the ECAFE. It will 
perhaps take time, but we might as well 
live in hope.

Finally about the various tariff restric
tions and quantitative restrictions to be 
imposed by other countries, our delega
tion has taken part with conspicuous 
success in the GATT and has'supported 
the GATT’s principles of elimination of 
discrimination and of abolishing all un
fair practices. But what is more impor
tant from the point of view of India 
and countries situated like India—I 
mean countries, with a low standard of 
living countries, which are in the early 
stage of development and which have a 
long term economic programme of de
velopment before them—is that our de
legation has succeeded in achieving or 
in getting the right for such countries 
to certain concessions in respect of with
drawal of tariffs agreed to and also in 
respect of imposing certain restrictions 
which are not necessarily the result of 
our balance of payment difficulties. 
These are achievements which I hope 
are fairly creditable and which are in
tended to help our export trade. These 
are a few of the functions and problems 
that our import and export trade have 
to face and I have briefly indicated the 
manner in which the  functions have 
been performed and problems solved. It 
is on the whole a creditable record for 
the Ministry.

Mr. Chairman: The following are the 
selected cut motion* relating to the vari
ous Demands under the Ministry  of
Commerce and Industry  which have
been indicated by the Members to be 
moved :

Demand No. No. of cut motions.

i 850, 95*» 912, 9!4> 9*6,
932, 1016, 1017, 165,
1172, 1173, M74> 1
1x78, 1x79, 1180.

Demand No.  No. of cut motions.

a 533to 557> 85810885, 935,
934>  935>  ”66, 1168,
1169, 1171.

4  936.

113 882.

Inefficiency in implementing effectively 
the various industrial schemes in the 

country

Shri Gadilingana Gowd : (Kumool) : I 
beg to move ;

“That  the demand under  the
head ‘Ministry of Commerce and 
Industry* be reduced by Rs. 100.”

Textile licensing policy of the Govern
ment

Shri Gadiiingana  Gowd: I beg to 
move :

“That  the demand under  the
head ‘Ministry of Commerce and 
Industry* be reduced by Rs. 100.*’

Need for giving protection to indige
nous Belting Industry against competi

tion from foreign firms

Shri Tushar Chatterjea (Serampore): I 
beg to move :

“That the demand under the 
head ‘Ministry of Commerce and 
Industry* be reduced by Rs. 100.”

Need for taking steps to increase ex
port of shellac

Shri Tushar Chatterjea:  I beg to
move :

“That the demand under the head 
‘Ministry of Commerce and Indus
try’ be reduced by Rs. 100.”

Need for revision of the rationalisation 
policy in Jute Industry

Shri Tushar Chatterjea:  I beg to
move :

“That the demand under the head 
‘Ministry of Commerce and Indus
try’ be reduced by Rs. 100.”

Danger to national economy on account 
of increased investment of foreign capi

tal in Indian  Industries

Dr. Rama Rao : I beg to move;:

“That the demand under the head
‘Ministry of Commerce and Indus
try’ be reduced by Rs. 100.”
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Unsatisfactory working of the Nahan 
Foundry

Shri Gadflingana  Gowd: I beg to
move :

“That the demand under the head 
‘Ministry of Commerce and Indus
try’ be reduced by Rs. 100.”

Procedure of sale of articles manufac- 
tured in Nahan Foundry and all other 
Government concerns under the Minis

try

Shri GadiHngana  Gowd: I beg to
move :

“That the demand under the head 
‘Ministry of Commerce and Indus
try’ be reduced by Rs. 100.”

Failure of the Government to take 
necessary action against the concerned 
authorities responsible  for overpay- 
ment of Rs. 15 lakhs in connection with 
the purchase of i share of Raja of Sir- 

mur in the Nahan Foundry

Shri Gadillngana  Gowd: I beg to
move :

“That the demand under the head 
‘Ministry of Commerce and Indus
try’ be reduced by Rs. 100.”

Problem of horn goods industry

Shri N. B. Chowdhury: 1 beg to move:

“That the demand under the head 
‘Ministry of Commerce and Indus
try’ be reduced by Rs. 100.”

Need of taking more effective steps to 
enable the actual handloom weavers to 
get the benefit of the Cess Fund

Shri N. B. Chowdhury: I beg to move:

“That the demand under the head 
‘Ministry of Commerce and Indus
try' be reduced by Rs. 100.”

Need of assistance to the brass metal 
industry

Shri N. B. Chowdhury: 1 beg to move:

“That the demand under the head 
‘Ministry of Commerce and Indus
try’ be reduced by Rs. 100.”

Price of raw jute

Shri N. p. Chowdhury: I beg to move:

‘That the demand under the head
"Ministry of Commerce and Indus
try’ bp reduced by Rs. 100.°

Need of imposing certain conditions on 
the owners of jute mills while granting 

loans for modernisation

Shri N. B. Chowdhury: I beg to move:

“That the demand under the head 
‘Ministry of Commerce and Indus
try’ be reduced by Rs. 100*”

Need of greater assistance to smaller 
engineering industries in West Bengal

Shri N. B. Chowdhury: I beg to move:

“That the demand under the head 
‘Ministry of Commerce and Indus
try’ be reduced by Rs. 100.”

Need of ensuring supply of ‘shankhs* to 
persons engaged in the conch industry

Shri N. B. Chowdhury: I beg to move:

‘That the demand under the head 
‘Ministry of Commerce and Indus
try’ be reduced by Rs. 100.”

Need for establishing a steel plant in 
the Sindri and Mahuda areas of the 

Dhanbad subdistrict

Shri Deogam (Chaibassa—Reserved— 
S£h. Tribes): I beg to move:

“That the demand under the head 
‘Industries’ be reduced by Rs. 100.”

Need to establish an industry for manu
facturing raw film and film paper in 

Hinoo near Ranchi in Bihar

Shri Deogam: I beg to move:

‘That the demand under the head 
'Industries’ be reduced by Rs. 100.”

Need to set up a factory for manufac
ture of porcelain utensils

Shri Deogam: I beg to move:

“That the demand under the head 
Industries’ be reduced by Rs. 100.”

Need to set up a factory for manufac- 
turing Hydraulic turbines, generators 
and heavy electrical equipment in 

Chotanagpur

Shri Deogam: I beg to move:

“That the demand under the head
'Industries* be reduced by Rs. 100.M
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Alead to set up a factory for manufac
ture of micanite and mica insulators tn 

Chotanagpur

Shri Dcoflwm: I beg to move:

'That the demand under the head 
Industries’ be reduced by Rs. 100.”

Failure of the Government to open 
schools for textile technology for train

ing weavers in Andhra State

Shri GadlHngana Gowd: I beg to 
move:

“That the demand under the head 
‘Industries* be reduced by Rs. 100.”

Failure of the Government to encourage 
small scale industries in Andhra State

Shri GadlHngana Gowd: I beg to 
move :

“That the demand under the head 
‘Industries* be reduced by Rs. 100.**

Failure to give assistance to weavers 
impartially

Shri Gadtttngana Gowd: 1 beg to
move:

“That the demand under the head 
‘Industries* be reduced by Rs. 100.”

Failure of the Government to permit 
the Andhra State Government to start 

cement factories

Shri GadiUngana Gowd: I beg to 
move :

“That the demand under the head 
‘Industries* be reduced by Rs. 100.**

Failure to set up or assist setting up one 
or more modern Cigarette factories in 
Andhra and utilise its famous Virginia 

Tobacco

Dr. Rama Rao: I beg to move:

“That the demand under the head 
‘Industries* be reduced by Rs. 100.”

Failure to take effective steps to produce 
yarn on their own to supply it for the 
Handlooms at reasonably low rates

Dr. Rama Rao: I beg to move:

"That the demand under the head
Industries’ be reduced by Rs. 100.”
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Failure to set up or assist setting up 
enough cement plants to meet the grow
ing demand of this essential commodity

Dr. Rama Rao: I beg to move:

‘That the demand under the head 
‘Industries* be reduced by Rs. 100.**

Export of Iron scraps

Shri N. B. Chowdhury: I beg to move:

‘That the demand under the head 
'Industries* be reduced by Rs. 100.**

Recent enhancement of the prices of 
iron and steel

Shri N. B. Chowdhury: 1 beg to move:

“That the demand under the head 
‘Industries* be reduced by Rs. 100.”

Policy of distributing steel

Shri N. B. Chowdhury: I beg to move:

“That the demand under the 
head ‘Industries*  be reduced by 
Rs. 100.**

High prices of iron and steel needed for 
agricultural purposes

Shri N. B. Chowdhury: I beg to move:

“That the demand under the head 
‘Industries* be reduced by Rs. 100.’*

Failure of the Government to take up 
foreign trade in some importantcommo 
dities, both of Import and Export

Dr. Rama Rao: 1 beg to move:

“That the demand under the head 
‘Miscellaneous  Department!  and 
Expenditure under the Ministry of 
Commerce and Industry* be reduc
ed by Rs. 100.”

Failure of the Government to advance 
sufficient amount of loans and subsidies 

to the Handloom Industry

Shri Gadflingana Gowd: I beg to 
mo*e:

“That the demand under the 
head ‘Capital Outlay of the Minis
try of Commerce and Industry* 
be reduced by Rs. 100.”

Mr. Chairman: All these cut motions 
are now before the House.
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Shri S. V. Ramaswamy: I must con
gratulate the Minister on his able ste
wardship of the Ministry of Commerce 
and Industry, which is really one of the 
most difficult in the Government of 
India. 1 had originally intended to 
speak somewhat strongly on the non
inclusion of heavy industries so far as 
the South is concerned. But the thun
der has somewhat been stolen away 
from me by two important announce
ments made by Shri K. C. Reddy, the 
Minister of Production, while at Salem 
on the 7th instant, bearing on that issue. 
I am glad that he made those statements 
on benalf of the Government of India, 
and he prefaced his remarks by saying 
that he was making a forthright policy 
statement instead of the usual diploma
tic statements.

The first one referred to the setting 
up of an aluminium factory in the south 
in the district of Salem, based upon the 
bauxite deposits there. He said :

“Government are committed to 
the setting up of a 10,000 ton plant, 
provided the Madras Government 
is able to supply power to the tune 
of 35,000 k.w.”.

And he also said that if the mineral 
estimates go higher, they might step up 
this plant to one of 20,000 tons, and he 
assured us that it would be set up in 
the immediate future. That is gooa, so 
far as it goes.

In regard to the iron and steel plant 
based upon the iron ore of that district 
and of the Tiruchirappali district, he 
said that that could also be set up pro* 
vided the Neiveli project is a success. I 
am glad I was with the Minister at 
Neiveli, and I am in a position to say 
that it will a success.

The draw-down of the under-water- 
pressure is to the tune of 110 feet. The 
pressure comes normally at about 60 
feet below the land surface. As a re
sult of 16 pumps working, it has gone 
down to somewhere about 173 feet. 
The top surface of the lignite is at about 
160 feet below the land surface; and the 
thickness of the seam is about 65 feet 
or 70 feet. It is hoped that if the under- 
water-pressure could be lowered  still 
further by about 100 feet, it would be a 
complete success.

What I am worried about is the slow
ness with which it is being done* At 
present, only 16 pumps are working. If 
some more could be added, then We

could quicken the pace of work. I sug
gest to the Ministry that it should be 
put on a war footing. If pumps are not 
available in this country, cables should 
be sent abroad, and if necessary, I 
would suggest, that those pumps should 
be brought to Neiveli by plane, because 
this is a matter of urgent importance 
for the south.

In all the reports that we go through, 
Neiveli is the thing which is often re
peated page after page. Everything de
pends upon Neiveli The fertiliser plant 
and other plants like the dye-stuffs fac
tory, and even the synthetic oil factory 
etc. depend upon Neiveli. If that is 
the position, then why is there this de
lay in getting at the pumps to draw 
down the  under-water-pressure?  It 
really passes my understanding. I would 
repeat that the whole thing must be tak
en up on a war footing, and more 
pumps must be ordered for and urgent
ly set up there. If they are set up, 
they will greatly help in the progress of 
the work. If 16 pumps could takedown 
the pressure to about 110 feet below the 
land surface, then I suggest that if ano
ther 16 pumps could be set up, the pre
ssure will go down still further, and the 
project will become a workable proposi
tion.

So far as the steel plant is concerned,
I do not think it should be linked up 
with the success of the Neiveli project. 
There is plenty of iron ore available 
there. All that is required is to start a 
pilot plant with 300 tons capacity. The 
experts say that a wagon of coke per 
day is enough to produce about 300 
tons of pig iron. This would go a long 
way to relieve the urgent need for pig 
iron in the southern region. I would 
urge the Minister to consider this pro
position and not to link it up with the 
Neiveli project, but to proceed imme
diately with the pilot plant for the manu
facture of pig iron with a low-shaft fur
nace costing not more than one or two 
crores of rupees, I believe. The pig iron 
that is produced as a result of this will, 
of course, be useful to several industries 
in the south.

The snag really is about the transport 
of coal and coke from the north to the 
south. I do not think it is such an im
possible thing, and such an impassable 
barrier. One wagon of coke a day is 
not a very big demand, and I am sure 
the Minister can arrange with the Minis
try ol Transport and see that there is a 
regular supply of coke.
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To say that 1 am satisfied with this is 
not * correct picture. One swallow does 
not make a summer. If you promise only 
an aluminium factory and a steel plant, 
1 do not think I shall be wholly satis
fied with that, because there is infinite 
scope for other factories, as for ins
tance, the factory tor the manufacture 
of pulp needed for rayon and paper out 
of the wattle and eucalyptus barks in 
the Nilgiri Hills. There are so many 
other factories which could be started, 
such as the synthetic oil plant and so 
on.  1 would suggest that blue-prints 
may be drawn up for that even now, 
because on all counts, Neiveli is going 
to be a success. 1 would suggest that 
blue-prints may be prepared also for 
a dye-stuffs factory. It is high time that 
the Ministry give their attention to these 
preliminaries right from now onwards, 
and not wait till the lignite of Neiveli is 
drawn from underground and placed 
over-ground.

Passing on to the small-scale indus
tries, 1 am surprised when 1 read the 
Karve Committee’s report that the ex
perts who sat on that committee could 
not think of anything else than the hand- 
pounding of rice, making chappals, 
ghanis and so on. Could they not have 
thought of something more? They 
must have had before them—I do not 
know whether they had before them— 
the book on small-scale industries in 
Japan written by Diwan Chaman Lai. 
1 am not referring to Diwan Chaman 
Lai, Member of Rajya Sabha, but to 
some other Diwan Chaman Lai. There 
is also the four volume report of the 
Bombay Government, which was writ
ten by the committee which was sent 
to Japan to study the small-scale indus
tries there. The book that I have re
ferred to is a veiy valuable one.  It 
makes very interesting reading, and it is 
a very practical book also.  There is 
also the four-volume report written in
1951 or so. I do not know whether the 
Karve Committee had all this material 
before them. Even if they did not have 
these things before them, I am placing 
certain materials before the House, and 
I make a present to the Minister and his 
colleagues of two catalogues which are 
published.  I happened to bring some 
of them with me from Japan. These 
catalogues relate to the year 1953. The 
catalogues which are available with the 
Japanese Embassy are bulkier than 
these, and they contain more material. 
Yet for the benefit of the Ministry, I 
might just read a few passages from 
them, which will go to show that the
5—42 L. S.

small scale industries are almost infinite 
in number, and all the machines requir
ed can easily be got at, because the 
addresses etc. are all given. For instance 
there are a number of commodity/ 
goods manufacturing machines, brush 
making machines, shoe-making machi
nes etc. etc. All these things are given 
here. Then there are paper goods manu
facturing machines, book binding ma
chines, carpet making machines and so 
on and so forth. Ail these are in the 
category of small-scale industries. The 
wonder of it is that the Ministry has not 
diverted its attention to all these things; 
nor even the Karve Committee ever 
thought of these things. I am simply 
amazed.  I am not an expert. But I 
keep my eyes and ears open. I see 
things and I hear things. I can place 
this literature on the Table of the House 
so that hon. Members may read them. 
Why has the Ministry not diverted its 
attention to these things ?  *

Now, this is divided into several sec
tions. There are wood processing ma
chines, bamboo processing machines. 
All these are almost infinite in number 
—polishing machines, bamboo splitting 
machines, egg slicing machines etc. All 
these are small-scale machines. The 
most important of such machines that 
1 saw in Japan was the hand knitting 
machine.  It is just fixed on a table. 
It is about a yard lond. Any adult per
son can sit and work on it and earn a 
decent living at least Rs. 2 per day. One 
sweater can be knit in a day and the 
wage will be about Re. 1 or Rs. 1-8-0 or 
even Rs. 2, depending upon the design. 
These are sold for Rs. 60, converting 
yen into rupees.

With your kind permission, I will 
place this book on the Table of the 
House.  The Ministry must divert its 
attention to  getting  these machines. 
Everything is mentioned here.

Mr. Chairman: He need not place it 
on the Table. He may present it to the 
hon. Minister, if he wants.

Shri S. Y. Ramaswamy: Some hon. 
Members wanted to see it. They asked 
whether I was an expert. They might as 
well see this.

Mr. Chairman:  If such things are
placed on the Table, there will be a 
large collection of them on the Table.

Shri S. V. Ramaswamy: I take your 
order.
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Shri GadiUngana Gowd: Some of us 
ate willing to go through it.  '

Shri S. V* Ramaswamy: Let such pf 
those hpn.  Members Who want go 
through it.

Mr. Chairman: It may be placed in 
the library.

Shri S. V. Ramaswamy: That is a
matter of detail. In fact, I do not want 
that it should go to the library and lie 
idle there. 1 want that hon. Members 
should read it, and for that purpose I 
would like to place it on the Table of 
the House.

The hon. Minister of industries has 
struck upon a wonderful idea of having 
mobile workshop vans. This idea has 
caught the imagination of village wor
kers. I would go one step further. The 
exhibition that was in the small-scale in
dustries category in the Indian Industries 
Fair was wonderful, and remarkable. I 
would suggest that all those exhibits 
may be put on an exhibition train and 
sent round the country. We had a Rail
way Centenary exhibition and other ex
hibitions.  Similarly we may have an 
exhibition train containing all these ex
hibits which many travel throughout the 
length and breadth of the country. Let 
all those who want see them. Let the 
Government give them pamphlets and 
tell them where the machines are avail
able, how much they cost and what can 
be earned out of thcrii. If they only do 
that, instead of harping every time upon 
major industries, I am positive they can 
transform the face of this country and 
revolutionise the economy pf this coun
try by spreading far and wide these 
small-scale industries about which so 
much is being talked but so little is done.

The Minister of Commerce may take 
these two illustrated catalogues which I 
mentioned earlier.

Shri Karmarkar: What shall I do with 
these publications, Sir ?

The Chairmaii :  The hon. Member
may put them in that suggested train 
iind see that they go round the country.

Shri Karmarkar:  Have I to return
them to the hon. Member?

Shri S. V. Ramaswamy: I presented 
them to the hon. Minister. Presents are 
not returned.

rnn m: (ftm NPett 
<rfNw) : 4Tfrrwr tffr airtq TTrsrr vt 

% q̂ mr tf Tf? ttt sttt ffigvfrif 

tf fqrrc vt Tf ftf forfa vt arsBft htt- 

vrft ft w*rt f1 Tftft ttt Tt Tf t fv 

f t ftnTFr % srrqr tf swi<w fvarT w

t tftr T?TT?T VTT Ijv  TTV T$ ?f?V
fqfro jtvtt v aft qrqTT t, sqv tt*: tf
| I Tft TV fT tfqTTT vt fTTt? VT 
TT?TV  TOtf ?ft Tf̂tft =*ffaft  Tttfj.$, 
v<TfT f «ftrTz vr qm|,—3* qrrf Ttit
V TIT tf 3cTT?T TOT vt TTT TTTTf Tf t i
qr tt t̂   tf *i$t £t Tfav t<tt?t
TOT *ftT faTqT sm 'Nrar#T TtTTT VT
zrnz (?m)  tot tft Tfav TrqRT 

farr i qf  vt ftf *ratT garr 11 

TO% *TT«T ft ar? f*r TTft TTV Tf  $ 

fv TO  tf fT vt TTf T tf TT fim̂ 

tf TT f*TTT fqqfa tf fVT'ft TTfr*TrTT fafa, 

?tt T?rr?T v ?fevtr tf Mtt vrtf tt 

TOV TVTTT tf * frqfa Vq qTTq ftclT f I 

fqTTT fcrqfa ff?T?TrT V TTfT TO ffTTT tf 

Tfft TOT f fsm" ff TT? tf fqTTT M W  

tot 11 ^ ft Tv?rr f fr fsnnr tf Tt
3Wtq-«fT T̂cT Tftf tf TO §TJ f, 3TVT 
TVTTTT VTtf tf vfSTTf ft Tft ft ?ftT TTT 
ft qfT tf 3*rtq-qT Tt Tf fontf TT ?*TT 
T5ft tf T5TT t, T̂V TVTTtf tf fq tftf? ft I 
tffvq qrq ?ft qf Tt wqr ft ftm fv 
fq% ?fqTT tf Vtf TTT qTVT, 'T̂TT STRTT 
q?T fVTT qT Tft fvqT I qf? Tft fVTT Tt 
to ?sff v Tvrrtf tf, tt 3nrftvT, w 
Tff? nfr  qg?r to Tfr f, sptt fq 
3?rt faqfa q?ft TOTT*t Tt fq ?ftT Tt̂ 
Tf TTtftf I Tt TTT̂ T ̂ffT-TT Vt TTT 
I, qr qwrr Vt qTT t, fq TOtf vrc?t 
*Tt5i  srrqq i

?t frrt# tf ̂ tt ?̂t tf Tf TT<rrqT 
qqT f fv Tr vt qm, v̂rr =qqfr «ftr 
Ff ̂t q3Tf tf fqvt TffT tf 3qT?T ̂.̂nTT 
fqTrTT f I Tft TT qf VfTT # fv V̂ft 
fT TT TTTT ft, #TT V̂STT TTT fTTT 

?5T ?m qTfT T3T ?T TT qf fTTT ?5f tf 
fvrt tftr WT tf fVT TNT TPfT t, tftT *q 
TTf fqTTT VTVt %T qTfT fq?tfr tf TTT 
TTTT | I V̂qr qfT qTfT tfTT qT fT 
TTf VT ̂ Wft# Tlltf VT SPTrT VTT V
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am f*. gift 5̂% to  «tit
TO TTTWTHt t HTf-<Rf % HTTR HHR

t wmrF tt  ?ft ftr TTtft tf 

tt Hq$r f i wr r $r, snt *qr

THf-TOttf Tt fatt HTf ttwTfH' tt % 

HTH t I T’S’qT J?m HTfT H3rt T  fH 

sm qft % fo*OTT¥ «T3rrr (fnfaH tt ) 

HTfT tw HTH I' I t TOJT g fT TŜT

Hmqifr tsrttftTtf fq̂ HW Ĥtf, 
qfrr t ?rt qf htwai g fa sqt t fHRT

T3T $HT qtff t fT HTf ̂ TT ̂TTTTT f I

k  tt^(T ^  qtf; t tt q̂t r

f I qf €fa t fa ift̂ H Tt 3ft Tf HTf T 

t ?H HTfT T qqft % t3f TT 3TT̂r ̂ T T
fat ttht trt hth f, ftfan ttrn Tt 

froft t tw tt ?pr arm t fat am 

fat̂ HTT tt tfa h mz f i ft 

HTHT t fa fT 3ft HtfT ?TfT tt qf Ttt 

amt ̂?T TT gTTT fat TTT? TT TTT«T fâT 

ft *ftT ̂ TR faHTT Ttt fWHTH ft I
f nfat ft f fqrq t Trot HRTR't q<Rt

fttt t 3Tff HT fTTT faqfa TT Ĥ H f 
faqfH (?HKI -ddHI Hfft q3TT ̂ farRT fa 
fTRT WIW 3TCT t I ?T qf TTHH f 
fa frrrt qrft 'fa anffzr tt3RT t *̂rfr 
*nf«TT STTKH Tt HTRHT t I ftfaH 

snfar faqfr TT TTTT fft gt SrtHT Hfft t, 
Wtfa  3TTH 3?TTfe?T TT?T Tt HTfT T 
5̂ff t t3RT £ I 3TfT HT fTTT ’Jf-̂sfttf
t qr |sht (?m tttt) sttt htr fat 

3TR qtW tllnH TT HT?T ̂ ?̂H qft 

TrfaqT T Tf %?f¥ t 3t ar*Tf qT fHTT 

TSttt *5T ̂ TTH ITT HTOT f?Z nfaqT t 

TTTt tTT t ft ?TTrft f I  5̂R

t  t srrqTt fT̂t? t t̂t *htt | fa 

f̂t Tff̂(<Trh?)̂r t|t f 3ft fa  $ 

f'HtfW Tt 5Itt TT JHTrT TTtt I qf fqTW 

qt*T qT5T t fa VTTTTt ffTT TT  felT

t srq?r faqr 3TTq<rr 11 tstt fa f?it 

atf̂TfTTT f̂?TT?T T 3fKmt t 3ft fa 

qTfT T Wf t ̂ qrt (*T3r̂rf) T ̂ T11 qT 

TO 3ft W ?mft q̂,WqT, Rtmrr, 

#ttt arr̂t wfi t ̂t? tt? fmrr tt 

.t| f aftr fsr̂T ?ftff ̂t sw qrfr Tnft 

^Tt tft fqTT PrqfcT f̂ n̂r t̂ P̂TT 

T̂fm TT̂TT  ¥T?T t qft tt Vt

HTTcftq imrfTT 3TI# f, qT ̂t qft t HfT

3TT% f, ̂ Tt tt *PTT f̂TpTd TT»TT =qTffq 

sftr amt faqfer. qflt TT JfiTrT TTHT 

=rrffq t  am  t #qrr »rm Tt 

WTfft WT5T T fat tr WTTTft **T TT tt 

TTTT TT HT# f I HTTTT Tt fH TT sqR 

"̂TT ̂ T%t I ftqiTT ̂ T ̂ Ht WH I 3Jft 

TT ̂rrff 5TTT T 5rt»T art# t I qft TT 

>rroftq httr Tt foart t fat «nr®ra 

fatt srctftt T ¥T t Ttf SqR ftt qmT 

t i arf €tr t̂ h t i ?t Hrrrft ?rtT ht 

HTTTTt SH TT faq̂H q*R T faq T̂TT 

TTHT ‘STrffq I aiTT TT 3ft qifajq fq̂TT

| ’tftr 3H Tt 3ft Ttst t 3H H fqt̂T t

Tf# qr# HfTrftq ?ftqt TT H«P«T ̂TTfacf 
TTH T fat HTT HTHTTTTt PI f 3ft 
HTHR WTfT ̂RT ̂ 3H T arftT PwfH T
fat f?m sqR ?ht ̂rf?q \ 3ft to frz 
ir%qT tt nrre (qT3nr) f, ̂h t 3?tt tt 
3TTT TT fq̂TT ̂T H ̂TR 3TRT ̂tffq I

3TT3T f|f̂TR t HT5T Tt facTHt STR
q* qf f fH qfertor h qwn tt eft t st̂t
HTTTT Tt q̂rrf ?Ht f I HT5T 3ft T̂TT 

q̂T t qnr t ̂JH Tt ̂ R TTOt q* qf f 

ttT 3H TT 3THT fHTT Httf t tt % I t

q̂ Ht g fr arnr q̂5T  ft̂ 1 t t f

«ftT 3ft ttt fTTT q?t qHHt | ̂ H TT 3T- 

ttq tt w?t ?t Tfr 11 tpt ̂t m*r t 

qf q̂RT ̂TfHT g fa ̂sftT ttt T fqTTH 

H STTT HfT Tt qTTft facRt TH gf | qT 

q®t f I ?H <«R t fa fH Ĥ«T H gHTTT

t̂rran TmR ^ gan t i ?Hrft qrrft 

arrsr TTTt t i?t t t f fa fH TTTTT’qqf

§> fa fHTT $5T Tt arrqTTt TTTt spft t • 

tfaq nq tt ̂ftq ttt H tTTTt fastt 

TT ?>tt ̂rf%t, ̂ H Tt ttT ĤTTT T̂H 

3mtĤfqqTf IfHTfatt HTTR tf 
qWRT ̂TfcTT | fa ̂  ̂fttt CRT 3̂  

t̂? tt? ̂tttt T fat Tf TtfrqT qtt f I 

artt-artt fHRt TtfFOTttt (ftqf̂ H-«T) 

t H3fqtr Tft qrt nq̂r t fH tt Trot 

3ftT fqqT ti SHTtftqRt̂ ftsrrt 

t H5 Tt ttT HTTR TT «TR 3ITTftH 

TTHT ̂TfHT f I 3RT Hf WZ t ̂ R 
T fat qHTHT 3TRT t rR?ft ̂ T t, tfaH 

faH HHq qf fart T IHt qHTqT 3fRT f 

?R q? arftT ̂TT̂RFTT Hft Tf HT f I f Ht
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[«ft fa* TTT tpt]

TT®ftr TT*Tf?T ̂>t fpft *ft ?t#t $  < Ty

TTH.  TT  Îcil  ̂I  W TT

Tm  tfanrrt TrraraTf i farrt f fin:

$T (T*TT) *TT#TTTft*t̂ TTf ft?ft |, 

stt# arfrr # arfrT ttt far<?rm |> 

$frr *fRft 3 ar> tjjM arr̂r t?t *ratft

5 '̂'T T 'flH.tj TT mH TT TTT 'TyRTT Tft 
fTTTTTTT farlTT fT TT̂t* 3 fTTSTTTT | I
Trrfar afrs tar# tt ij? tt stttttt
P̂TT# TT TT »Jf-3*ftT T TTT TT »Jf TT 
«iqt(l<4  # fnft ftfft ̂ *rtr TTsfhT 
TT*T% TT >ft TTTTFT ftTT f I T*T T5 TT 
WSTTTt Tt TTTT Tt TTTTT7" Tt 3Ttt fT 
TTT  *«Hl *TlffT f̂TTT fT TTT 
Tt# TTtTf Tt RTPT Tf ITT 5TCTT Tt 3PSTTT 
ft ITf TfTTTT TTOTt I fTT T fKiJT Tt TTTT
anrft 11 Tf srer | Tt *ft tt *fmt Tt
TK? t> ̂  JTT5 TTtT ?*TIT |, Tft TT T5* 
TTTt *?t ̂ITt # Tft T iTKfWt Tt tt
#  ffeft 11 Tf arm̂ft Tft tt
?TTTT *>H 'Tft TT ̂TT arfTT  1̂$ 'TT
«pt *ttct t iftr srruft ttttt 11 arftTT 
*wtr t* t» ̂  ̂ * tt  5T?rt # 
wtt arr tttttt | ffa *ft tt ttt Tt
T»??t| Tft  TT TTTT TT 3VtT TTTTT

ft TTTTTT  ̂I T̂

«J+cT*<n tT TTfsflrn (shttt) tt

TTTflTf Wft TT n n 5T?TT T?ft ̂ I f̂TT 
aRTf T 3TTTT TTTT ̂TT 3TfTT f I xftT 3TT 
Tt «gdl*m |, Tft TT ?TT 3ltT  t TS| 
TTT̂TTTT l*f̂i TTT̂Tt ̂ I tif̂**i
tt t Trninrr | fT anr t*t TTTf j
T TTT Tt 3TFT Tft TOT TTTfT Tft TT
fTTTt *pft 3RKt i., 3T|t TT HtT TTT 
»T̂f TTt f  T ̂tn TO ?TfTf % 3TT TT 
f̂t ft̂ft 5T̂t TTT TTT# t> ̂   fail 
TT̂TT qk t̂r̂T TT TTT ?̂T OTH>ft 
f3TT f I TTf 3tTT S(t5T ̂ 3Tft VT? 

T̂ Tim arnft | «ftr ̂  Tt aRT̂t f̂t
T»ft  T?t TT ?TT TTT *f  t̂iHdT
fwt # ?ftT TTT# TTTTTT T JRft Tftrt Tt 
TTTJTTTTT  irf ̂ I ̂ T T r0*i ̂T
3TR # 3TTTTT f I TTTT TO TO *T$T ^

t I Ttf ̂TTT TTT  f*TW t • ?TT#
$TT TTT T TTT’T 3TTT Ttf TOT »ftT 

arr̂ft $ ?fr  ift stpt strt" ̂  strt Tfar

#?T TT ̂?TT t  T̂ wit TTW T̂t
t, TT TTT# T? fTTft H fWt T̂? *Mt 
sftfTTT W #?TT f I TTTTtTT TTTTTT Tt 
TTT «ftT ftnfk «TH $TT
T̂ft anirft  $ Tftr wt  r̂̂rf # 

wr tt ̂ftfrrr T̂f ttt ttt# f «ftr  ̂t 
arrfcTT fqr%rt arrdt T??ft |, T̂t tt 
TTT   ̂■SlftiT WT9[  I T̂T TT 
TTT 3T̂t arr# TO TTTcJT f ?ftT T̂
Tt >ft WPT ft TTTWT | I

3Tft TTTTTT #  3Wt*ft Tt TOR T
fm t̂tt ttt fTrr t Tfr tt ?r qr 
fim # qr farm nft | nftr Tf Tf t 

TTTTTT # 3?TT T̂T # ̂Tf TOT ̂ftT-«F«TT 
T̂t =rra; fTTT I TTTTT ttt̂t # T̂t 
Ĥdl I f̂TT 'dtK tW ̂ f̂tT TfW 
TOT fK T̂f t I Tft TT fTTT ̂ft̂Ft fr# f 
Pun*! fr TTTW T #tT-TTTT <fhT Tft% TTT 
ft̂T f I TTTTT Tt Stl TT WtT fTTTt 
fTfT # TO ̂tT-̂Rt T̂lT 11 5PTT q>- 
TTfT TtSTTT # Tft TT Ttf TOT ̂ftT-TTT 
Tft «t?IT TTT I T̂  TO ST̂T # Tft
\ TTti Tt arrarrft t to ̂iftT tt ftrr
Tf?T afTT̂TT | I %fTT Tft TT «TT cTT 
TOT 3*tT-i**rr Tft WTT TTT I fT 

T̂OT TT# t ftp T̂TTt T’TT̂fT Tt̂RT # 
TTTTTT TTT TT̂T TT «TR TTTTt I

Tf TfT *T TTTTTT f fT Tft TT TTTTTT 
TO'̂trt'T Tft ̂T?T fT̂ TT fr Tft TT TTTT 
(fT̂TTTTft) Tft t I #fTT T* T»ft T 
far fTTft fo??ft Tt T?5rtT TTTTTT faFT- 
5TT | I Tft TT T̂ft TOt-TOt T̂JTT f I 
afTT Tft TT Ttf TOT  T̂̂TRTT TRTT
?ft Tft TTTT ̂TT ft TTTrft «ft I 5TTT TTT- 
TTT T̂T *ftT ®TTT ? ijt ?t TTT5T ̂ 3TR M̂̂T 
T TTTT ̂TT ft TTTTft ̂ *ftT TO TO ̂ft»T 
F̂TTT TT TTTkT f I TTTTTT # fTTTT 3TT- 
ftT ̂ fT Tf TTTT T ftT T TTTW 3TTT 
5̂5T Tt TO 3«ftTf TT T̂RT T Tt I 3TTT 
ST̂TT Tt TTTTTT TTTT Tf̂TT TT# T f?Ttr 
#TTT f fam# TO OTtT  3TT TTT# f I 
TTT VtT TTTTTT ̂t fr̂TT TT # ̂  ̂Tf 
’ITffT I

The Lok Sabha then adjourned till 
Half Past Ten of the Clock on Saturday, 
the 14th April, 1956.




